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LOK SABHA DEBATES

LOK SABHA

Wednesday. July 11, 1979/ Asadha 20, 1901
(Saka).

The Lok Sabha met a Eleven of the Clock

(MR. SPEAKER in the Chair)
ORAIL. ANSWERS TO QUESTIONS

PROF. P.G. MAVALANKAR : Sir.
Ict us have the last Question first today.
The last Question is about the Skylab.
It is going to {all today! Let us have that
Question first as special case.

MR. SPEAKER : The latest telex says
that it will not [all in India (Interruptions)
Mr. Kolanthaivelu. He is not here.

(Interruptions)*

MR. SPEAKER : Do not record.
f Interruptions)*

MR. SPEAKER : Mr. Sarat Kar. He

Mr. Somani.

A

g0t here,

Production of cloth to ro standardized
varieties

+
*42 SHRI S.S. SOMANT :
SHRT SARAT KAR :

Will the Minister of INDUSTRY be
plcased to state :

(a) whether he has suggested that the
production of cloth should be confined
to some 10 standardized varieties ; and

(b) whether he has in mind the stan-
dardisation of the Industry’s entire out-
put of the non-controlled party ot the
production into ten varictes ?

THE MINISTER OF INDUSTRY
{r SHFg! GEORGE FERNANEDS) : (a)
es, Sir.

(b) The feasibility of the proposed
concept and its implications are being
examined after which it would be possible
to indicatc the cletails.
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SHRI S.5. SOMANT : I want to know
whether it is a fact that you have put
some price limit on certain quality cloth
and whether it is also a fact that once a
variety is put under price enntrol. the
mills stop production of the same and
introduce another brand with a sl'ght
variation to awvoid price control.

SHRI GEORGE FERNANDES
There is no price control at the moment.
But there is a controlled cloth and it is
a separate subject altogether.

SHRI S. R. DAMANI: While appre-
ciating the d=cision of the hon. Minister
torelics the numbesr of varicties of cloth,
may I know from the hon. Minister
whether he had meanwhile drawn up
any guidelines to aseertain and put a
check oa the varieties of cloth so that
action can be taken and the number of
varieites can be reductd ? Have vou
taken any d:cision or are vou going to
appYint an experts committee or an im-
d=p:nd=nt experts committee to cxamine
this ratter ?

SHRT GEORGE FERNANDES : I
am glad th= textile mill-owner i3 appre-
ciating my proposal to limit the number
of varieties of cloth.

There is no need to appoint any kind
ofa coymitttee, The Textile Commissioner
dies monitor the production of elath and
th=re has W~en no problem in terms of
m»iity-ing the varieties produced or the
prices that are preseatly being charged.

O - coanesrn i3 to seer that the elath
that is used bv the common ~saple is
availah!® to them at a «<tandard price
and standa~d cloth is produced and sold
at a r~a:mable price.
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SHRI P. VENKATASUBBAIAH
May I draw the aitention of the hon.
Minister that since handloom sector forms
a major part in the production of cloth
in this country. in order to keep that sector
of industry going., whether Government
considers the proposal made long time
back by no less a person than Rajaji
that dhotis and sarees must be exclusivelv
left for production in the handloom sector
in order to give a living to millions of
our people as  handloem sector comes
second to agriculture in our country ¥

SHRT GEORGE FERNANDES : I
agree with the hon. Member's view that
dhotis and sarces and certain other varic-
ties of c.oth also should be left exclusively
to the handloom sector, Technically, even
now, dhotis and sarees are with the kand-
loom sector except that the mills are pro-
during a ceriaimm variety which is then
printed and is otherwise use as sarees or
dhotis.

We are considering this questien and
we shall take some decision.

Newg items captioned *“Big Indus-

trial Houses had access to the

Confidential files of some Central
Ministries”

*13. SHRT OM PRAKASH TYACGT:
SHRT K, MALLANNA:

Will the Minisier of INDUSTRY be
pleased to siate

(a) whethr Government’s attention hae
been invited 1o the news appeared .in
‘Statesman® Calcutta  dated the goth
May, 1979 that the Tndustry  Minister
has stated that the big industrial Houses
had acecss tn the confidential files of some -
Central Ministrics;

(b) whether he has also stated there
is not a single file that the Birla group
of industries dors not know in my depart-
ment; and
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(c) how far it is correct to give such
statement which creates confusion in the
mind of the people ?

|

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) Yes, Sir,

(e) Taere is a feeling that big industry
and big business have a positive hold
over the administrative machinery of
the Government. They  have access
to d-cision makers and whatever informa-
tion requre. The Statement
only articulates this feeling. It does not
create any confusion in the minds of

people.
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SHRI BIJOY SINGH NAHAR : Sir,
the Minister has said that big houses have
access to the secret files. T owould like
to know whether this is being done by
pav packets to the officers or some other
tvpe of presentations they are receiving
or some of their relations are getting high
jubs in these industrial houses ?  Will
the Minister clarify on these points 2

SHRI GEORGE FERNANDES : The
hon’ble Member is right in his assertion
and it is a fact that officials have links
and the officials, more particularly after
their retirement, have joined some  of
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these companies. These polntshave becn
brought out by some of the enquiries and
itis on the basis of thcse ways and means
of functioning that even thc Sarkar Com-
mission had to be set-up. That it could
not come to a conlcusion is another matter.
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SHRI SAUGATA ROY : Sir. the
question has been with regard to access
to the files of the Industries Ministry by
the big industrial houses. As long as the
big industrial houses have asscts and
power they will always have access and
burecaucrats will join them after retire-
ment. That is not the important part
of the question. The spirit of the question
is this that the Minister has said that it
is in his knowledge that the industrial
houses have access to his files, Now, he
has said often that he wants 1o hreak
up the big industrial houses and family
units. Particularly the Birla Group of
‘Industries continue to have the same
economic power today as they had two
years ago, before he became Industries
Minister. So I want Lo know from the
Minister as to what steps he has taken
to break up this stranglchold of these
family business concerns, particufarly the
Birla Group of Industries, so that they
do not have any more aceess to his  files.

SHRI GEORGE FERNANDES : Sir,
the question of big houses is currently
boing discussed by a Committec  that
my party has sct up. I don’t think that
is a matter on which [ can answer
a question now.

MR. SPEAKER : Next question, Ques-
tion No. 44.

(Interruptions).

AN HON. MEMBER : He has not
replied,

JULY 11, 1979
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MR. SPEAKER : He says the matter
is under copsideration.

SHRI VASANT SATHE : Can he
not take any action ? What is this ?

MR. SPEAKER : Hec says the matter is
under consideration.

SHRI VASANT SATHE : He should
answer thc question.

AN HON. MEMBER: Why should

there be no enquiry ? (Interruptions)

MR. SPEAKER : The matter is un-
der consideration. That is what he says.
Now, next question—Q.No. 44 addressed:
to Minister for Industries. Order please.
Now let us go on.

#

Loss to Indistries due to power
shortage in Eastern Region and
West Bengal

*14. SHRI DILTP CHAKRAVARTY :
Will the Minister of INDUSTRY be
plrased to lay a statement showing

(a) whether any estimate has been made
of the quantum of losses incurred by indus-
tries in the Eastern region including West
Bengal due to power failure since the
beginning of the current power crisis;

(L) if so, the figures industry-wisc 3

(¢) whether there is any contemplated
project with Government to resolve the
erisis 3 and

(d) if so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI GEORGL FERNANDES) : (a) to
(d) : A statement is laid on the Table
of the Housce. .

Statement

(a) and (b). In West Bengal and other
States of Eastern Region power constraint
has affected production in several indus-
trics. The production losses suffered in
some selected industries with significant
wightage in the general index of industrial
production on during months of April
and May 1979 relative to these months in
1978 and located in the States in the
Fastern Region arc given in the Annexuic.

(c) and (d). In the Eastern Region
scveral new thermal and hydel gencrating
schemes are likely to yeild benefit during
the years 1979-80 to 1983-84. These
projects are indicated below:
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1979-80 Name of the Project/Unit State Capacity
! ' (MW)
1 2 3 4
HYDRO
Subernrekha Unit I1 Bihar 65
Lower Lagyap Units I & IT  Central 12
THERMAL
Santaldih Unit IV West Bengal 120
Gas Turbines W. Bengal 100
Durgapur Unit IV D.V.C. 210
1980-81
THERMAL Barauni Unit VI Bihar 110
ek e PO =
1981-82
HYDRO Jaldhaka Units I & II W. Bengal 8
THERMAL l’atra.tu Unit IX Bihar 110
' Barauni Unit VII Bihar 110
Kolhaghat Unit I W. Bengal 210
1982-83
HYDRO Rammon St. II-Unit I W. Bengal 1.25
Penchet Hill Unit II D.V.C. 40
Upper Kolab Unit I Orissa 8o
THERMAL Patratu-Unit X Bihar 100
Muzzaffarpur Unit I & 1I Bihar 220
Kolaghat Unit IT & III W. Bengal 420
C.E.S.C. Unit IV W-.Bcngal 60
Bokaro ‘B’ D.V.C. 210°
1983-84
HYDRO Rammon St. II Unit II1 & III 'W. Bengal 25
Upper Kolab Unit II & III Qrissa 16o
Rengali Unit I Orissa 50
THERMAL D.P.L. Extension W. Bengal 110
C.E.S.C. Unit II, III & IV W. Bengal 180




JULY 11, 1979 Oral Answers 12

Oral Answers

IX

83030
f'0Q 6 ¥ Czg €goz 9991 1551 “ ugsnpmy 1 sdu) wBuerseg S
-1amod
0 uonlppe  ul  swg[ ~
-qoid Jnoqe] o3 NP WIq
seq 64, (udV 1 J1u) st “enndfed “SI[IPA
uononpoid ul [[eploys SYL Lz 001 to1 be1 gl 'SON '$10}0J UEISNPUIH [erRIWWOD) ¥
‘1amod 03 uonippe ut sIQN
-on [edlueyoew  pue!l [lo
Iany aBwioys 03 INP UIq andpayswe[
seq uononpoid utf sso] YL (114 16 (1444 [l 244 €11 0011 = ‘oD eqnL uerpu]  ‘saqm) sadydssajwieag £
-adej10Ys Jamod 8ut
-pnour  6loide) Jo lqunu
Jo junodde uc PIAIPE uRq
sgy Jeyig W S 3@ Jjo
sumos yons ut uondnpoxd
somod 01 anp Aquigwt st
uononpoid ur jjejrioys aaym
ParedpUIsItUn Yy w0y 11ed
V 6LAeW Jo uoniod Jofew
e JO] pseo]d poutewar g 61 00z65 Liozk £rzgt zgo¥E andedm(g -z
Jeqig ur M efwied 2YlL 1 o¥bS1 0S6gz oooL1 Jook¥z & ey ‘erwqed (1 Cojwur) T
(13 n“ﬁ”lk—.—.cm
zt S1 £Ee1 9951 016 Gzt o ¢ [ednwayn 141 ‘T
“leqid
14 Tl SoSz Si16z ogb1 g€61z sauuo], ‘etwon “I4I ‘1 ‘saatso[dxd 1
11 o1 6 g L 9 S ¥ € 5 1
.&h *&h
Ae N 03 ‘ludy oy
Jo1 IM PRIPm al 6L 6L
6461 Ay 6lqudy  Aepy [udy Ae udy
syielioy urjeja8e; ur (e} nun Jtun Ansnpug
-updiad  A8muadid uonanpoig olv a1 Jo JWeEN sy jo aweN ‘oN'S

+ MOT13d NIAID 3¥v ¥HAMOd OL ENd JIL0F4dY §¥YM NOILDNTOdJ 493l

1M NOID3Y NIWISY FUL NI §A1YLSNAN] INVLI¥O4dN] dHL 40 AN0S

TUNXINNY




Oral Answers

ASADHA 20, 1901 (SAKA)

Oral Answers

13

*1amod 03 wolippy m

~and
uoial > U3 Mou o) Inp poysws[ ¢
e T o
. e . diiindie]
od '8 LL VN £ “  ugdueWy -opPU] 'z
‘samod ) anp Ajurewx S.:ﬂwmvawwwﬂw
st uononpoxd wm sso] aql L¥ €C 16 001 gt L¥ e ?&huuﬁ - ‘soxp Supuim, 6
*1amod Mc Isnednq
Aqmem st 6L61 ‘pady SN i
ut. uopanpoid w stof Iyl Ls tHy €Stg L6¥g Lz62 g 1adeg edn L ndeg g
~iamod 0} anp . . . 1
Ale1uus s1 uondnpoid ul ssof, 2y L 6 g1 611 g9l Sgo1 ¥gb w Sy .ﬂﬁ—.”“w_m —ﬂﬂ_".._ﬁww -L
*28e1a0ys
Jamod 0l anp  Ajurswr SN 1adeg
st uonanpoxd wur sso] ayl of Gy gg! Ll b1 U1 L yielen g ¥
& . ‘Paatadal
3q o1 134 sey 6L Aep 10j S[eITULY
wimal uondnpoid .on.u. ‘o ot 1744 ¥ ozt « :%umvﬁﬁu.m
*(os]e S[eTmRY)
Aew pue [udy i9)) “oQ €S ol 00E Czr ¥6 Yo ¢ andelm( ‘z
-1amod 03 uonIppe uripes jo “ENNOeD
Liiqe[leas-uou 01 IaNp ulaq uoneiodio)d)
Osje seq uondnpold ui ssof dyJ ot 6E go$ Laa4 cce €l sauuoj, [erw2yn) 1

P SNy epog susne) °9

11. o1 6 8 L 9 S ¥ £ T 1

— i e —— R A & S e Po— e e s e——




15 Oral Answers

PROF. DILIP CHAKRAVARTY: This

‘question relates to the economic well-being
and prosperity of the whole of the north-
castern region of India and that is why 1
wanted the Minister to give us 2 more
detailed statement regarding the quantum
of Joss incurred by the industries in the
castern region including West Bengal. But
in the Annexure of the written statement
laid en the Table of the House by the
Minister, information.has been given only
im respect of some of the important in-
dustries. The heading is ‘some of the im-
portant industries’ and not 2ll the indus-
tries, I appreciate his effort for supplying
this information regarding some of the
important industries. But what I wanted to
known from him was the total quantum
of lossts cffected by the recent power
cut. Sir, according to an Expert on Power
Supply, I have been informed, if the present
state of affairs continue for some timc,
by June 1980, the supply of power will be
zero. I shudder to think what will be the
consequences of such a situation. 1 would
like the Minister to tell us whether the
losses have been quantified bm.h in terms
of moncy as @ whole as also in terms of
the share that would have accrued to
labour and its social effects.

SHRI GEORGE FERNANDES: It
has not been possible to quantify these
losses both in terms of the wages lost by
the workers or in terms of the total pro-
duction. One of course can identify it in
respect of some of the industries. For in-
stance, in respect of the Enginecring
industry, the five day power cut in West
Bengal crcated a situation where each
day the industry was losing a production
of ahout 3.5 crores. Similarly, in respect
of some of the larger units, it has been

ossible to quantify it. But otherwise,
quantification of the actual 10ss in terms
of production industrywisc has not been
possible.

PROF. DILIP CHAKRAVARTY:
From the Annexure it will be found
that list contains only 4 units of Bihar.
Only that 4 units of Bihar have been
mentioned. One unit of Orissa has been
mentioned. They are stated to be suffering
from power shortage. But there is none
from Assam which has been mentioned.
Am I to presume that no production has
been affected there due to shortage of power
supply in Assam? Then, I would like
also to know whether, in view of the very
precarious position of power supply, any
attempt to offer nuclear power is being
made and whether there are any plans
to have decentralised units of power

production with a quicker pace of producti-
vity. May I know whether such a thing
is contemplated or not?

JULY 11, 1979
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_ SHRI GEORGE FERNANDES: The
list contains—as the hon. Member has
himself observed—only some of the more
important units which are affected be-
cause of the inadequacy of power. So far
as Assam is concerned, Assam does not
have any major industrial units. The
Bongaigaon or the Digbhoi refineries arc
perhaps among the few that exist there.
As far as thesc units are concerned, there
has not been any problem of power supply
or on kecping them going. Regarding
the latter part of the question, I think, the
hon. Member will have to address the
question to the Minister of Energy.

SHRI DHIRENDRANATH BASU:
There is an acute shortage of power in
the Eastern region of the country. More
than 459, of the installed capacity of the
industnics arc not being utilised as a
result of which many of the industries are
running at loss and some of the industries
are under closure. I understand many in-
dustries have served notices for closure
and many have served notices for lock-
outs. May I know from the hon. Minister
how many industries have served notices
for closure and how many have scrved
notices for lock-outs?

SHRI GEORGE FERNANDES: 1
have no figures with me and I require
netice for this,

froi & gwo We wWie ® Fm
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() =fz gi, o faeir aedi & a1y AT
o1 7z gffra 7@ 13 5 wfaer 7 q&
QAT 7 #Y ALET FT FT FAATET F F
foame & 7

THE MINISTER OF HOME
AFFAIRS (SHRI H. M. PATEL): (a)Shri
R. C. Chaudhary, Sub-Divisional Officer,
P.WD. Saitual was kidnapped in the
night of :ss.;:lh June, 1979 and was shot
dead near Saitual by unknown miscreants,
suspected t0 be members of the Mizo
National Front.
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. (b) The Government have no informa-
tion about involvement of any foreign
pewer in this incident.

|

(c) Since Mizo Nationa]l Front mem-
bers were involved in the incident, the
Mizo National Front and its allied orga-
nisations have, since, been declared un-
lawful under the Unlawful Activitics
(Prevention) Act, 1967. The President of
the MNF has been taken into custody.
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SHRI H. M. PATE]: Aftet the 1975
* incident 10 which he refers, various steps
were taken. In July 1976 an understand-
ing was reached between the representa-
tives of Mizo Underground who were
responsible for the murder of the I.G. and
others. The underground Miz0sacknowled-
ged that Mizoram was an integral part
of India and convtyed to the Government
of India their resolve to accept the settle-
ment of all problems of Mizoram within
the framework of the Constitution of
India, Since then, there have been regular
Governments, and the latest was installed
in office at the end of April last. The
clections were held peacefully, It clected a
party which won with a very considerable
majority and it formed a Government.
Thereafter the Mizo National Front once
again decided to take to the path of
violence, Therefore, there is no question
of not taking any steps. Stringent mea-
sures have to be taken and are being
taken for maintaining peace.
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SHRI H. M. PATEL: It is not correct
that the Chinese are giving any assis-
tance at the moment to underground Mizos.
It is, of course, true that the underground
Mizos, Mizo National Front people, have
made their headquarters in some part of
Bangladesh., This matter was taken up by
our Prime Minister when he went recently
10 Bangladesh and the Bangladesh Govern-
ment had given an assurance that they
would take appropriate steps to see that
these people are not given any harbour in
their territory. Nevertheless, it may well
be that some Mizos are there, but they are
not being given assistance by Bangla-
desh Government.

In so far as the question of Christian
missionaries is concerned, I may say that
90% ©f the Mizo population is Christian.
There is no question of any greater mis-
sionary activities now being necessary for
comverting more pEople to Christianity.



SHRI H. M. PATEL: So far as the
family of Shri Chaudhary is concerned,
cvery possible help will be given and it
has already been decided upon by the
Government. If more help is necessary,
it can be considered.

In so far as the safety of non-Mizos
in Aizwal and other parts of Mizoram is
concerned, very strong securily measures
have been taken ard it is also a fact
that after these measures, there has been
no loss of life of non-Mizos in MizOram.
There have, of course, been some deaths
in so far as the security forces themselves
are concerned. There have also been
certain attempts on the life of Govern-
ment security forces. but not of the ordi-
nary citizens.

SHRI PURNANARAYAN SINHA:
May I know from the hon. Minister
whether there was an altercation between
the officer, Shri Chaudhary and two
Mizo youths at a place where he was
staying and a lot of money was extracted
from him by thesc youths according to the
statement made by the servant who was
present there and who understood the
Mizo language. Has any investigation been
made? And whatever may be the facts,
is the Minister prcpared to lay them on
the Table of the Housc, so that she extent
of danger to the non-Miz0s is assessed and
appropria te measures taken by the Govern-
ment, t0 help the non-Mizos and parti-
cularly the residents of Assam who are
residing in Mizoram?

SHRI H. M. PATEL: I bave already
said that every possible measure is being
taken to ensurc the safety of the non-
Mizos, in Mizoram. About the other
question, whether there was some alter-
cation between Mr. Chaudhri and some
Mizos just before the incident which led
to his death, there is no such information
available with us.

SHRI BEDABRATA BARUA: It
appears t0 me that the Minister has
understated the situation in Mizoram.
‘What is happening is that therc is a
tremendous amount of attack on the
non-Mizo population. Even the state-
ment that foreign powers have not inter-
vened, is belied by the report that there
were weapons scized which contained
Chinese markings. Has that matter been
gene into? Is there any truth in the
report that the Government has decided
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to tak over the administration of Mizo-
ram and hand it over t© the Army?

SHRI H. M. PATEL: No, Sir. There
is no decision whatsOever and no need to
take over the administration of Mizoram
and hapd it over to the Army. Therc is a
properdy clected Government which: is
confident of managing the affairs suppor-
te. of course, by adequate security forces.
About the suggestion that there were
some Chinese markings, it may well be
so. After all, the Chinese were formerly
supplying some arms. That I have al-
ready said ; but those supplies have stopped.-

Modification of Official Secrets Act,
1923

*46. PROF. P. G. MAVALANKAR:
SHRI (. Y. KRISHNAN:

Will the Minister of HOME AFFALL S
be pleased to state:

(a) whether it is a fact that the Officiz:!
Secrets Act, 1023 continues o be pro-
served and implemented i tact:

fh) if so, reasons for not  affecting
any amendments thereof;

{c) whether the present Government Dad
appointed a Wakirg Group in ac--
at the instance of the tber Hone Miricte:
to explere the pessibilities of the noo -
fication of the smid A6-vear old Act;

(d) if se, who were its members ard
when did they submit their report;

fe) the broad details of the recommrrn-
dations of the said report; and

(f) whether Governmient have accepted
or rejected the said Report and reasons
for the same?

THE MINISTER OF HOMFE
AFFAIRS (SHRI H. M. PATEL): (a)
to (f). The Official Secrets Act, 1923, with
minor amendments enacted during tle
post-independence pericd, is still ir ferce.

A Study Group consistirg of Joirt e -
taries of the Ministries of I rw ard Honie
Affairs and representativer of the Miristry
of Defence and the Intelligerce Purean
was set up in 1956, to review the provi-
sions of the Act, so 28 to deal more effee-
tively with espionage activities,

The Study Group submitted its report
on 19-7-1978. It was sent to Stete Ge-
vernments for their comments. Mrjority
of them have furnished their ccmments
on the report and these are currently under
examination.
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As the Government is yet to take a
decision on the recommendations, it would
not be in public interest to furnish the
details of thosc recommendations.’

The question whether the law adversely
affects, in any manner, dissemination of
non-classified information other than that
which has a bearing on national sccurity,
is also being looked into in this context,

PROF. I'. G. MAVALANKAR: Mr.
Speaker, Sir, vou will agree with me
that the whole purpose of the Question
Houg is to get more information; and
through information, tocontiol the Cove-
rnment. But if the question is not pro-
perly answered, where are we to go?
I do not want to go into  details, T want
to seek cven a Half-an-Howr  discussion
an this matter.  ‘lle first point is: the
Janata Tarty Government which is more
than 2 years old, is committed to an
open socicty, democracy and rule of law
and it is legitimately ord ustifiably tak-
ing pride in the fact that it restored de-
mocracy. We are happy about it. Then
how is it, and why is it, that this anachro-
nistic Act of 1923 is there?

Mr. Speaker, Sir, you were a Judge at
one time, The Indian Official Secrets Act
of 1923 was at that time revicwed by the
then Government of Ind a here, sayi
that it had to be different from the Briti
Act because the latter Act was more liberal,
with Comnmon Law Provision in it and,
therefore it was not applicable to Indian
conditions prevailing then. So, they brought
in a new consolidated Act in 1925 to suit
Indian conditions of pre-Independence
India. Is it the intention of the Janata
Government to keep, and continue  to
have the same imperial Actin democratic
India? If 2nything, our people should be
given the legitimate might of freedom of
information. As a matter of fact, the ques-
tion should have Lieen: instead of Official
Secrets Act, when Arc we going to have
the Freedom of Information Act, as in
the United States. Tt is a far-oif cry. (inten
ruptisns) The question is so important and
the whole purpose is defeated. The Minis-
ter says, in “‘(a) to (f)”, “..with minor
amendments enacted during the post-
Independence period..” What are these
minor amendments? When were these
made? He says that the working group
was set up in 1976. Accordings  the
information available to us through hncws-

aj it was set up in 1977 at the in-
f‘ta}:'lccl;:’ 'of the then Home gbiinistcr, Shri
Charan Singhji. Now he is telling us that
it was set up in 1976 during the emer-

ncy. So, I want to ask at whose instance

is working group was set up and what
was the purpose for setting up of that
thing; whether to withhgld further infor-
mation from -the people or to give more
information to the people?
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SHRI H.M. PATEL: The hon. member
is a great expert in complimenting the
Government by the one hand and then
taking back all those compliments by the
other hand. If he really thinks that we
are also weeded to the open government
which we are, then at least, he should
realise that there must be some solid rea-
sons why we are not moving as fast as he
may desire in regard to Official Secrets
Act. (interruptizn) 1 may be permityed
to say a few extra words. The first ques-
tion which the hon. Member had put was:
whether it is a fact that the Official Secrets
Act continues to be preserved and imple-
mented inatact. I said, it is still continuing.
About the word ‘continue to be pre-
served “intact.” 1t is true, but in practice,
there is really nothing that is punishable
as secret, INo action is taken against any-
body except in regard to a matter which
affects the 7cne of espionage’ Otherwise,
by and large, information is made avail-
able. Now the point is that there may be
certain documents which are classified and
may not be avajlable. But in regard to
these, it is always put to these people to
«define them. There has been a Law Com-
mission which considered it in order to
simplifv the whole procedure; and even
what the Law Commission came up with
was certainly not simple and they had
actually made these things slightly more
complicated. Now 1 would ask even my
hon, friend if he can define it. After all,
there will be some infoomaticn which we
shall have to keep secret for some time. It
is always happening that for a certain
period of time some informaticn is kept
sccret. As you know, for instance, if
you want to writc a biography regarding
certain events, you wait for qc years befere
it is released to all scholars. In the same
way, there will be mrmntl;}; certain infor-
mation which will have to be kept secret.
We are trying our best to see that the
maximum information is kept categorised
as non-classified and therefore can be
made available. But how do you define
what is classified information and what is
non-clessified information ir such a way
that it can be done in a simple manner
by the ordinary clerk, etc.

Itis not so easy; and this is our defficulty.
That is why, it is taking some time. But I
am hoping that within three months or so,
we shall be able to take action on the
recommendations which the working group
has made. But even hat working groups
main corcern has heen how to prevent
cspionsge,

MR. STEAKER: You had not answer
done o1 estion. He wanted te kncw when
the working group was appointed.

SHR' P. M. FATEL: 1 r2id in 1956.

PROF. P. G. MAVALANKAR: At
whose instance?
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SHRI H. M. PATEL: In 1976, it must
have been at the instance of the previous
Home Minister, I suppose. 1 have no in-
formation at the moment, but certaimly
not at the instance of my predecessor.

PROF. P. G. MAVALANKAR: He
. said that within three months, he will take
a decision: and to that extent, I am satis-
fied. Whether he will elaborate now on
the last part of his answer: ‘‘whether the
.law adversely affects in any manner dis-
semination of non-classified information,
etc. and it is also being looked into" in
this context. What exactly is being looked
into ? Is he aware that only a couple of
days back, in this very month, the Standing
Committee of thc All India Newspapers’
Editors’ Conference at Simla pased a
unanimous resolution saying that this Act
must be completely scrapped; and even
they said: it is coming in the way of free-
dom of information to the newspapers and
citizens. Therefore, will he give us an
assurance, because he knows the British
background, about this ? There are ins-
tances where people like Mr. Anthony
Wedgewood Benn of the British Labour
Party was saying that even minutes or
the Cabinet meetings must be made avai-
lable to the Members of Parliament.
Because, Parliament is run without know-
ing how it is being done. Therefore, will
he please tell us what he is going to do in
regard to making information freely avail-
able without giving any excuse of secrecy,
which burcaucracy always takes recourse
to ?

SHRI H. M. PATEL: I think I can give
him no such assurance, the assurance of the
kind he is asking for. There will have
to be some information which must be
maintained confidential and secret for
sometime by the governinent; it is in the
public interest so to do but it will be our
endeavour of course to see that the maxi-
mum possible amount of information is
made available. When 1 said that it was
being cxamined, it was in the context of
seeing that maxium possible is made
available. But the question is how 10 draw
the line, where to draw the line to tnake
it mechanical so that there will be no
difficulty. Otherwise matters will have to
be referred to scnior officers and it will
take time; it is justifiable if it takes time.

gfew & weiny
*47. sivgtw faww

it WPy FHTC AT
w1 Mg HET Ag w1 gOT 4G

(¢) R & st & aga
ET wWON % w7 fawy ww &

JULY 11, 1979

Oral Answers 24

(o) ¥7 a4l & sFA%T ¥ T
wwfaw ¢¢ &

AR § gwEqar 9 ® fad W 9w
i & fod aWW dmw W gfead 23R
€ 3 domT A W @ & WK

fq) aix g, @t fow gag 7% ?

THE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATEL): (a) The
main grievances of the Police personnel
relate to the formation of police associa-
tions, resentment against political inter-
ference, increase in pay and status of the
Constabulary, improvements in working
conditions of the Constabulary, misuse of
orderlies and inadequate housing facilities
ctc.

(b) The States affected mostly by the
Police agitation were Punjab, Rajasthanm,
Orissa, Madhya Pradesh, Gujarat and
J. & K. .

(c) No, Sir. It is not possible to bring
uniformity in the pay scales and other faci-
lities of policemen in the country as these
would depend on the resource position of
cach State. However, a national consensus
was arrived at the Chief Minister’s Con-
ference held on Gth Junc, 1979 regarding
some aspects of living and working condi-
tions of the police forces in the country.

(d) While it is not possible to indicate
the time by which these decisions are likely
to be implemented, it may be stated that
several states have already announced their
decisions in respect of several major grie-
vances. It is expected that all Srate
Governments will take decisions expedi-
tiously.

SHRI H. M. PATEL: Decisions which
were taken in that conference were:
abolition of orderly system, right of asso-
ciation should be given to the police, more
funds should be made available to housing
s0 that within five years something like
75 per cent of their housing requirements
can be met. The 7th finance commision
had actually made finances available te
cnable states to bring up to 58 per ceat
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their housing for the policemen; we: thought
we would go faster and we said that attempts
would have to be made to raise it to 75
per cent. In regard to working and living
conditions, we said that the objective should
be to see that the police had one holiday
per week; this will take time because it
would mean having more police force.
In the meantime we said that their work-
ing hours should be reduced to a reasonable
level; at present it is assessed that their
average working day was about 14 hours
and we said that it anust be brought down
to a reasvonable limit, Taking all these
into account. we felt that in some cases
it would not be possible to achieve this now.
They should be given extra leave which
could be converted into cash if they so de-
sire. This was the kind of arrangement.

stgtw fewm : worr wERE, 1973
q Ja¢ w3w # 9 ¢ & 77 fagg gur «9n)
sweafs  fauret ® geAT 9T, ¥ +@E ¥
g W o | g faAr 97 IAEr SR
3T @ g7 I9 UG TH AL A& HWT
sl wsg gt ¥ feerww ot gar ar faw
# 771wy a1 fr gwr daew @1
fFar oMo | wT ORTH aF IT 9 I AAA
T oW q—ug F WTAAT ATEA g

SHRI 11. M. PATEL: I am sorry I am
not in a position to say cxactly what was
promised after P.A.C. trouble in U.P.
and to what extent or how far they have
been honoured.

ga® WA gfaad ¥ &, a1 w1

g Y FF &7 W ¥, TEI R qUE A
it ¥ IeA1 AP, WHE § ¥ g qq
s& gon a9 ® gfd o ww A
qroar &0 W@ &7

SHRI H. M. PATEL: The hon. mem-
ber has mixed up two things. Qne is
para military force and the other is State
Police Force. So far as State Police forces
are concerned it will be our cffort to amist
the States to scc that at least minimum
mtisfactory conditions are made posible
to be given by every State and asistance
will be provided.
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SHRI H. M. PATEL: I am sorry.

Earlicr the decision could not be taken.
I hope you will realisc that all these
conditions did not come in existence in
March 1979, They had been in existence
for many many years and, thercfore,. ..

MR. SPEAKER: The matier was de-
bated upon yesterday. There was a debate
on the subject.

SHRI H. M. PATEL: We can only say.
we took decisions quickly. As soon as these
particular matters came to the surface
in our days, we appointed the National
Police Commission which was the one, ., ..

MR. SPEAKFER: There was a big
debate on the subject.

SHRI VIJAYKUMAR N. PATIL:
The hon, Minister has mentioned in his
reply that points of discontent were poli-
tical interference, problems of promotions
among the constables and problems of
orderlies all over India, in all the States
But the names of States in which  the-
unrest arosc. as mentioned by the hon.
Minister are Orissa, Madhya Pradesh and
Panjab.

MR. SPEAKLER: You are repeating
what he said.

SHRI VIJAYKUMAR N. PATIL:
That means they are Janata Party ruled
States. Politilal interference is the maiu
cause of this politicle trouble. What mea-
sures is Government going to take regarding
this political interference in the police
affairs ?

SHRI II. M PATEL: The police dis-
turbance did raise its head even in Kerala
for instance. That is not the peint, 1 agree
with him that this ‘politilal interference’
means interferenle not by Government
but interference by political workers who
come from all political parties, not one.

Performance of the Satellte
-+

»,8. SHRI EDUARDO FALEIRO:
DR RAMJI SINGH:

Will the Minister of SPACE be pleascd
to state:

(a) what has been the performance of
the lite ‘Bhaskara’ so far;



it

JULY 11, 1979

27 Oral Answers’

(b) whether Government intend to lau-
nch such satellites in the near future;
and

(c) what was the cost involved in the
present one ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
‘THE! DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
& TECHNOLOGY & SPACE (PROF.
SHER SINGH): (a) The performance of
Bhaskara has been satisfactory so far except
for the operation concerning the TV came-
ras, The Microwave Radiometer, the Sate-
Ilite Control System for orienting the
spacecraft and other secondary experi-
ments have all been funltioning normally
Regarding TV payload operation, there
were some anomalies noted during threc
attempts done so far. After further simula-
tion and studies trials will be made to ope-
rate the TV pavload a few weeks later.

(b) A second refurbished version of
‘Bhaskara’ is propused to be launched in
1980.

(c) Expenditure on ‘Bhaskara’ upto the
end of May 1979 is Rs. 6-24 crores against
the sanctioned cost of Rs. 6-35 crores.

SHRI EDUARDO FALEIRO: May 1
know from the Minister of State as to
what is the nauture of the data relayed
by this satsllite,for what purpOses are these
data to be used and in particular may
1 know whether these data will be used for
any defence or military purposes ?

PROF. SHER SINGH: To reply 1o the
last question, first, I may make it clear
that these data will not be used for military
purposes. The five objectives of launching
Bhaskara arec:

1. To conduct carth observation experi-
ments to collect, process, analyse and dis-
seminate data of rclevance to hydrology,
forestry and grology using two television
cameras.

2. To study ocean surface state using a
two frequency microwave radiometer,

3. To conduct studies in x-ray astronomy
using a pinhole camera,

4. To evolve the*methodology of collec-
tion and dissemination of data of meteoro-
logical interest from remotely located plat-
forms. .

5. To evaluate the performance charac-
teristics of indigenously devcloped ther-
mal paint, heat pipe and solar cells under
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prolonged exposure t0 the cnvironments of
space.

. These are the five objectives. This satel
lite isfor carth obscrvation—observation
of the surface of the earth and also the
surface of the sea. All those data will be

used for the development of thecountry’s
résources.

SHRI EDUARDO FALEIRO: From
the reports appearing in the press, the
impression is created that this Bhaskara
will close the first phase of our space
programme and the second phase appears
to have been somewhat disclosed at the re-
cent conversations which the Prime
Minister, who is also Cabinct Minister in
charge of the Department had in Moscow,
namely, that it will be a joint programme
between India and tne Soviet Union to
launch a satellite carrying an Indian
astronaut abroad. Is this ocorrect or not ?

PROF. SHER SINGH: In reply to an-
other question, it has been made clear
that India is not thinking of sending 2 man
into an orbit in space.

Mo T N Fag: wermw wiEw, &
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MR. SPEAKER : Question Hour is over.
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WRITTEN ANSWERS TO QUESTIONS

Cdst of Nagaland and Kerala Projects
of Hindustan Paper Corporation

#41. SHRI R. KOLANTHAIVELU:
will the Minister of INDUSTRY be

pleased to state:

(a) whether it is 2 fact that delays have
caused a rise of about 50 per cent in the
cost of Nagaland and Kerala Projects of
Hindustan Paper Corporation; and

(b) if so, the reasons why scarce national
resources are friterred away by delay snd
dilatoriness ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). The Hindustan Paper Corporation
Limited, a2 Government of India Under-
taking, is setting up an integrated pulp
and paper mill with a capacity of 33,000
tonnes per annum at Tuli_ in Nlﬂla]‘ltl
and a newsprint project with a capacity
of 80,000 tonnes per annum at Velloor in
Kerala. The facts relating to delay in the
Commissioning of these projects and cost
escalations are as follows:—

(i) Nagaland Paper Project

The Nagaland Paper Project wascleared
from investment angle in July, 1972 and
was to be implemented by the Nagaland
Pulp and Paper Company, a subsidiary
of the Hindustan Paper Corporation. The
Project was originally expected 10 be
commissioned by December, 1977. How-
cver soon, after the work on the project
commenced, it was felt that the site was
susceptible  to  landslides and  suffered
various other disadvantages. The question
of shifting the project to a new site was
cons'dered by Government and havng
regard to all the circumstances, it was
ultimately decided to proceed w th the
project at Tuli. However, it became neces-
sary t0 take various additonal steps
for protection against landslides, s0il sia-
hilization, effluent disposal etc. This was
the major cause of delay. Apart from
the above, there have been delays due to
late delivery of designs and supplies of
equipment, The industrial relations at the
project have also not been free from frie-
tion which has been an additional factor
in causing delay. The project is now ex-
pected to be commissioned by December,
1079. =

The cost of the project which was
originally estimated to be about Rs. 1975
crores in 1972 had to be revised to Rs.
62 .12 crores by 1977. This was mainly due
to the fact that the original estimates had
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not taken into account requirements on
account of housing colony, site develop
ment, slope protection ctc. There was alwo
2 considerable escalation in the cost of
Plaljt and equipment required for the
Project between 1972 and 1g977.

(ii) Kerala Newsprint  Project .

The Kerala Newsprint Project was clea-
‘red from the investment angle in 1974
at the approved cost of Rs. 8288 crores
and the original date for completion of the
project was December, 1978. The pro-
gress of civil construction was delayed
due to labour unrest and part of the equip-
ment required for the project was damaged
In transit and had 10 be replaced. In view
of these delays, there has heen a slippage
in the implementation of the project which
is now expected to be commissioned by
December 1079. The project cost was
initially estimated to be Rs. 82 .88 crores.
Due to escalation of prices of materials,
provision of additional equipment, consul-
tancy charges and increase in the cost of
civil works, it is proposed to revise the
project cost to Rs. 119:68 crores.

Probe into death of Shri L. N. Mishra

*49. SHRI BHAGIRATH BHANWAR :
SHRI S. S. DAS:

Will the Minister of HOME AFFAIRS
he pleased to state:

(a) whether Government of India have
decided to reopen the enquiry into the
L. N. Mishra murder case; and

(b) if so, the reasons therefor ?

THE MINISTER OF HOME AF-
FAIRS (SHRI H. . PATEL): (a) No
Sir. ?

(h) Does not arise,

Crime situation in Delhi

*:0. SHRI VIJAY KUMAR MAJ-
HOTRA: Will the Alinister of HOME
AFFAIRS be pleased 10 state:

(a) the crime situation in the Union
Territory of Delhi as indicated by the
number of murders. dacoities, robberies,
kidnappings, thefts ¢(c. committed from
January, 1979 upto M2y, 1979;

. (b) whether the crimes in Delhi have
increased 8s comparced 10 the corresponding
period last year; and
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(©) if so, the steps taken to reduce the
cnmes and maintain law and order ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
& IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (&) to (c). Theinci-
dence of crime in Delhi, on the whole,
shows some decline. 17850 cases under the
IPC were registered during the first fiver
months of 1979 as compared to 18815
in the. corresponding periqd of 1g78. Com-
Parative statement of the crime figures
for the period 1st January to gist May,
1978 and the corresponding period in 1979
13 given below:—

Crime Head 1978 1979
Dacoity 34 45
Murder . . 83 69
Attempt to Murder 118 133
Robbery 297 261
Riots . 117 133
Kidnapping 312 265
Snatching . 120 130
Hurt . 919 f2g
Burglary 1670 1227
Cycle Theft . . 2778 2291
Misc. Theft . . 6949 6709
M.V. Theft . 1244 1407
Misc. IPC . 4174 4415
Total IPC . . 18815 17850

2. The Delhi Police have taken the
following steps to control the crime and
to maintain law and orderi—

(i) Intensive day and night patrolling
is being done. Pickets have been
detailed at vulnerable points,

(ii) Externment proceedings against cri-
minals are being conducted and 118
anti-social elements have been ex-
terned between 1st January, 1979
and 318t° May, 1979.

JULY 11, 1979

Written Answers 32

(i) Special drives have been launched
to apprehend pick-pockets and eve
teasers.,

(fv) A special Vigilance Squad has been
set up in each District. These Special
Squads willsupplementthe arange-
ments made by the local police.

(r) Thana level commitice meet ngs are
held regularly and decisions taken
therein are followed up.

(v1) Special drives were launched against
knifers and 1615 knives were re-
covered from anti-social elements
against whom cascs under the Arms
Act have been registered.

Location of Industries in Backward
1 areas and their progress
*r1. PANDIT D. N. TIWARY :
Will the Minister of INDUSTRY Le
pleased to lav a statement showirg :

fa) the number of industries established
during 1g78-79 in backward districts ol
\;11'i(|||~; Sia?r'\' ('h‘!i('(‘ia“) in ]"il.'l!' ail'_
their locations ;

by the amount of subsidy grannd for
such industries :

() whether the pace of establishing
tndustry in backward arcas is very slow
and

(dy if so. the reasons for the same !

THE MINISTER OF IXDUSTRY
(STIR]I GEORGE FERNANDIES) @ (@
During the year 1078-79, 195 letters of
Tntent and 121 Industrial Licenees were
issued. Durine  the same period 257
industrial  units were registered witk the
Directorate General Technical Develop-
ment. 7741 Small Scale Units  were
registered with the Directorate of Incus-
tries in various States durirg 1978, Ir-
formation relating to unit-wiee lecation i<
not available, State-wise break-up  of
these industrinl units is given in the
Siatenuents 1 and IT laid on the Table
of the House. [Placed in Library. See
No. LT-4602/70.]

(b) During the year 1978-79 Central
Subsidy amountirg to Rs. 15°39 crores
was disbursed to the 2826 industrial units
set up in industriallt retifed ety o
arcas in the various States. A break-up it
given in Statement I1I laid on the Table
of the House. [Placed in Library. See
No. LT-4602/79.]

(¢) From the inception of the Central
Investment Subsidy Scheme i, 1-10-70
ending 315t March, 1979, a total Central
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Subsidy amounting to Rs. 5710 lakhs
has bsa disbursed to various industrial

nits set up in selected notified backward
reas. The trend of the year-wise expen-
diture shown in the Statement IV laid on
th= Table of the House. [Plaase in
Libsary Sse No. L'I‘-ﬁm!;.-g.H indicate
that the progress of setting up of indus-
trial units in backward areas has been
picking up steadily.

(d) Does not arise.

‘Pak Nuclear Technology

*;2. SIHRI BEDABRATA BARUA

SHRI C. VENUGOPAL :

W.11 th~ Minister of ATOMIC ENER-
GY b= pleased to state :

(a) whether Governmant’s attention hag
b:en drawn to the statement made in the
522211 week of June, 1979 by Dr. Sethna
thit Pakistan wis ahead of India in
Nuclear Technology ; !

(b) what are the reasons for it ; and

(e) what are the steps taken to make
up for this shortcon’nz in the shortest
possible time ?

THE PRIME MINISTER (SHRI
MOIRARJI DESAT) : (a) to (¢) . In his
television interview on Bombay Door-
darshan on June q, 1979, the statements
made by Dr. H. N. Sathna about Pakis-
tan's capability in the fizld of uranium
earichment were qualified by certain
presindtions on the veracity of what
ano2ired in the news media on this
subject and also Pakistan’s ability to sus-
tainsucha programme without an ade-
yuate industrial base. The sctting up
of a2 cymmsrcial scale uranium enrichment
facility in this country would not be an
exr1ynically viable proposition, nor
would it be relevant to India’s present
atomic energy programme,

Working of Heavy Water Plants

*53. SHRI S.YR. DAMANI :
SHRI R. V. SWAMINATHAN :

Will the Minister of ATOMIC ENER-
GY bz pleased to state

(a) whether it is a fact that tw) of the
three operational heavy water plants in
the country have remained sick ever
since these were set up ;

1487 L. S.—2 -":
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(l:?l whaether an{lin:;uiry in the workin8
of dt esc plants has been conducted ;
an

(c) if so, the results thereof ?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): (a) Production
of Heavy Water at Baroda Plaut hail
started on July 4, 1977, but due to an
accident on December 3, 1977 the plant
had to be shut down. Revamping of
the plant is in progress and the plant is
expected to be back i n production by
Decernber, 1979. In the case of the
Hecavy Water Plant at Tuticorin, pro=-
duction of Heavv Water had started on
July 17, 1978 but the smasth operation
of the plant was affected owing to fre-
quent power [ailures and interruptions in
the supply of gas from the fertilizer plant
with which the Heavy Water Plant is
integrated. The operation of the plant
was re-started from May 18, 1970 and
the plant produced 2133 kgs. of Hewvy
Water till unhd]um:, 1979.  ITawever,
the plant is under lock-out since 14th
June, 1979 because of continuous labour
trouble which culminated in the refusal
of the workers to restart the plant when
it was tripped on 1ith June, 195y, This
was a sequel to the arrest of 8 union office
bearers by the police on certain criminal
charges of assanlt filed acaint them hy
4 workers who were assaulted by them.

(h) No enquiry was considered neces-
sarv into the working of thess plants.
However, an enquiry was conducted by a
committee of experts appointed by the
Secretary, D. A. E. in early 1978 after
the exnlosion in the Baroda plant on 3rd
December, 1977 to enquire into the
causes of the accident and recommended
remedial measures.

(c) Does not arise,
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Report of Gupta Commission on
Maruti Affairs

*s5. DR. VASANT KUMAR PAN-
DIT :

SHRI SHYAM SUNDAR

GUPTA :

‘Will the Minister of HOME AFFAIRS
be pleased to state :

(a) what are the findings of the Report
submitted by Mr. Justice Gupta on
Maruti Affairs in the last week of May,

1979 ; and

(b) what steps Government contemplate
to take on the findings and obscrvations
in the report ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK 1.AI. MANDAL) - /a)

and (b), The Report of the Gupta
Commission of Inquiry on Maruti Affairs
is under examination.

WTeAta st & | wait @ fd favte o

Communal Harmony

*s57. SHRI K. T. KOSALRAM
Will the Minister of HOME AFFAIRS::
be pleased to state :

(a) whether it a fact that in1y selected
districts and 10 State capitals, there are
some basic inadequacies in the exist-
existing arrangements fer maintaining
communa] harmony;

(b) if so, the names of these districts
and the States capitals; and

(c) the steps being taken t0 remove
such basic inadequacies in these speci-
fied places ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI DHANIK LAL
MANDAL): (a) to (c). A national-level
Committee on Communal Harmony
has been set-up by the Prime Minister
under the chairmanship of Shri Jagjivan
Ram, Deputy Prime Minister which
includes as Members, apart from the Union
Home Minister, 7  Chief Ministers,

leaders of political parties represented
in Parliament and an cminent educa-
tionist. In pursuance of a  suggesuon
made by the Committee, a survey in 17
selected districts and 10 State capitals
listed in the statement was made by the
Ministry of Home Affairs, with the
co-operation of the State Governments
concerned, of the existing arrangements
regarding the preventing and adminis-
trative aspects of dealing with communal
situations. The survey has revealed

uacies in the existing arrangements.
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The findings of the survey have been
placed before the Committee on Commu-
nal Harmony. The Committee is yet to
finalise its recommendations. On re-
ceipt of the recommendations of the
Committee , the Government would
examine them and take appropriate
action thereon.

Acting on another suggestion of the
Committee, on Communal Harmony,
the Home Minister has established a
Monitoring Cell in the Ministry to
monitor information relating to com-
munal issucs.

In view of the importance and urgency
of the matter, the Home  Minister
also wrote to all Chief Ministers and
Lt. Governors suggesting an immediate
review of the existing preventive, ad-
ministrative and other arrangements
at different levels for dealing for with
communal situations.

It has further  been decided to
hold official-level conferences for groups
of states by the Ministry of Home Affairs
in this behalf. The first such conferences
has already been held with the States of
U. P. and Bihar on 18:6-79 in New
Delhi.  The next such conference with
the States of Maharashtra and Gujrat
is scheduled to be held on the 22nd July,
1979 at Pune.

Statement

8. State Capital| District
No.
1. Uttar Pradesh Lucknow

1. Meerut

2. Varanasi

2. Madhya Pradesh Bhopal
1. Mandsaur

3. West Bengal Calcutta
1. 24-Paraganas

4. Andhra Pradesh  Hyderabad
1. Nalgonda
2, Hyderabad

Bhubaneshwar
1. Rourkela

Bangalore
1. Bangalore
2. Bidar

Tripandrum
1. Cannanore
2. Kottayam

8, Maharashtra Bombay
1. Thana (Bhiwandi)
2. Jalgaon
3. Aurangal ad

Ghandhinagar
1. Gandhinagar

10. Bihar Patna
1. Ranchi
2. Nalanda

5. Orissa .

6. Karnataka

7. Kerala

9. Gujrat
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Memorandum from Tamil Naduo
Freedom Fighters Samid

*:8. SHRI M. KALYANASUNDA-
RAM : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have received
a2 memorandum dated the 4th June,
1979 from Tamil Nadu Freedom Fighters
Samiti regarding sanction of pension
to freedom fighters;

(b) if s0, the details thereof and
Government’s reaction thereto p

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
SHRI DHANIK LAL M ANDAL)
a)  Yes, Sir.

(b) A note is laid on the Table
of the House. [Placed in Library.
See No. L.T-4603/79)

Special Courts for alleged Luinirg of
Women for Dowry

®59. SHRIMATI PARAVATHI
KRISHNAN:

SHRI SHARAD YADAV:

Will the Minister of ECMF AFFAIRS
be pleased to state :

(a) whether Fe Fas received a momo-
randum from women processionists pro-
testing against alleped buining of women
for dowry, demandirg special covits to
deal with cases relating to dowry and
harassment of women; and

(b) if so, the details thereof and Govern-
ment’s reaction thereto ?

THE MINISTER OF HOME
AFFAIRS (SHRI H.M. PATEL): (a)
and (b) : Two Memoranda have been
received from Nari Raskha Samiti. The
main suggestions contaircd in thim e
listed in the statement enclosd.

The main object underlying the Mcmo-
randa is that measures should be taken
to cope with the problcms presented by
the social evil of dowry which lcads to
suicide or murder of women generelly to
women being very badly treated by their
inlaws. Though the Dowry Frohibi-
ton Act was enacted in 1961 to cupe with
the problem, the Act has not been effec-
tive in curbing this evil. Govert ment  are,
therefore, considering the replacement of
the existing Act by a more comprehcnsive
legislation in the light of the experience
gained in the working of the Act and the
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Tecommendations made by the Committee
on the status of women. Itis the general
experience, however, the social evils and
practices are not satisfactorily controlled
or improved by legislation.

Matrimonial and divorce cases are
civil cases in nature. The Chief Justices
of High Courts have been addrcssed to
take appropriate measures, in the light
of the recommendations of the 77th Report
of the Law Commission, to ensure expe-
ditious disposal of such cases.

In the Union Territory of Delhi, a
decision has been taken that all cases
of homicide resulting from alleged demands
for dowry will be investigated by the homi-
<ide sqaud of the Crime Branch of Delhi
C.I.D. Also, officers found negligent in
any manner, in handling such cases, will
be severely dealt with.

Statemeng

1. Cases relating to divoree, separation,
<tc. go to the Courts through Registered
Asciations. Special Courts may be sect
up to dispose of the cases of divorce bigamy
and maintenance allowance, ectc.

2. Any incidents of burning of a girl
should be registercd as a case of murder
from the very beginning and there must
be immeidate arrest and investigation in
‘the matter. The investigation should b:
canducted by a Senior Police Officer.

3. Once the accused is convicted, he
should not be released on bail. Punishment
should be severe.

4. The dowry of a girl who has b
burnt should be ‘retuf'ned. o

5. Every marriage should be compul-
sorily registered. Dowry given in the
marriage should be declared from both
the parties.

6. A divorced wife whether working or
?on-warkl,ng lshould abe allowed 1o get
ump-sum  which could be
“Mehar’ or ‘Dawar’ . ramed - as

. 7-*Law should cl}se amended with regard
o section 125 Cr. P.C. 1 aj
Hindu Marriage Act. 973 and 24

8.% Scctions 494 to 49'3 L.LP.C. need
amendments.

9.* Family problems are on the increase
owing to simplicity of divorce laws.
Thereby a problem of uncretainty of the
u:ure of the children is created.
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Fall of Sky Lab

*Go. DR. BIJOY MONDAL :
SHRI C.N. VISVANATHAN:

Will the Minister of SPACE be pleased
state

(a) whether Government have  seen
the press reports appearing in the ‘Hindus-
tan Times' dated the 7th June, 1979
where in it has been stated that 500 skvlab
pieces could hit earth between June 26
and July 4, 1979 ;

(b) whether Government of India have
made necessary arragements to  control
it and to keep a watch; and

(c) if so, the details there of ?

THE PRIME MINISTER (SHRI
MORARJ1  DESAI): (a) Yes, Sir.

(b) The Skylab was launched by the
National Aeronautics & Space Adminis-
tration (NASA) of the U.S. Government
and the control mechanism is regulated
by them. As far as wec arc aware, they
have tried their best to reduce the drag
and regulate its descent. But the attempts
are of an empirical nature and success
would be limited. However, arrangements
have been made to monitor the orbital
status of Skylah with available facilitics
based on updated information of its orbits
as obtained from U.S. sources.

(c) A statemnent is tabled.

Statement

SkyiaY was lasinched by the National
Aeronaatics & Space Administration
(NASA) of the United States of America
on 14th May, 1973. The spacecraft
which was orginally planned to stay in a
stable orbit upto the year 1983 expericnced
orbital decay because of unexpected solar
activity which resulted in increased resis-
tance or excessive drag. NASA  has
a'tempted various manocurves to reduce
the drag of the spacecarft and prolong
Skylab orbital Life. When it was evident
that it fall could not be arrested, attempts
are being made to monitor and, to the
extent possible control its descent. The
whole process is however empirical since
only very limited attitude control can
be exercised from the ground and Skylab’s
behaviour in the atmosphere on re-entry
cannot be accurately predicted.

#*No specific proposal has been given.
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" The Indian Space Rescarch Organisa-
tion has been analysing the Skylab re-
entry possibilities and is employing Indian
tracking stations including assistance from
the UP State Observatory, Nainital and
the optical tracking station at Kawvalur to
gain more precise orbital information so
as to facilitate re-entry predictions.
Initial attempts have been not successful
because of the limited range of  the
available radars and difficultics due 1o
cloudy skies in conducting effcctive track-
ing with optical systems. Efforts are,
however, continuing. In addition, puaic-
dic information is being obtained from
NASA. Even if successful, these  osberva-
tions will be of limited utility in precisely
predicting the re-entry point and if this
occurs over India in alerting the public
over a particular area. It can be said
with only resonable certainty that the
spacecraft would re-cnter in a  region
between 50" South latitude and 500
North latitude. Since this arca consists
mainly of sca and ocean masses and the
Indian land mass is about three per cent
of the area, the statistical probability of
damage to life or property would not be
high though the possibility cannot be
quled out. The information available
as at 0340 hours (IST) on 11th July 1979
indicates that Skylab’s re-cniry would most
probably take place between 1720 hours
(IST) on 11th July and o144 hours (1ST)
on 12th July 1979. Where this would
occur canmot be predicted with any
assurance. More accurate  predictions
would be possible only about 4 hours
before re-entry and even then  there
would be an uncertainty in prediction
of actual re-entry as during this interval
Skylab would have circled the globe
approximately three times making the
prediction of exact re-entry quite difficult.
L]

The U.S.A. whiclris a signatory to the
“Convention on International Laibility
for Damage Caused by Sapce Objects”
is formally liable to pay compensation for
damage caused to Indian persons or
property by falling debris from Skylab.

Special Courts to deal with Atrocities
on Harijans

401. SHRI MADHAVRAO SCIN-
DIA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the States which have set up Special
Courts to try cases relating to atrocities
on Harijans and other weaker sectivns of

the soecity; and

(b) the number of cases referred to such

THF. MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAI. MANDAL):
(a) and (b). The Govt. of India has re-
quested all State Governments to consider
sctting up Special Courts for expeditious
trial of cases pertaining tu atrocities on
Scheduled Castes and Schedul'd Trites
and offences under the Protection of Civil#?
Rights Act. The question of setting up of
such Special Courts is under cunsideration.
by some of the State Governments.

The Government of Andhra Pradesh
has decided to set up one Mohile Ccurt
each for a group of four or five districts
in the State with a view to expediting the
prosecution of cases of atrocities cn Sch-
duled Cates, Scheduled Tribes and cther
weaker sections, as well as offences under,
the Protection of Civil Rights Aect.

Bread manufacture by Britanniwx
Biscuit Manufacturing Company

402. SHRI C. K. CHANDRAPPAN :
Will the Minister of INDUSTRY be
pleased to refer to the reply given to
Starred Question No. 415 on the 21s¢
Macrch, 79, regarding bread manufacture
by Britannia Biscuit Manufacturing Co.
and state :

(a) what was the licenced capacity of
M/s Britannia Biscuit manufacturing ¢ cni-
pany and what was their production of
bread for the last 3 vears;

(b) whether the company had applied
for COB licence, as advised by Govern-
ment;

(c) if so, what is the maximum capacity
of production decided ou the basis of its:
and

\d) whether the said company has
manufacturcd bread beyond their licenced
capacity in the past and; if so, what action
has hecen taken bv Government against
them ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) : (a)
M/s. Britannia Biscuit Manufacturing Com-
pany do not hold an Industrial Licence
for the manufacture of biead. As such the
question of licensed capacity does not arise.
They are, however, registered with the
Directorate General of Technical Develop-
ment, who have indicated the approved
capacity at 48,600 Metric Tonnes per
annum. The production of bread for
the last three vears reforted to the DGTD
is indicated below :—

1976 40,367 M.Tg.
1977 39,558 M.Ts.
1978 (Estimated) s$g,284 M.Ts.
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(b) Tney have not applied for a COB
Licence as advised by the Government
on the ground that they have already
registered themselves with the DGTD
and hsnce no further application is re-
quired !o be 1nads for the grant of a COB
licence. The representation is under
«xamination.

(=) Doazs not arise, in view of (b) above.

(d) D>es not arise in view of (a) above.

.

Change of Name of Bombay to
Mumbai

403. SHRI R.K. MHALGI : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have taken
decision to change the name of Bombay
as Mumbai, as propnsed by Maharashtra
Government in December, 1977;

(b) if not, what are the reasons for
delay and when tie decision is likely to
be taken; aud

rc) what spreisl effocts liave been made
during the last thres months to reach the
=cision ?

HE MINISTER OF STATE IN THE
MINISTRY OF HOMI AFFAIRS
(SHR1 DHANIK LAL MANDAL):
{(a) to (c). Tnc proposal is still under
consideration in coasultation with the
Government of Maharasiitra on certain
aspects.

Taking up a final decision in Umbrella-
Type BHEL-Siemens tie-up

404. SHRI G. 5. TOHRA : Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government have taken
any final decision on the proposal regarding
an Umbrclla-type BHEL-Siemens tie-up;
and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRY
SHRI GEORGE FERNANDES):
(a) The reference is perhaps intended
to the proposed collaboration agreement
of MJs Bharat Heavy Electricals Ltd.
(BHEL) with M/s Sicmens of West Ger-
many, on the procurement of know-how
for some electrical products and svstems
technology. The propnsal is still under
active consideration of the Government.

(bz) Till the decision is taken, it is not
mouible to furnish the details,
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Sixth Five Year Plan

405. SHRI JANARDHANA POO-
JARY : Will the Minister of PLANNING
be pleased to state :

(a) whether the finalisation of Sixth
Plan is likely to be delayed further; and

(b) if so, what are the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN) : (a) and (b) .
No further delay in the finalisation of the
Sixth Plan is euvisaged. The work en
preparation of tae final Plan document
is actively in progress and the document
is likely to be presented to the National
Development Councii next month.
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Statement made by head of all
Union Institute for outer Space
Research of USSR

409. SHRI N. K. SHEJWALKAR :
‘Will the Minister of SPACE be pleased
to state :

(a) whether it is fact that the Head
of the All Union Institute for Outer
Space Resarch of USSR stated in new
Delhi that the outcome of the Skvlab
Fall-out has been highly exaggerated and
also that it will take Russia to train an
Indian Cosmonaut about one year before
he can be launched into Space ,and

(b) if so, what are the Government's
-views on this ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AXND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH) : (a) According
to newspaper reports Academician R.Z.
Sagdeyev, Director of the All Union
Institute for Quter Space Research of
USSR stated in New Delhi that in his
personal opinion the mass media exag-
gerated the dangers from the Ameérican
Skylab falling on the earth, According
to the same report Academician Sagdeye
also stated in New Delhi that it would
take 12 to 18 months to train an Indian
to be a cosmonaut provided he had a
background of Rying experience and engi-
neering sciences.

(b) Regarding the damage from fall-
out from Skylab dcbris, the statistical pro-
bability of damage to life or property
in India would not be high though the
possibility cannot be ruled out. The
current space programme of the Govern-
ment of India does not contemplate send-
4ng a man into space,
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Agreement to Export of Cycles to
Nigeria

km‘ SHRI AMARSINH V. RATHA-
WA : Will the Minister of INDUSTRY
be pleased to state 3

(a) whether any agreement has been
entered into for the export of bicycles to
Nigeria by the Delhi Small Scale In-
dustry Corporation ;

{b) when this agreement has been
made;

(c) whether it is a fact that the bicycles
had not been supplied; and

(d) if so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) : (a)
to (d). Delbi State Industrial Develop-
ment Corporation Limited. (formerly
known as Delhi Small Industries Develop-
ment Corporation) have informed that
they had entered into an agreement
in QOctober, Ig‘?ﬁ with M/s. Roadmaster
Industries of India (Pvt.) Limited, Rajpura
for the export of bicycles and bicycle
parts to Nigeria and that they had execu-
ted the order.

Manufacture of Controlled Cloth by
Textije Mills

411, SHRI G:‘\NAI\FATH PRADHAN:
Will the Minister of INDUSTRY be
pleased to state

(a) the total quantity and wvalue of
controlled cloth manufactured by textile
units during 1977 and 1978 ;

(b) the value of stock of controlled cloth
lying undisposed with Government;

() whether consumers are not willing
to purchase such cloth duc to its inferjer
quality as a result of which the stock is
piling up; and

(d) if so, the steps belng taken toimprove
the quality of such cloth ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) : (a)
The total quantity and value of controlled
cloth manufactured by textile units during
1977 and 1978 is given below :—

Year Production Approximate
(in million value (in
8q, metres)  million
rupees)
1977 348°49 69698
1978 364°23 941°75
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b) to (d). In view of its low prices
and good quality, the controlled cloth is
popular among the masses. Thus, no
undisposed controlled cloth is lying with
the Government. No instance of inferior
quality of such cloth has been brought to
the notice of the Government.

Assistants Working as Hindi
Translators

413, SHRI MOHAN LAL PIPIL :
Will the Minister of ECME AFFAITS
be pleased to state :

(a) whether Government have received
anv proposal that the Assistants of the
Central Secretariat Service working as
Hindi Translators should be given weight-
age of their service as Assistants in the
proposed Central Sccretariat Official
La:guagc Service for Group “C” posts;
an

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATF. IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)
(a) No, Sir,

(b) Question does not arise.
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Arrest of Narcotics Pedlars

415. SHRI DALPAT SINGH
PARASTE:

SHRI D. AMAT:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is . fact that an alleged
narcotics pedlar Giuliano Bertalini, and
his accomplice, Miss Cindy, were arrested
from a Connaught Place hotel on the g1sw
May, 1979: and

b) if so, the details thercof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
AND IN THE MINISTRY OF 1AW,
JUSTICE. AND COMPANY ATFAIRS
(SHRI S.D. PATIL) : (a) Yes Sir.

(b) In a raid conducted by the Delhi
Police Mr. Giuliano Rertalini and Miss
Cindy were arrested from Nazrula Hotel
on 31st May, 1979. They were fuund
to be in possession of some forged passports,
drugs and foreign currencv, Cases ufs
14-Dangerous Drugs Act and u/s 411460/
471/ 420 JPC have been registered  against
Mr. Guiliano Bertalini and a case vfs
14-Foreigners Act has been registered
against Miss Cindy.

Pondiche Bandh Against Prohi-
tion

416. SHRIMATI PARVATHI
KRISHNAN: Will the Ninister of Home
AFFAIRS be pleased to state :

(a) whether it is a fact that a toial
bandh was observed in Pondicherry on
June 8, 1979 protesting against the intro-
duction of prohibition and the recent
enhancement of house tax and land tax
in the territory; and
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(b) ifso, the details thereof and Govern-
ment's reaction to their demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
According to the Report of Pondicherry
Administration a ‘Bandh’ was observed on
Bth June, 1999 protesting against intro-
duction of Prohibition and increase of
house tax in Pondicherry.

(b) Asregards Housc Tax, it waslevied
under old French system till last year.
With enforcement of Pondicherry Muni-
scipal Act 1973 and Pondichertry Village
and Commune Panchayats Act 1973 it
kas become necessary to revise House
Tax in accordance with the provisions
contained in these Acts and necessary
action is being taken accordingly.

Steps arc being taken to rechabilitate
toddy-tappers affected by introduction of
prohibition. Schemes to priovide more
employment opportunities are being worked
out.

Central Government Advice to Deal
With Communal Incidents

417. SHRI S.R. REDDY: Will the
Minister of HOME AFFAIRS be pleased
to staie:

(a) whether it is a fact that most of
the States have not paid any attention
to the advice of the Central Government
in dealing with the communal incidents
which have taken place during last two
years; and

(b) if s», the names of such States
which have appointed their own commit-
tees ?

THLE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 DHANIK LAL MANDAL) :
(a) No, Sir.

(b) Does not arise.

Shortage and Price Rise of Cement

418, DR. BIJOY MONDAL: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it has come to the notice
of Government that there is an acute
shortage of cement in the country during
the period April-July, 1979;

(b) whether it is also a fact that prices
of the cement in the open market have
gone upto Rs. 45/- per bag; and

(c) whether Government have takcn
any steps to meet the shortage of cen.cnt
in the country and if not, the reascns
thereof?

THE MINISTER OF INDUSTRY
(SHR1 GEORGE FERNANDES): (a) In
spite of a record production of cement
during 1978-79 anrd other measures taken,
the availability of cement in the counuy
has been less than the demand on ac-
count of phenomenal spurt in construc-
tion activities in the fields of Irrigaticn
and Power, Housing and other develop-
ment projects.

(b) Government have been receiving
conplaints about blackmarketing of
cement at higher prices in certain parts of
the country.

(c) Government have taken steps to
increase the availability of cement by
Lanning exports (except to Nepal) and
by arranging for import of 2.0 million
tonnes of cement in 197g9-80. The other
measures, both short-term and long-tcrm,
taken by the Government to imprcve
cement production and availability are
as follows :

(i) States have been advised to take
over public distribution of cement and
arrange for statutory licensing and
direct appointment of stockists, issue
of permits to consumers, setting up of
administrative machinery for proper
distribution and involvement cf volun-
tary agencies.

(ii) The full requirements of irriga-
tion and power projects are being met
by prior reservation,

/ii1) Existing rules relating to fieight
reimbursement for road movement have
been liberalized.

(iv) Government have also granted
assistance to the cement industry for use
of captive power for production of cc-
ment during the periods of power cuts,
(This is applicable to units  havirg
already captive power generation facil-
ities only).

(v) Government have approved the
proposal to assist the cement indusuy
for the use of furnace oil for production
of cement due to inaderjuate supplies
of coal.

(vi) The production of existirg urits
is also closely monitored to see that the
industry maintains an overall capacity
atilisation of 100%.

vii) The import of pre-calcinator
technology has permitted to enable
the increase in production.
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(viit) The construction of on-going
projects is being expedited.

(ix) Government have also decided
to encourage the setting up of cement
plants at the site of or near steel plants
to utilize the slag.

(x) Government also encourage set-
ting up of a large number of mini
cement plants.

(xi) A High Level Committee has
made a comprehensive study of the
cement industry and has made a num-
ber Of recommcndations. GO\’PI‘]’I-
ment decisions on prices and incentives
have been announced on 3-5-1979.

(xii) The present regional imbalances
in regard to distribution of cement in
the country has heen due to location
of cement plants near limestone deposits.
This imbalance is sought to be mini-
mised by encouraging split location of
cement plants.

(xiii) A Cabinet Sub-Committee is
currently considering the various mea-
sures adopted for conscrvation of cement,
Conservation of cement is sought to be
achieved by using substitute materials
such as hydrated liine, paddy husk
cement, sagal, lime mortar, etc.

Set back in Production of Western
India Match Company

419. SHRT SHANKERSINH]JI
VAGHELA:

SHRI CHIMANBHAI H.
SHUKLA:

SHRI MUKHTIAR SINGII
MALIK:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is great set-back in
the production of Western India Match
Company for the last two years;

(b) whether therc has been shortage of
Wimco matches as a result thereof; and

(¢) what Jmeasurcs have been taken
to speed up the production of matches?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No, Sir.

(b) Government have received no com-
plaint or information in this regard.

(¢) Manufacture of safety matches has
been reserved for exclusive development
_in the small scale and cottage sectors
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and all necessary steps are being taken
to step up their production by expansion
of existing units and setting up new units.
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Closure of H.E.C. and Mining and
Allied Machinery Corporation

421. SHRI YASHWANT BOROLE:
Will the Minister of INDUSTRY be
plcased to state:

(a) whether it is a fact that Bureau of
Public Enterprises have taken a move to
close down Heavy Engineering Corpora-
tion and the Mining and Allied Machi-
nery Corporation;

(b) how much worth capital goods HEC
and MAMC could manufacture and pro-
vide and how much worth capital goods
we;’lt imported during the last three years;
an

(c) why orders werc not placed with
them instead of importing?

THE MINISTER OF INDUSTRY
SHRI GEORGE FERNANDES) (a) No,

ir.
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'b) and (c).'It is not only a question
of w11t HEZ and MAMC could supply
gin = thi: waild need to be linked to their
abiiity to sundly within a given delivery
schsdule and at comoetitive prices as
co ndired to the landed cost of imported
equipment. At can be, however, said that
where these conditions have been met by
HEC & MAMC imports have not been
g nerally allowed, This is also borne out
by the increase in production achieved
by the units in 1978-79 over :1977-78 and
th: ord=rs in haad as given below :

(Rs. in crores)

Value of production Order in
— hand as on
1976-77 1977-78 1978-79  31.3.79

HEC 92.64 42.15 70.69 172.07
HAMC 35.23 .46 26.37 60.50

[n th: cas: of MAMZ ta= o~l=r bk
ii consideced as mors or less satisfactory
adin the case o HEG it has  been agreed
that adequate orders will b= placed on
thrn for the now blast furnanze co.nslex
27 Bailai and sub:tantial portion of e raip-
neat for the Vishakhapatnam Steel Plant

Progcess in setting up of District
Industries Centres

422. SHRI P. S. RAMALINGAM:
SHRI A, BALA PAJANOR:
DR. RAMJI SINGH:

SART O. P. TYAGI:

Will the Monister of INDUSTRY be
nleased to state:

(a) the number of district induastries
caatres in onsration and the expenditure
inzurred so far thereon;

(h) how many of them are functioning
eTectivaly with a complement of truly
A :dicated and competent personnel;

\c) the eoncrete achievements in terms
of naw et rpantass identified and  assis-
ted; and

(d) estimate of the emnloym=nt gene-
rated?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRT JAGDAMBI PRASAD YADAV):
74) To date 346 District Industries Centres
have been sanctioned under the District
Industriss Centres Programme. All the
346 District Industries Centres werc not
sanctioned <imultancously but sanction
were spread ovee a period of months,
After the sanction »f a District Industries
Cenire, about four months are usually
snent in sorting out procedural matters
such *as, formulation of recruitment rules,
formation of Salection Committees, re-
cruitm=nt of staff and training and orga-
nising District Industries Gentre’s offices
for settling down to business,

As per information available out of
346 District Industries Centres, 246 Dis-
trict Industries Centres are in operation.

Dhring the year 1978-79, an amount of
Rs. 2,600.62 lakhs comprising Rs, 1,900,62
lakhs as grant and Rs, 700.00 lakhs
as loan wat released to the State Govern-
ments/Union Territory Administrations-
for implementation of this Programme.

(b) 216 District Industries Centres are
functioning effectively with a complement
of 1031 Functional Managers in warious
disciplines throughout the country,

(¢) and (d). The physical progress
reports have bheen received in respect of
194 District Industries Centres out of
346 District Industries Centres approved
so far. It is observed that in reporting
19 District Industries Centres, 59,700
enterprencurs have been identified and to
assist them 18,601 project profiles were
orepared during the year 1978-79. The
number of new units established in these
District Industries Centres stands at 49,609
comprising 34,010 Artisans oriented units
and 15,599 Small Scale units providing
employment opportunities for 1,46.69
persons, The credit assistance providej
by financing institutions amounted to
Rs. 58.72 crores. Seed/Margin money
amounting to Rs. 2.10 crores was provided
to 1got units, The amount or cash sub-
sidy provided to 4575 units amounted to
Rs. 9.04 crores, The number of sick units
assisted stands at 502. Technical, mana-
gerial, marketing and raw material assis-
tances were also provided fto 44,306
units both old and new.

News-item captioned “Paper-do not
pay more’’

423. SHRI KRISHAN KANT: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the attention of Govern-
ment has been drawn to the advertisement
published in the National Press by the
Paper Mill owners under the heading
“Paper do not pay more”;

(h) whether it is a fact that the mill>
refuse to supply paper direct to colsu-
mers and their agents and distributois
are demanding a premium of 50 to 70
per cent over and above the “‘advertised”
mill rates;

(c) whether Government are import=
ing paper through S.T.C. to meet the
shortage; if so, what is the quantity;

(d) whether the Consumer’s Associa-
tions have approached Government to
allow them to import their member’s
requirements directly; and

(e) whether they have received any
representation that special quota should
be fixed for small scale printers through
their local associations for iext books
and exercise books?
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THE MINISTER OF INDUSTRY
SHRI GEORGE FERNANDES): (a)
es, Sir.

éb) The normal practice of the paper
industry is to arrange supplics through a
net work of distributors and dealers.
Reports have been reccived regarding
charging of a premium over and above the
list price.

(c) Government have decided to im-
port paper through the State Trading
Corporation of India to meet the gap
between demand and supply, which is
estimated to be of the order of 50,000
tonnes.

(d) and (e). Various representations
have been received regarding shortage of
paper and the mecasures to be taken to
meet the requirement of publishers and
printers, Apart, from arranging imports,
Government have acquired powers under
the Paper (Control) Order, 1979, to issue
directions regarding the distribution of
white printing paper & crcam wove/laid
papet, which would partially mect the
requirements of the publishers and small
printers,

Schemes by Central Ministries Re-
commended by Working Group on
Tribal Development

424. SHRI GIRDHAR GOMANGO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his Ministry has worked
out the schemes, programmes and policies
as recommended by the Working Gioup
on Tribal Development and forwarded
them to the Central Ministrics concerned;

(b) if so, the main recommendztions
concerning the Central Ministries:

(c) the steps taken by the Ministries so
far for the Tribal development: and

(d) when all these recommendatious are
likely to be implemented?

THE MINISTER OF STATE IN
THME MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (d). The Working Group rrcommen-
dations are to be taken as guidelines for the
Ministries in the formulation of their
sectoral programmes during the medium
term plan 1973—83. These are circulated
to all Central Ministries and other con-
cerned Departments,

The Ministries have undertaken the
exercise of formulation of schemes and
quantification of funds out of their sectoral
regrammes to be wtilised in the tribal
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sub-Plan areas. The exercise is beirg pur-
sucd as a part of the formulation of the
medium-term plan 1g58=83.

Price Rise of Paper

425. SHRI P. K. KODIYAN:

SHRI M. RAM GOPAL
REDDY:

SHRI CHHITUBHAI GAMIT:

SHRI JANARDHANA
POOJARY:

SHRI C. K. JAFFER SHARIEF:
SHRI RUDOLPH RODRI-
GUES:

SHRI BIRENDRA PRASAD:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that the price
of paper has almost doubled during the
last few months;

(b) the steps Government have taken
or propose to take in reducing the prices
of paper in the country; and

(c) what is the present requirement
and availability of the white printing

paper in the country?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (u
The price of cream wove or laid paper
which is the most commonly used variety
of paper in the civil market has increased
from Rs. 4,700 per metric tonne as on
15t April, 1978 to Rs, 5,400 per metric
tonne in June, 1979.

(h) The Govt. have issued the Paper
(Control) Ordler, 1959 on 3oth June, 1079
in excrcise of the powers conferred by the
Essential Commodities Act, 1955, The
order stipulates ex-factory prices of white
printing paper and cream wove or laid
paper at Rs. 3,000/- and Rs. 3,785/- per
tonne respectively.

(c) White printing paper is being used
exclusively by the educational sector and
the present availahility of about 1.‘Ho
lakh tonnes is adequate to meet the de-
mand. However, the overall production
of writing and printing paper is estimated
to be about 50,000 tonnes less than the
demand for such papers, during the current

year,
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Recommendations of Sampat
Committee

429. SHRI V. G. HANDE: Will the
Minister of INDUSTRY be pleased 10
tate:

(a) whether Sampat Committec have
recently rccommended the concession of
excise duty and cement quota for the
factories and industries in the country;

(b) what action Government have taken
80 far to implement the recommendatinns
of the Committer: and

(¢) whether any factoryfindustry has
been covered by the recommendations?

THE MINISTER OF INDUSTRY.,
(SHRI GEORGE FERNANDES): fa)
to (¢). The Sampath Committee consti-
tuted by the Department of Food (Minis-
try of Agriculture) in April 1074 did not
make any recommendations in respect of
cement. It examined and recommended
concessions to ncew sugar factories and
expansion projects set up at high cost,
The recommendations of the Committee
were accepted by the Government in
December, 1a75. The concessions were
given by way of extra free sale quota
of sugar and high percentage of levy free
sugar, After decontrol of sugar with
effect from 16th August, 1978, the incen-
tive scheme became inoperative, The
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revision of the incentive scheme is under
consideration.

Since the announcement of the incen-
tive scheme in December, 1975, the De-
partment of Food has rcctiverg c?aims from
63 sugar factories (33 ncw sugar factories
and 3u expansion projects). The claims
o 6 sugar factories (one new factory and
5 expansion projects) have been finalised,
Claims of 3 sugar factories have been
rejected. The claims of remaining sugar
factor_lcs are under various stages of
examination.

Price rise of Tyres

430. SHRI CHHITUBHAI GAMIT:
Will the Minister of INDUSTRY be
pleased to state

(2) whether Government are aware
that therc is an acute shortage of tyres
in the country; and

(b) if so, the steps Government propose
to take and those taken for reducing
the prices of tyres in the country ?

THYE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Reports have been received about short-
ages of tractor and scooter tvres in certain
parts ¢f the country although the overall
production of automotive tyres has gone
up as compared to the production figures
of the corresponding period last year,

(b) Imports of automobile tyres and
tubes are allowed on Open General
Lirences. Moreover, Government have
permitted import of tractor tyres to O. E.
manufacturers on reduced rates of cus-
toms duty,

As regards price increase, there is no
statutory control on the prices of tyres.
However, Government are initiating a
dialogue with industry on the question
of prices in relation to the cost of pro-
duction.

Setting up of Heavy Industry in
Rayalaseema

431. SHR1 P, RAJ GOPAL (NAIDU :
Will tLe Ministar «f INDU"TRY be
pleased to state:

(a) whether any heavy indusuy has
been established in Rayalasrema at any
time; and |

(b) if not, whether Governmer pro-
pose to start any heavy industry n bat
region?
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THE MINISTER OF INDUSTRY
¢SHRI GEORGE FERNANDES): (a)
and (b). The Andhra Pradesh Industrial
Development Corporation have been
granted an Industrial licence to set up a
paper mill (under the name and style
of Rayalseema Paper Mills Ltd)) in
Kurnool District, Andhra Pradesh for a
capacity of 42,000 tonnes per annum of
writing and printing paper with an in-
vestment of Rs. 41 crores and the project
isin an advanced stage of implementation.

The Cement Corporation of India have
a proposal to set up a ccment plant with
an annual capacity of 4 lakh tonnes at
an estimated cost of Rs. 30 crores at
Yeraguntla in Rayalscema area of
Andhra Pradesh,

Setting up a Central Organisation to
watch implementation of Five Year
Plan Project

432. SHRI DURGA CHAND: Will the
Minister of PLANNING be pleased to
state:

(a) whether there is any proposal under
Government’s consideration to set up
a separate Central Organisation to oversee
the implementation of five year plan pro-
ject;

(b) if so, what are the details thereof ;

(c) what would be the set up of the
Organisation; and

(d) what is the present follow up ma-
chinery to watch the implementation of
five vear plan projeets in various States?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) No, Sir.

(b) Droes not arise,
(c) Does not arise,

{(d) (1) Implementation of the plan
projects of the States is generally reviewed
by the State Planning Departments/ Plan-
ning Boards.

12) At the Central level, the overall
progress of the implementation of pro-
jects of various States is reviewed by
concérned Central Ministries and by the
Planning Commission every year at
the time of Annual Plan formulation.

(3) For Central projects in selected
major sectors such as steel, fertilisers,
petroleum, coal, power, etc. a Monitoring
Division exists in the Planning Commis-
sion, The Central Ministries also monitor
and perindically review progress of various
Public sector projects within their res-
Pective charge.
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Search fof Atomic Minerals

434. SHRI PRASANNBHAI MEHTA:
Will the Minister of ATOMI ENERGY

be pleased to state:

(a) whether Union Government have
decided to make a search for uranium and
other atomic minerals;

(b) if so, whether Geological teams are
exploring the entire country for uranjum
and other mincrals through ground sur-
veys;

(c) whether any success have been
achieved; and

(d) if so. to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF SHER SINGH): (a) to (d). The
Atomic Minerals Division of the Depart-
ment of Atomic Energy has been engage!
for the last 29 years in surveys for atomic-
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minerals like Uranium, Thorium, Golum-
bium, Tantalum, Berylium etc. The metho-
d>logy includes not only ground surveys
but also aerial surveys. An Uranium
Mine at Jaduguda in Singhbhum Distt. of
Bihar supported by a mill is already in
ﬁroduction. Another deposit at Bodal in

ajnandgaon Distt.,, Madhya Pradesh is
in fairly advanced st:age of exploration.
Choce-drilling  coupl with  under-
ground  d=velopment is also in progress
at Jajawal in Sargujn  Distt,, Madhya
Pradesh and Asthotha-Khya in Hamirpur
Distt., Himachal Pradesh.

Agreement with Siemens for im-
proved working of B.H.E.L.

435. SHRI G. N. VISVANATHAN:
SHRI A. BALA PAJANOR:

Will the Minister of INDUSTRY be
pleased to state :

(a) the precsent position regarding the
pronased agreement with Siemens for the
imoroved working of BHEL;

‘) e rewsaas For delay in finalising
the agreement; and

(c) the economic loss caused to the
nation by delay if such an agreement is
really in the interest of the organisation
of the country?

THE MINISTER OF INDUSTRY
SHRI GEORGE FLRNANDES): (a)
The proposal for the technical collabora-
tion in certain arcas betwzen BHEL and
Sie'n~ns: is unler consideration of the
Government at the highest level.

(b} As the proposal covers several
=lectrical products and also systems tech.
wology, it has been examined at length
sv the various authorities concerned and
at different levels. Some more time has
een taken in finalising the agreement
szcause the matter was referred back to
the Forcign Investment Board for taking
certain points into further consideration.

(c) The proposal seeks to upgrade tech-
noloey for the manufacture of certain
electrical pro-lucts and acquisition of sys-
tems technology know-how in certain
areas, and, therefore, the delay might
be construed as resulting in some eco-
nomic loss to the BHEL. This is, however,
to he viewed in the context of the desira-
bility of undertaking full and compre-
hensive examination of an important pro-
pasal like the propnsed collaboration bet-
ween BHEL and Siemens. It is difficult to
quantify the ecconmic loss caused to the
oation by the time that is being taken in
. «examining the proposal.
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Special Courts for Economic Offences

436. DR. MURLI MANOHAR JOSHI:
Will the Minister of HOML AFFAIRS
be pleased to state:

(a) the progress so far made in setting
up special courts for deuling with eco-
nomic offences;

(b) the names of States which have
agreed to set up such courts and the
names of those which have not yet agreed
to the propnsal together with the reasons
thereof; and

(c) by when such courts will start
functionirg?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMFE AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICF. AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) A seheme
has been prepared to set up additional
courts to deal exclusively with economic
offences under specified Central Acts in
States in which the incidence of such
offences justifies the establishinent of such
courts. The Governments of Maharashtra,
West Benmal, Tamil Nadu, Bihar, Rajas-
than, Andhra Pradesh, Madhya Pradesh,
Cinjarat, Kerala, Karnataka, Orissa and
Uttar Pradesh an:l Union Territory of
Delhi have accordingly bheen addressed in
April, 1979 to set up additional courts for
this purpose. The courts bave to be set
np by the State Governments. The ex-
penditure borne will be reimbursable to
them,

(b) and (c), The Governments of Maha-
rashtra, Madhya Pradesh and the Union
Territory of Delhi have intimated that
they have initiated action to set up such
Courts, They have not intimated the
dates by which these courts will start
functioning. No intimation of the action
taken has been received from the other
States addressed. No State Government
has intimated reluctance or refusal to set
up such courts,
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Transfer of Technical know-how
from the larger to the Small Scale
Industries

438. SHRI SHAMBHUNATH CHA-
TURVEDI: Will the Minister of
INDUSTRY be pleased to state:

(a) whether under the scheme of
phasing out of production programme of
existing large scale industries in areas of
consumer's items which can be manu-
factured easily Ly the small scale indus-
tries, there is provision for the transfer of
technical know-how [rom the larger to
the small scale units; and

(b) if so, the terms and conditions
thereof ?

THE MINISTER OF INDUSTRY
{SHRI GEORGE FFRNANDFS):
(a) and (b) Paragraph 19 of the State-
ment on Industrial Policv laid before
Parliament on 23rd Decemeber 1977 clari-
fies the policy relating to regnlation of

1487 183,
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the activities of large industrial units
engaged in the manufacture of items re-
served for small scale scctor. Where
large scale units, whether belonging to
large houses or not, are already engaged
in the manufacture of items since reserved
for small-scale sector, there will be no
cxpansion in their capacity. On the other
hand, the share of these units in the total
capacity of these items will be steadily
reduced and that of small-scale and cot-
tage sector increased. Anyv transfer of
technical know-how from large-scale to
small-scale units would be dependent on
mutual agreements entered into between
small-scale and large-scale units for the
purpose.

Area of the likely fall of American
Skylab Debris

439. SHRIMATI MRINAL GORE:
DR. BAPU KALDATE:
SHRI . K. KODIYAN:

Will the Minister of SPACE be pleased
to state:

(a) whether it is a fact that the space
recorder at the Halkar Science College
at Indore has suggested certain measures
in the area of the likely fall of the American
skylab debris in many parts of Maha-
rashtra, M.P., Orissa, Gujarat, Andhra
and West Bengal;

(h) if so, the details thereof;

(c) whether Government have given
due consideration to these suggestions; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHFR SINGH): (a) Government
is not aware of the measures siggested
by the Hnlkar Science College, Indore,
in regard to the fall of debris from the
American Skylab satellite,

(b) to (d). Does not arise.

Underground activities in North
Eastern Region

440. SHRI N. TOMBI SINGH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware that
activities of the underground in the Narth
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Esastern Region compriting Manipur,
Migoram nn?Nagahnd are on the increase
during the last few years;

(b) if so, the steps being taken to curb
€1 ;

(c) whether Government have probed
into possible links between insurgents and
foreign countries; if so, the findings thereof;

(d) whether Government propose to
appoint a tecam of Membeis of Parlia-
ment to study tbe economis, political
and social factors behind the under-
ground movement in the North T.stern
region and to supgest wavs and means
to bring the region inte the national
mainstream; and

(e) if so, when and if not, the alternative
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). A statement showing violent inci-
dents in Manipur, Mizorami and Naga-
land in 1977, 1978 and 1979 (till the fust
week of July 1979) is at annexure ‘A7,
Government have taken steps to strengthen
security measures and apprehend those
responsible for violent activities. Mizo
National Front and its allied organisa-
tions have been declared unlawful under
the Unlawful Activities (Prevention) Act.
1967. The strength of the Security Forces
has been increased in Mizoram. Orders,
which were issued earlier suspending
operations hy Security Forces, have heeu
revoked.

(c) The Government are aware that
Naga and Mizo underground had been
receiving assistance from some forcign
countries. There is, however, no report
of their having received such assistance
recently.

(d) and (e). No such proposal is under
oonsideration.
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Import of Duty-free Paper
442. SHR1 ISHWAR CHAUDHRY:

SHRI1 SURENDRA JHA
SUMAN:

SHRI JANARDHANA POOJARI:

Will the Minister of INDUSTRY be
pleased to state:

.a) whether Government have studied
the gap between demand and production
of papers yearly;

\b) whether Government  feel and
this shortage could be overcome by
importing duty free paper directly to
create a large buffer stock ; and

(¢) whether Government propose to
permit publishers to import paper on
actual users licences?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c): By and large the domestic produc-
tion has Leen adequate to meet the de-
mand of common varicties of paper and
paper board in the past and it was neces-

sary to resort to import only in respect of .

specialil?i' paper such as electrical insulation
paper, filter paper etc. During the cur-
rent year, however, there has been some

imbalance between the demand for and
supply of paper due to the fact that de-
mand has gone up shorply as a result of
general improvement in economic conci-
tions, the programme of adult education
and universal literacy programmes, Go-
vernment therefore, proposes to import
paper to meet the shortfall. It is doubtful
whether imports by individual actual users
would help the publiskirg indusuy, as it
is difficult to procure imported paper
receipt on the basis of bulk orders,

Shortage of Wool

443. SHRI CHHATRA BAHADUR
CHHETRI: Will the Minister of .IN-
DUSTRY be pleased to state:

{a) whether Government are aware that
there is an acute shortage of wool in the
country; and

(b) what steps Government are taking
to provide wool to the weavers?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No, Sir. There is no such acute shortage
of Woel. With ban on export ¢n indige-
nous wool of above yos quality and im-
port of raw wool having been placed
under OGL, the question of shcrtage of
wool does not arise,
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(b) Weavers are concerned with wool-
len (y-am and not wool. In view of reply
to (a) above, the question of making
special arrangements for providing wool
to the weavers does not arise,
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Irregalarities in working of Rajneesh
Foundation

45. SHRI SHYAM  SUNDAR
G 'A: Will the Minister of HOME
AFFAIRS be plcased to statc:

(2) whether Government have received
reports that there have been irregularities
in the working of Rajneesh Foundationg
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(b) whether Government propose to
appoint a Commission to inquire into
the working of this Ashram;

(c) if not, the reasons thereof; and

(d) where the activities of this Ashram
are prejudicial to the public morals and
affecting civil life ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
gHRI DHANIK LAL MANDAL): (a)

n the basis of audit reports for the
years ending 31st December, 1977, which
regortedly disclose a number of irregula-
rities including large amount of expendi-
ture ncurred without maintaining vou-
chers, keeping large cash balances on
hand, payments of commission on sale of
bLooks against the principle of law of
trusts, failure on the part of the trustess
to keep proper records for donations
received locally, ete.,"the Assistant Charity
Commissioner ordered an inquiry on 5-6-
1979 under scction 41-B of the Bombey
Public Trusts Act, 1950 to ascertain facts
regarding these alleged irregularities as
also whether activities of the disciples and
followers of Acharya Rajneesh and of the
Rag)ncah Fouddat'on are prejudicial to
public morals or public interest affect'ng
the civic lif* in Pune city.

(b) and (). Inreply to a letter from
Ma Yoga Laxmi of the Rajneesh Founda-
tion the Prime Minister informed her that
in view of what has appeared in the
press ahout the activities of the Rajneesh
Ashram in Pune and the views expressed
thereon in Parliament and clsewhere, a
Commission of Inquiry may be an ap-
propriate body to go into the activities
of the Ashram. The Government can
consider the matter further if Shri Raj-
neesh himself writes to the Prime. Minister
that he would like this to he done.

(d) Some photographs and reports ahout
the activities of the Ashram have been
published in the Press. According to in-
formation available, some T. V. films about
the activities of the Ashram were pre-
pared by fore'gners whithout getting the
necessarv permission. It is true that these
photographs and reports have been criti-
cised by many as vitiating the concept
and norms of Indian culture and religious
precepts. This aspect is covered in the
inquiry ordered by the Assistant Charity
Commissioner, Pune, as mentioned in re-
ply to part (a) of the question.

Fulfilment of Snpgl obligation by
" - Paper ¥“l

4,i5, SHRIRUDOLPH RODRIGUES:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Paper Mills fulfilled their
mpp;y obligations to Government;
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(b) if not, the reasons therefore?

.THE MINISTER OF INDUSTRY
(SHRI GFORGE FERNANDES): (a)
and (b). As for as supplies to Government
arc concerned, paper mills are to fulfil
their obligations in terms of rate contracts
entered into with the DGS&D. As re-
gards their obligation to supply white
printing paper for the educational sector
under the voluntary agreement entered
into in 1974, the mills have by and
large supplied paper according to the allo-
cations made on them, although certain
mills have defaulted at times due to their

cially weak position and shortage
of power.
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Reduction in prices of Cotton Cloth

449. SHRI K. A, AN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the textile indus
reduced the prices of cotton cloth in res-
ponse to the Minister's call for that; and

(b) if so, the varicties of cloth, the
prices of which have been reduced; pre-
vious price and reduced price?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a) A
sample study made the Textile
misioner in respect of 168 sorts refiects &
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roll back to, and even below, October,
1978, levels in the case of 119 sorts, where-
s no decline is seen in 49 sorts. g
- LI R
b) A statcrmtnt compiled se tel

by( tLe Indian Cotton hEills’ Feg:lr:ﬁo;
in respect of certain sorts is enclosed which
gives some details. [Placed in Library
Ser No. LT-4604/79]- -

Corraption charges against Chief
Minister of M.P.

50. SHRI AMAR ROYPRADHAN 1
Will the Minister of HOME AFFAIRS
be pleasrd to state:

(a) whether it is a fact that Central
Government have received complaints
about corruption charges against the
Chief Minister of Madhya Pradesh: and

{by if so, the details thereof and the
action taken so far in the matter?

THF. MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
USTICE AND COMPANY AFFAIRS
SHRI S. D. PATIL): (a) Yes, Sir.

'\li,l [t will yot be :\p')rdpriatc to dis-
close the par-iculars of the allegations
coatained in the complaints. Following
the s:tils1 procedure, the allegations con-
tained in the complaints were examined
in the light of comments obtained from
the Chief Minister. Having regard to the
position explained by him and that the
miin allegations were contained in a
Memorandum submitted by the Opposi-
tion in the Staff Assembly to the Gover-
nor of Madhya Pradesh, it was left to the
Chief Minister to explain his view point
to the Qppasition which he has done also
on the floar of the Legislative Assembly.

Use of Ethnol as a Sabstitgte
for Petrol

451, SHRID.D.DESAI : Will the~
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state

(a) whether any researth team in the
country has successfully developed an
internal combustion engine to run entire-
ly on ethno] ; and

(h) if so, whether Government would
consider extensive use of ethnol as a
substitute for petrol ?
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THE MINISTER OF STATRIN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATOMI®
ENERGY, ELECTRONICS, SCIENCI
AND TECHNOLOGY AND SPACK
(PROF. SHER SINGH): (a) Rescarch
is in progress in the country at Institu-
tions such as IIT Madras, IIT Delhi,
Guindy Engineering College, Madras,
ctc. regarding the utilization of ethanol in
internal combustion engines. Develop-
ment of internal combustion engines to
run cnurely on ethanol suitable for
manufactur e on a large scale involvesa
major cffort. Attempts have been made
to modify existing in.ernal combustion
engines. 1t is reported that Guindy
Engincering Coylege, Madras has success-
fullv converted a car engine to run on
ethano] instead of petrol,

(b) Tbe fessibility of extensive use of
ethanol as a substitute for petrol is
being examined by the Government.
Existing petrol driven engines cou'd be
run without any modification by bending
ethanol with petrol upto 20%. Actual
utilization will depend on the availability
of alcohol in sufficient quantities for this
furpose.

Interim Report on Pay Scales of
Police

452. SHRI ANANT DAVE : Wwill
the Minister of HOMFE AFFAIRS be
pleased to state :

(a) whether it is a fact that the recent
police agitation in various states is in-
tended inter alia to fore the Police
Commission set up by Government to go
into the question of their pay scales and
conditions of service immediately and
present the Interim Report in  this
regard ;

(b) if su, whether Government have
requested the Commission to present such
an Interim Report ; and

(c) also, whether Government propesc
to ammounce the ad-hoc decision of pay
scales of police on the basis of Interim
Report ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FATRS (SHRI DHANIK LAL MAN-
DAL) : (a) No, Sir,

(b) and (c). Do not arise.
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New Cotton Textile Policy

459. SHRT JAGDISH PRASAD
MAPHUR : Wiil the Minister of
I INDUSTRY be pleased to state :

(a) whether it is a fact that the new

cotton textile policy bas brought about a -

psychology of short age and consequently
raised the prices of fabrics in the domestic
market making exports 2 secondary pro-
position ; an

(b) who has been benefited by the new
policy and to what extent ?

THE MINISTER OF INDUSTRY
(SHRT GEORGE FERNANDES) : (a)
N>, Sir. There has been a significant
growth in the production of hoth yarn
and cloth after the announcuinent of the
new Textile Policy on 7th August, 1978.

(b) While it is not possible to quantify
the extent of benefit derived. both the
pro lucers and the consumers of textile
products have bencfited by the new
Textile Policy.

Manuafacture of Commercial
vehicles in collaboration with the
French Company Barlet

454.- SHRI SAUGATA ROY : will
the Minister of INDUSTRY be pleased
to state :

(a) whether the Central Government
propose to act up in the public sector a
plant to manufacture commercial vchicles
in collaboration with a French companv
Barict in the State of West Bengal
and

{b) if so. details thercof ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI.
MATI ABHA MAITT) : (a) and (b). In
the context of augmenting the manyfac-
ture of commercial vehicles in the country
by utilising capabilities of public sector
upits including those in West Bengal
Government are examining various pro-
posals including the proposal of Bariat
of France,

Industrial SBickness

455- SHRI CHITTA BASU : Will the
Minister of INDUSTRY be pleased te
otate :

fa) whether there has recently been a
steep rise im industrial sickness ;

(b) if so, whether Government havé
50 far been able to identify the areas of
sickness ;

(c) if 80, the details thereof ;

(d) whether Government have alse
been able to identify the major grounds
of sickness ;

(¢) if so, the details thereof ; and

(f) the steps taken or proposed to be
taken to arrest the increasing trend of
sickness ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) :
%a) There is no universally accepted de-

nition of industrial sickness. Hence
it is difficult to assess with any degree of
accuracy if there has recently been a
steep increase in the incidenee of sickness
in industry,

(b) to (e). Industrial sickness can be
caused among other things by factors such
as obsolescence of a equipment  and
technology, inadequate availability of
raw-materials and power financial di-
fficulties, adverse market conditions as
also inefficient management,

(f) A comprehensive policy on sick
industries was announced in both Houses
of Parliament on 15-5-78 in which it
was clarified that the rehabilitation of a
sick industrial undertaking cannot be the
responsibility of a single agency. For
cffectively tackling any sickness in an
unit or industry there should be a sharing
of the burden by all concerned including
the Central Government, State Govern-
ments, labour, financial institutions, banks,
management and sharcholders. The
results of the Government’s policy will
however, be felt over a priod of time.

Self-Sufficlency in Buildimg
Country's own Launching
Vehicles

456. SHRI KANWAR LAL
GUPTA :

SHRI BALASAHEB VIKHE
PATIL:

SHRI DURGA CHAND :

Will the Minister of SPACE be pleased
to sthte :
hen India would be in a positon
to %ri fts own launching vehicles in the
orbit without any outside help ;
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(b) what are the benefits derived by
Government after launching two Indian
Satcllites ;

(c) what was the cost of cach Satellite
launched by India; and

(d) what will be the main improvements
in the second Bhaskara to be launched
later on 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH) : (a) India's
first launch vehicle, Satellitt Launch
Vehicle (SLV-3) which will be capable
Of“rhcing in orbit a 40 kg. satellite issche-
duled for launch during 1979.

(b) bhata proved indigenous
design and fabrication of a space werthy
system and provided valuable inputs for
the design and fabrication of future satell-
ites. Bhaskara is an experimental appli-
cation satcllite for earth and ocean surface
temperature and water vapOour content
observations. The objective of these steps
in the space rescarch programme is to
eventully develop indigenous design and
fabrication of future communications,
meteorology, remote sensing and other
application satellites.

(c) The total cost of Aryabhata was
Rs. 5+09 crores. Excluding the cost of
infrastructure created, the actual cost of
the satellitc was Rs. 3°5 crores, The
sanctioned cost of Bhaskara is Rs. 6-35
crores as against which the expenditure
to the cnd of May 1979 was Rs. 6-24

crorecs.

(d) The main improvement in the
second Bhaskara type satellite, which
will be a refurbished prototype version of
Bhaskarg, will be in the spectral bands of
_the TV camera payload and any other
elements revealed by the functioning in
orbit of the first satellite. = The main
_ advantage in launching Bhaskara-IT
would be the improved coverage of
Indis for earth resources applications.

- JULY 11, 1979
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Amount of Plaa Funds allocated
to Tamil Nadu duirng 1977 & 1878

457. SHRI K. RAMAMURTHY :
Will the Minister of PLANNING be
pleased to state

(a) the amount of plan funds allocated
for Tamil Nadu during 1977 and 1978
both for the Central and State sector
schemes ;

(b) the amount of plan funds that
remained unutilised both in 1977 & 1978
by Tamil Nadu Government in the
Central and State Sector schemes; and

(c) the steps taken to ensure that plam
allocations are utilised in full ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN) : (a) and (b): A
statément showing the approved plan out-
lay and a ctual expenditure for 1979-78,
and the approved outlay and anticipated
expenditure for 1978-79 is placed on the
Table of the House. The total expenditure
for the years 1977-78 and 1978-79 was in
cxcess of the approved outlay. However,
there was some shortfall in expenditure
on Water and Power Development, Social
and Community Services and Economic
Services in the year 1977-78 and on Eco-
nomic Services in 1978-79. Information
regarding Central Sector schemes is being
collected.

(c) Planning Commission has estab-
lished 2 mOnitoring systém to watch the
overall progress of major plan projects
in selected sectors—Irrigation, Power,
Mining, Transport, Fertilizer, etc.
Apart from these periodic reviews pro-
gress in various sectors is also reviewed
as a part of the Annual plan exercises.
Steps arc being taken to strengthen plan
monitoring systems in State Government
departments.
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Statement
Annual Plans 1997-78 and 1978-99
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TAMIL NADU
(Rs. lakhs)
Head of Development 1977-78 1978-79
ﬁlet\{::fd Actuals Ioi{;\{;;cd R.E.
1 K2 3 4 5
Agriculture Land Reforms 646 1706 1527 1620
Minor Irrigation 702 589 629 832
Soil and Water Conservation 219 226 243 274
Area Development 31 37 42 53
Food 450 450 132 132
Animal Husbandry 202 223 251 g16-
Dairy Development } 15 s
Fisheries 168 202 127 122
Forosts 273 248 334 347
Investment in Agricultural Financial Instittiuons . @ 8o @
C. D. and Panchayats 262 320 370 384
1. Agriculture and A [lied Services 3043 4001 3750 4083
11. Cooperation 615 975 725 933
Irrigation 2144 1508 2017 2345
Flood Control Projects 64
Power 9491 9247 11369 11879
1I1. Waler and Power Development 11699 10755 13386 14224
Industries - . . . 958 846 1012 1010
Village and Small Industries 6o5 632 688 737
Mining and Metallurgical Industries 18 22 45 40
1V. Industry and Minerals 1581 1500 1745 1787
Ports, Light Houses and Shipping 7 11 925 329
Roads and Bridges 1141 2088 1498 2247
Road Transport 1079 B74 1186 11Be
Tourism i . . . 24 22 46
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1 2 S 4 5

V. Transport and Communications . 2251 2095 8055 3802
“General Education 1087 909 1897 1512
Art and Culture 21 20 28 29
Technical Education qo0 76 106 95
Medical and Public Health 583 481 577 631
Sewerage and Warer Supply 2196 2010 21173 2489
Housing/Police Housing 1412 843 1193 945
‘Urban Development 563 519 6ol 874
Information and Publicitv 19 11 37 40
Labour and Labour Welfare | 42 2R 36 37
Welfare of SC/ST and Other Backward Classes | 4t 816 865, 967
Social Welfare 71 52 4y 128
Nutrition 41 42 44 67
O :her Social and Community Services 28 43 3% 32
V1. Socia] and Community Service: 6618 5946 7615 7845
Secre ariar-Economic Services 1 1 1 2
Special and Backward Areas 121 20 140 16
Economic Advice and Statistics } 10 1o 15 14
Other Economic Services j( . . .

V11. Economic Service: 132 31 156 42
‘Stationery and Printing 89 284 76 92
Public Works

Y111, General Services . 89 284 76 92

Granp Torar 26028 26481 '30506 32801

QAlacluded uader Cooperatioa.
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Productlon of Goods™in excess ef
licensed oapacity by Big Houses
f;i' i

8. SHRI JYOTIRMOY BOSU 1%:
will the Minister of INDUSTRY be
pleased to state :

(a) particulars of companies belongimg
te large business houses which have becn
charged with producing goods far im
excess of licensed capacity;

(b) specific cases of this excess produc-
tien; and

' (c) what action, if any, is being taken
against the companies concerned ?

THE MINISTER OF INDUSTRY
(SHRI GEORGL FERNANDES) :
(a} to (c). The information is being
collected and will be l1aid on the Table of
the House.

Setting up of Industries on either
side of Bhagirathi, West Bengal

459. SHRI SASANKASEKHAR
ANYAL : Will the Minister of IN-

DUSTRY be pleased to state :

(a) whether now that installation of
Super Thermal Plant at Farakka Barrage
complex is an accepted programme,
any blue print has been or is bemng pre-
pared for chalking out and small on either
side of the Bhagirathi downstream of
Farakka Barrage ;

(b) if so, what is the rongh blue print;
and

{c) if not, the reasons therefor ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) ;
(a) No, Sir..

{b) Does not arise.

{c) A decision to set up a Regional
Thermal Station at Farakka was taken
only reéently. Power from this project
is expected to be available only in 1984
i.0. after the completion of the current
Five Year Plan (10978-83).

Absorption of Employees by
Hindustan Phoh':llnu Manufacturing
Co., Ltd.

5hﬁo SHRI SAMAR MUKHE 1
Will the Minister of INDUSTRY be
pleased to state :

(a) whether he is aware that afier
several months past, the Higdustan Photo
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L]
Films Manufacturing Co. Ltd. took ever
the distribution of photographic and X-rey
material fram the private distributiag
agencies, but 8 number of employees of
those agencics, who lost their jobs as a
result have not yet bren absorbed by
Hindustan Phote Films in its regiomal
offices; and

(b) if so, what strps have been takca

_ to absurb those retrenched cmployecs ?

L}
. d

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) : (a) and (b).
The employces of the private distributors
rctrenched conscquent upon the decision
of thc Hindustan %’hoto Films Manufactur-
ing Comopany (HPF) to take over the
distribution work, are being absorbed in
the marketing set up of the Company;
subject to their elgibility and availability
of suitable posts.

Out of 208 ex-employees of erstwhile
distr.itutors considered by the Selection
Committec offers of appointment were
made to 124 persons of which 101 have
joined duty. Remaining vacant posts are
bemg offered to others found suitable by
the Selection Committee.

Provision of Credit to Cooperative
Marketing Federation and Societies
of Jute Growing States,

461, SHRIMATI AHILYA P.
RANGNEKAR :  Will the Minister ot
INDUISTRY he pleased to state -

{a) whether the Jute Corporation of
India has agreed to provide adequate
credit to Cooperative Marketing Federa-
tion and societies of jute growing States for
the 10970-80 procurement season:

(b} whether the West Bengal State
Ministry of Cooperatives demanded
monev in advance :

l¢) whether the Jute Corporation of
India has been requested by the West
Rengal State Ministry of Cooperatives to
negotiate with the Reserve Rank of India
tn obtain necessarv ohligation: and

(d) if so. the progress so far made in

this matter ?

THE MINISTER OF INDUSTRY
!{SHRI GEORGE FERNANDES) :
(a) At joint meeting between the repre-
sentatives of Jute Corporation of India and
State Coopertaives of Assam, West Bengal,
Bihar, Orisa and Andhra Pradesh held
on and 1]\.mc 1G70 in Calcutta, it was a
agreed that the Jute Corporation of India
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would work out the fund requirements
for achieving targeted procurement, both
for Jute Corporation of India and Co-
operatives, and request the RBI for release
of necessary funds.

(b) and (c). Yes, Sir.

(d) Reserve Bank of India are not
ble to any part of the credit limit
made available to Jute Corporation of
India being utilised for giving advances
to the cooperatives for initial purchases
of Jute.

Heavy Water from Indigenous
Sources

62. SHRI DINEN BHATTA-
YA Will the Minister of
ATOMIC ENERGY be pleased to state :

(a) whether India is expected to be in
a position to meet its recurring demand of
heavy water from indigenous sources by
the end of 1983; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND
IN THE DEPARTMENT OF ATOMIC
ENERGY, ELECTROEIC, SCIENCE
AND TECHNOLOGY AND SPACE
(SHRI SHER SINGH) : (a) No, Sir.

(b) Of the existing 5 heavy water plants
only 3 have goue into production. How-
ever, the plant at Baroda had to be shut
down due to the accidental explosion on
grd December, 1977. The production
of heavy water at Tuticorin plant was
adversely affected due to nigher frequency
of outages of the fertilizer plant to which it
is linked and power failures, The commis-
sioniug of the remaining 2 plants viz,
Talchar and Kota were delayed due to
various factors. Consequently, the pro-
duction of heavy water has been below

targets.
Creation of Standing Committee
for removal of Industrial
Sickness

463. SHRINIHAR LASKAR :

SHRI A. R. BADRINARAYAN:

SHRI M. V., CANDRASHE-
KHARA MURTHY :

Will the Miniter of INDUSTRY bLe
pleased to state :

(a) whether the creation of standing
committee to suggest to Government ways
and means to remove the basic causes
of indvstrial sickness and also to restore
health to sick units has been recommended
by a committee of central trade unions

organisation ;

" JULY 11, 1979
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(b) if so, whether Government have
accepted all the recommendations of the
committee ;

(c) if so, what other steps are
taken to remove the Industrial sickness;

(d) if not, what arc the main reasons
fordnot accepting the recommendations;
an

&) how many have accepted and steps
taken to implement them ?

THE MINISTER OF INDUSTRY
SHRI GEORGE FERNANDFS) :
a) Yes, Sir. The working group of
entral Trade Unions set up by the
Ministry of Industry has recommended
that a standing Committee on Industrial
Sickness should he set up.

(b) to (e). Various recommenda-
tions of the Working Group are under
Government’s consideration.

Raise in]Scholarship to Harijams

464. SHRI SHIV NARAIN SAR-
SONIA :  Will the Minister of HOME
AFFAIRS be pleased to state whether
Goyernment contemplate raising Scholar-
ship amount to the Harijans and Adivasis
for educational purposes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS :
(SHRI DHANIK I.AL MANDAIL) :

Government of India have scholarship
schemes for the Scheduled Castes and
Scheduled Tribes, viz.,

(1) Pre-matric Scholarships to children
of those engaged in ‘‘unclean’ occupa-
tions, i.e., scavenging, tannery and
flaying.

(2) Post-matric Scholarships to the
Scheduled Castes and Scheduled Tribes
for studies in India, and

(3) National Overseas Scholarships.

The Post-matric Scholarship Scheme
was rationalised in 1974-75 and the rates
of maintenance allowance were enhanced
for all courses from the academic year
1974-75. Maintenance allowance to
students pursuing Medical and Engineer-
ing degree courscs and staying in hostels
were enhanced with effect from 1-1-1978.

At the moment, Government have no
proposal to raise the scholarship amount
fu , under any of the 3 Schemes.
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Location of Permanent Capital
of Assam

456. SHRT BEDABRATA DBARUA :
Will the Minister of HOMFE AFFAIRS
be pleased to state :

(a) whether the Central Government
have received the report of the Committee
appointel b Government to go into the
question of the location of the permanent
capital of Assam ;

(b) if so, what are the various sites that
have been recommended in order of
priorities ;

(¢) whether itisafact that the Committee
-considered Silghat as the most suitable
site for such a location ;

(d) whether the Assam Government
have now informed the Central Govern-
ment that the State Government would not
like to go ahead with the construction of
the new capital and would like to continue
the capital at Dispur; and

(e) whether the Central Government
have asked the State Government to make
a final decision as early as possible?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) : (a)
to (c). The recommendations of the
Committee appointed by the Central
Government to go into the question of
location of the permanent capital of Assam
are under the consideration of the State
Government. It will not be in the public
interest to divulge any details in regard
to those reccommendationsa at this stage,

(d) No, Sir.

(¢) The Statr Government have re-
cently intimated that the matter is still
under examination by them.

Issue of letters of intent so Jute
Mills in Assam

467. SHRI BEDABRATA BARUA :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether the letters of intent issued
to two proposed jute mills were to be
located in Assam have been revived after
being withdrawn last year;

(b) if su, what is the revised estimate for
the two projects ;

(c) when are the projects expected to
be completed: and . ®

(d) what are the two locations of the

projects and what are the respective project
costs ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES)
(a) No, Sir.

(b) and (c). Do not arise.

(d) The proposed locations of the pro-
Jects were Darrang and Barpeta and their
estimated cost, as given at the time of
applying for letters of intent, was Rs. 184
lakhs each.

Arrest of a person posing as Member
of Parliament

468. SHRI MADHAVRAOQ SCINDIA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that one person
posing as Member of Parliament
availing of all sorts of facilities available
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for Members of Parliament was arrested
in Delhi recently ;

(b) if so{details of his crimes: and

{c) the action taken against him ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL) : (a) Yes. [Sir

{b) One Shri Prem Shankar Shukla was
arrested on 10-5-1979 by the Crime Branc b
of Delhi Police for having posed as M.L.
Shukla, M.P. before the officers of
Tata Iron, Indian Iron, General Manager
Delhi Telephones and Indian il authori-
ties. He had obtained sanctions for alloi-
ment of G.C. sheets, telephone connections
and cooking gas in the name of M.P.
Club North Avenue. New Delhi. g cases
of impersonification, cheating. forgery
and use of forged documenis have been
registered against him.

(c) Shri Prem Shankar Shukla has bern
arrested in judicial custody. The investiga-
tion of all the nine cases is in progress.

Demand for Division of Bigger
Scates

469. SHRI MADHAVRAQO SCINDIA:
ANill the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that demand for
Division of bigger States, like U.P., M.P.
and Rajasthan for administrative con-
veniences is getting support from public
men who have recently voiced the demand
for division of these States; and

(1) if so, his reaction thereof ?

THE MINISTER OF STATE IN
FHE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)

a) Demands for the division of bigger
tates like U.P., M.P. and Rajasthan ar
being made from time to time.

(b) As already stated in the House,
Government do not consider the present
to be an opportune time for taking up the

uestion of the reorganisation of any
tate.
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Industries under the purview of
of DGTD lhm downward

70. SHR1 MADHAVRAOQO SCINDIA :
Will the Minister of INLUSTRY Le
pleased to state: .

(a) whether some irdustiics omirg
under the purview of CGTD hive shown
an upward trend of growth rate during
the last few months | but some of the
industrics have shown dowrwaid trends:

(b} if so. the break-up: and

(c) steps proposed to be taken 1o check
this downward trends in case of industries
which have shown such irends ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANKDES): (a) and
1b). A review of recent production trends
in 104 selected industries group Forne on
DGTD's list, has indicuted that 69
industrics  have  achieved a growth of
10% ami above, 21 industrics bave achi-
eved growth less than 10% and 21
industrics  showed decline in  pro-
duction the decline Eeirg less than 109, in
8 industries and 10%, or wore in 13
industrics. i

iw; The declining trends in case ot
newsprint,  synthetic  rubber  industrial
explusives, cement, sezmless pipes and
tubes and winding wires are mainly duc to
infrastructural constrairts. In particular.
the units located in the Eastern  region.
comprising of some of the products like
industrial explosives, coment, seamless
pipes and tubes and winding wircs were
atlversely affected due 1o power shortage.
which also affected the railway wagons
industry partially. The declinirg uond
in the production of soda ash has been
due to the annual clesure for maintcnance
by one of the major units in the industry.
In case of various machinery itcms like
boilers, mining machinery, metallurgicatl
machinery, these ittms have a long pro-
duction cycle and a few months production
does not reflect the correct picture.  The
order book position with the manufacturers
of these units is satisfactory. These jrdus-
tries are expected to achieve a good rate
of growth during the current financial
year. The decline in the case of azo
dyes hag been compensated by the increased
production of other of dyes of which
azo dyes forms a small part.

Efforts have been made through Central
Electricity Authority to obtain power for
Indian Explosives Ltd., Gcmia. Also
action taken carlier for import of material
like Aluminium foils, PVC resins ctc. has
fructified and 10,000 tonnes of PVC resins
are under distribution, The other actions
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US.8R. tion :
' D o i Spece

76. SHRI N. K. SHEJWALKAR :
Will the Minister of SPACE be pleased to
state

(a) is it a fact that a Delegation of g4
Members of All Union . Institute for outer
_Sp.lc:d:ﬁc_surch of the USSR was recently
in ia ;

(b) the full names with the respective
positions of the members of the Delegation;
and '

(c) what was the purpose of the visit ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENT OF ATOMIC EN-
ERGY, ELECTRONICS, SCIENCE AND
TECHNOLOGY AND SPACE (PROF,
SHER SINGH): (a) and (c), A delegation
of g0 Soviet Scientists belonging to diffe-
rent space research institutions of USSR -
visited India to attend XX]I Plenary
and Associated Symposia of the ittee
on Space Research, which is an interna-
tional scientific body, held at Bangalore
from May 2g==June g, 1979. There were
230 Scientists from abroad who attended
the COSPAR meectings.

(b) A list of the members of the delega-
tion is attached. Full information regard-
ing their respective positions is not easily
available.

Statement

Name

Designation[Affiliation

1. Dr. Leon A, Alexandrov

2. G. S. Balayan

3. Igor Byalava
4. Evguem Chouljenko
5. S. Dmijt ziev

6. Pimma Feddrova

7. Vikior M. Grigin

8. Vadim G. Istomin

9. Dr. Andrei Ivan Ivanovsky

10. Lev Vladimis Kalakoutskii
11. Yuooigui Kazarov

12, Youiri P, Koshelkov

13. Guennadi Kouznetsov

14. V. V. Kuprianov

15. 8. V. Lyssemco . .
16. Prof. S. L. Mandelshtam .

GUGMS, Pavilkom Morozova 12, Moscow.

Scientific  Secretary, INTERCOSMOS

Council, Moscow.

The USSR State Committee for Hydro-
meteorology and Control of Natural
resources, Moscow.

USSR State Committee on Hydrometearo-

logy and Natural Resources Control,
Moscow.

USSR State Commiticc on Hydremeiccio-

logy & Natural Resources Control,
Moscow.

Starc Hydrological Institute, Morcow.

Inst, of Spectroscopy, USSR Academy of

Sciences, Moscow. .

1487 Lj5—¢
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Name

Y
Designation/Affiliation

17. Prof. Mikhail Ya Marov

18. Prof. Vassili I, Moroz
9

19. Dou’s Mouzzakov
20. Yori Perfilier

21. Garry A. Popov
22. O. F. Priloutsky
23. Acad R. Z, Sagqdeyev

24. Elmaz N. Sosnovetz
25. Alexei Stavtsev
26. Andzei Vasilievitch Tlyin

27. Viadimic Filippovich Tulinov

28. E. I, Grigori Vorobiev

29 5 S Yurov

30. George Boris Zhdanov

Institute of Applied Mathematics USSR

Academy of Sciences,  Moscow.

Space Research Institute USSR Academy of

Sciences, Moscow.

Hydrometeorological Services of the USSR
Moscow. x

Space Research Institute, USSR Academy of
Sciences, Moscow.

Head, Space Rescarch Institute, USSR
Academy of Sciences, Moscow.

The USSR State Committee for Hydro-
meteorology and Control of Natural' Re-
sources Moscow.

Institute of Biological Physics, USSR Aca-
demy of Sciences, Puscchino.

USSR Academy of Sciences, Moscow.

Sﬁ.preme Court order regarding
Mr. P. R. Sarkar

477- SHRI M. KALYANASUNDA-
RAM: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Supreme Court has
ordered that Mr. P. R. Sarkar, Chief of the
Ananda Marg, shall not leave the country
or. his return from his foreign tour;

(b) if s0, the details and reasons there-
for; and

(c) when he is expected tO return after
his foreign tour ? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (n)

d (b). Petitions for ial leave t0 a 1
31;&( ) specid m

a tion for stay of order
zoth April, 1979 read with order dated
13-4-1979 of the Pawmna High Court Ranchi

Bench allowing prayer of Shri P. R. Sarkar
for grant of passport for visiting some
foreign countrics were heard by the
Supreme Court on 4th May, 1979. Stay
of operation of foresaid order of the
Patna High Court was ordered. Shri P. R.
Sarkar had by then left India.

A petition for special leave to appeal
was filed by the Bihar Governmeat ©on
7-6-1979 in the Supreme Court regarding
the grant of passport to Sarveshvarananda
Avadhuta. On that petition, the Supreme
Court also ordered on 12-6-1979 that
Shri P. R. Sarkar after his return from
foreign countrics on or about 8th or gth

une, 1979 or thereafter be restrained from
ving India. After hearing the Counecl,
the Sugmm: Court dismissed the Special
Leave Petition on g1-6-1979, whereby the
stay order earlier gran by the court
was vachted.

(c) Shri Sarkar has retumed to Indis
from abroad on s5th June, 1979.
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Shortage of Paper
478. SHRI SARAT KAR:
SHRI SHARAD YADAV:
SHRI G. Y. KRISHNAN:
SHRI C. K. JAFFER SHARIEF:

Will the -Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
that the acute shortage of paper has
adversely affected the book blishing
trade and that in the International Year
of the Child many publishers have aban-
doned projects to produce special books
for children;

(b) whether it is also a fact that text
books have become scarcer with the re-
opening of educational institutions after
the summer vacations;

(c) what is the gap between demand
and production yearly; and

(d) efforts made by Government in this
regard ?

THBR MINISTER OF INDUSTRY
(SHR1 GEORGE FERNANDES): (a)
Government have received complaints
from publishers about rise in paper prices
and shortage. There has, however been no
indication that Publishers have abandoned
projects to produce special books for chil-
dren.

(b) No report has been received that
the text books have becOme scarcer with
the reopening of educational institutions
after the sgmmer vacations.

(c) and (d). It is estimated that at
present there is 2 gap of 50,000 tonmes
between the demand and the supply of
paper, particularly of the writing and
printing varieties. Apart from augmenting
domestic production, Government pro-
;r:ou to import paper to meet the short-
all.

Price Control Order on Paper

479. SHRT SARAT KAR:
DR. BIJOY MONDAL:
SHRI SHARAD YADAV:
SHRI G. Y. KRISHNAN
SHRI CHHITUBHAI GAMIT:

SHRI RUDOLPH RODRI-
GUES:

SHRI BIRENDRA PRASAD:

Willi the Minister of INDUSTRY be
pleaged to states

(a) whether there is any proposal under
the comsideration of Government to dec-

Writlen Answets ASADHA N,

lace paper as an essential commodity and
e orce th.cfpgue cuntrol.grder 't'hy

view e paper shortage in the
country; and

(b) if not, the reasons thereof ?

THE MINISTER OF JINDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Paper has already been
as an ‘‘essential commedity” under the
Essential Commodities Act, 1955. Govern-
e B ter Lo b T

n er, 1979 on 3oth June, 1

in MCIJ.IC of the s gonfegred ‘:yglz?e
Essential Commodities Act, 1955. The ex-
factory prices of White printing and
Cream Wove Paper have been at
Rs. 3000/~ and Rs. 3785/~ pef metric tonne
respectively, under the Order, and
Government arc also empowered to issuc
directions with regard to the sale of theze
varieties of paper.

Meeting of senlor police officers]
480. SHRI K. MALLANNA:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minijster of HOME AFFAIRS
be pleaged to state:

(a) whether there has been any meejtn
of the senior officers of the Police an A?l
India level to discuss the problems of the
Police throughout the country, with the
Central Government; and

(b) if so, the details regarding the
decision taken by Government in this
regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No, Sir.

(b) Does not arise.

Manufacture of Car

481. SHRI P. RAJAGOPAL NAIDU:
will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
of the fact that Brazil Government i»
taking up the E]ectofmuhctufmtnf
cars can be run completely by power
alcohol; and

(b) whether Governmeat will do the
same ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Government
are aware of the project in Brazil for
utilsation of nlcoho?r:s fuel for automo-

(b) Government are examining various
ﬁu of the use of alcohol as motor car

.

Darjeeling Bandh

482. BHRY K. MALLANNA: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that a2 dawn-
wo-dusk bandh synchronised with the
Prime Minister’s arrival in Darjecling on
the 29th May, 1979 on a two-days visit;
and

(l?hif 30, the details regarding the
bandh and the demandsmade by the spon-
goring parties ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). According to av-a'ﬂab]r_- informa-
tion Akhil Bharatiya Nepali Bhasha Samiti
gave a call for ‘Darjeeling Bandh' on May
29, 1979, on the occasion of Prime Minis-
ter's visit to the district t0 demand in-
clusion of Nepali language in the Eighth
Schedule to the Constitution. Workers of
various political partics picketed some
Govermment establishments in support of
the ‘bandh’ and some of them l‘ramag(‘d
the Telephone Exchange at Darjecling.

Development of Space Research

483. SHRI DILIP CHAKRAVARTY:
will the Minister of SPACE be pleased
t0 state:

(a) whether it is the policy of Govern-
ment of India to be self-reliant with regard
to the development of space research;

(b) whether it will be possible to launch
the third Indian Satellite from an Indian
launching site;

(c) what is the time-bound programme,
if any; and

(d) if there is no such programme, the
ressons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
AND IN THE DEPARTMENTS OF
ATOMIC ENERGY, ELECTRONICS,
SCIENCE AND TECHNOLOGY AND
%PA%? (PROF1 SHER SINGH): (a)

es, Sir.
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(b) and (c). Yes, Sir. The time-bound

Progmmmme of development of Indj
Launch Vehicles is as ynder: nean

(7) The third Indian satellite scheduled
for launch by end 1979 is Rohini
Satellite  (RS-1) weighing about
g K? This satellite will be laun-

¢d from Sriharikota by the indi-
genously developed satellite laundh
vehicle (SLV-3).

(#) The design, fabrication and launch
for SLV-Variant launch vehicle
capable of placing a2 500—600 Kg.
payload into 5oo—600 Km. sur-
Iyrlch ronous Orbit is planned in the
timeframe of 1g85-86.

(d) Does not arise,

Achievements of Bhaskara amd
Russiang help in Space Research

484. PROF. P. G. MAVALANKAR :
SHRI EDUARDO FALEIRO:
SHRIMATI PARVATHI KRI-

SHNAN:
SHRI P. RAJAGOPAL NAIDU:
SHRI SAUGATA ROY:
SHRI K. RAMAMURTHY:
DR. MURLI MANOHAR
JOSHI:

DR. RAMJI SINGH:

SHRI ARJUN SINGH BHA-
DORIA:

Wil] the Minister of SPACE be pleased
to state:

(a) whether the promise of bigger apg
moOre spectacular as well as more  service.
able achievements in space technology
held out by the launching of ARYA-
BHATA in 1975 has been fully or subs-
tantially realiscd in BHASKARA. Indias
second satellite;

(b) if 50, broad details thercof;

(c) whether the Soviet Union assi:ird
India in this regard;

(d) if s0, how and when and with
what technology, funds, equipment cic,:

(¢) whether the Soviet leader, Mir.
Brezhnev ised in June, 1979 tO the
Prime Minister of India during his Mos-
cow wvisit that Russia would bew!llmg
to help India in the matter of sending a
man into the space: and

Government’s response 10 the said
o l-cum-offer from the Soviet Union ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF SHER SINGH): (a) Bhaskara
has been another step in the Indian Space
research programme towards the realisa-
lion of the objective of application of
space technology to national development.

~ (b) Bhaskara, as compared to Arya-
vhata, is a more complex satellite and has
been designed with more complex pay-
loads and in-orbit control systtrn mainly,
the TV cameras and the satellite micro-
wave radipmeters,

(c) Yes, Sir.

_(‘n Soviet Union assisted India by
giving a free launchand some sub-systems
such as solar arrays, batteries, tape-
w:Cor laes, a3 bottles and thermal paints
required for the spacecraft, These items
were supnlied aecording to an agreed time
schedule. The launch support was provided
in the early part of June this  year.

(e) Yes, Sir.

{f) Tt was explained to the Soviet lea-
dership that the current space programme
of the Fov:rament of In-ia does not con-
ternnlate senling a man into space and
the nroposal wonld require to be consi-
dered in all its implications.

Border disputes between
Maharashtra and Karnataka

4B5. PROF, P. G. MAVALANKAR:
Will the Minister of HOME AFFAIRS
be pleased to state;

{a) whether he recently invited the
Chhief “Afinisters of “Maharashtra and
Karnataka to arrive at a solution of the
long nen ling horder dispute between the
two States;

(h) if so, whether the said two Chief
Ministers met in June, 1979;

(c) if 90, where and with what agenda;

{d) whether he attended the said meet-
ing and whether any other Chief Minister
or finister, (State or Central) also atten-
ded; and

(e) broad details of the deliherations
and decisions of the said mecting ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRT DHANIK LAL MANDAL): (=)
and (b), The Minister of Home Affairs

had invited the Chief Ministers of Maha-
rashtra and Karnawska to Delhi on the
218t June, 1979 for discussing the border
dispute between the two States. The
mceting was postponed as the Chief
Minister of Karnataka expressed his in-
ability to attend as he was unwell.

(¢) to (¢) Do not arise.

Recognised backward classes

486. SHRI MOHAN LAL PIPIL:
Will the Minister of HOME AFFAIRS
be pleased to lay on the Table a statement
showing the various castes, communities
and tribesrecognised asBackward Classes
in the various States and the Union Ter-
ritories ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRT DHANIK LAL MANDAL): The
term ‘Backward Classes’ generally includes
the Scheduled Castes, the Scheduled
Tribes and the Other Backward Classes.
The Central Government have specified
onl- the Scheduled Castes and Scheduled
Tri'vs under the provisions of Articles
g4t and 342 of the Constitution. The
Presidential Orders specifying the Sche-
duled Castes and Scheduled Tribes in
relation to the various States and Unien
Territories are notified in the Gazette of
India and als0 re-published in the editions
of the Manual of Flection Law and the
Constitution of India from time to time.

As regards the list of ‘Other Backward
Clases’, the Central Government have
not drawn up any all-India list of such
classes.

However, in fulfilment of an assurance
on Lok Sabha Unstarred Question No.
4504, dated 2-5-1072, B statement was
laced on the Table of the House contain-
Elg the list of Backward Classes drawn
up and as reported by the State/Unijon
Territory Governments. .
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Pending applications ‘for supply of
eariched Uranium

490. SHRI EDUARDO FALLIRO;
SHRI L. L. KAPOOR:
SHRIMATI MRINAL GORE:
SHRI Y. P. SHASTRI:

SHRI DILIP CHAKRAVARTY:

Will the Minister of ATOMIC ENER-
GY be pleased o state:

{a) whether cxport licuice applications
for enriched uranium submitted by Govern-
ment of India are pending before the U.S.
Nuclear Regulatory Commission;

(b) if so, the details thereof; and

(¢) the reasons given by Government of
United States ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) to (c) An
export licence application for 19-8 tonnes
of enriched uranium made on September
20, 1978 is pending with the U.S. autho-
rities, On March g8, 1979, the U.S.

rtment of State recommended the
issuance of this export licence to the U.S.
Nuclear Regulatory Commission (NRC)
and since ; dﬁ;cthce)n aﬁphcltlon is

ding with the . ay 25, 1979
5:: N{G have sought clarifications and
additions! information in connection with
this .g?m from the U.S. Depart-
ment of States.
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Report of the Grover Commission
491. SHRI BHAGIRATH BHANWAR :

SHRI PRASANNBHAI MEHTA:

SHRI ISHWAR CHAUDHRY:
SHRI G. S. TOHRA:

Will the Minister of HOME AFFAIRS
be pleased to state:

. (a) whether Government have taken
action on the basis of Grover Com-
mission’s report;

(b) if so, the detajls thereof; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) to (c).The
second and final report of the Com-
mission of Inquiry, headed by Shri A. N.
Grover, retired Judge of the Supreme
Court, which was appointed to inquirc
into certain allegations against Shn D.
Devraj Urs, Chief Minister and other
Ministers of Karnataka, was laid on the
Table of the Lok Sabha, along with a
Memorandum of Action Taken Thereon
on the gth May, 1979. Since the matters
covered by the report fall within the State
sphere of activity, the report was remitted
to the Government of Karataka on the
8th May, 1979, for taking necessary follow-
up action on the findings of the Com-
missign contained therein.

Review of arrangements for checking
Communal violence

492. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have issued
instructions to the States about the review
of the existing preventive, administrative
and other arrangements at different levels
for checking communal violence and main-
taining communal harmony;

(b) if so, the details thereof; and

(c) the progress sofar made in the
matter by the State Governments ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
o (c) On s5th June,: 1979 the Union
Home Minister wrote to Chief Ministers
and Lieutenant Governors cmphasising
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the need for strengthening the adminis-
trative arrangements at different levels to
deal with communs] situations, He ex-
pressed concern at the slow pace of imple-
mentdtion of the recommendations of
National Integration Council and other
related Commissions of Inquiry. It was
suggested inter alia that priomty consi-
deration should be given to an assessment
of manpower and other resources of the
law enforcement agencies in communally
sensitive districts and places; and that
the personnel and recruitment policies
with regard to the police forces, specialiy
the armed police, should be reviewed with
a view to ensuring proper leadership,
maintenance of morale, efficiency and
responsibeness to situations. It was indica-
ted that in respect of communally sensitive
places the Communal Riot Control Sche-
mes should be designed afresh and further
that a more meaningful use of Home
Guardsand Civil Defence volunteersshould
be considered. Against this background,
the Chief Ministers and Lieutenant Gover-
nors were requested to make an immediate
review of the existing preventive, adminis-
trative and other arangements to promote
continuing governmental efforts and parti-
cipative cooperation at various levels for
maintaining communal harmony.

2. The Home Ministry have also decided
to hold official level conferences with
groups of States in this behalf, The first
such conference with the States of U.P.
and Bihar was held in New Delhi on
18-6-1979. The main conclusions reached
at this conference have also been com-
municated to all the State Governments
for priority consideration. Among them
mention could be made of the following:
the optimum requirement of staff and
machinery for communally sensitive dis-
tricts should be worked out and positioned
in two or three selected districts to experi-
ment the effectiveness of the arrangements
composite squads for prevention of commu.
nal disturbances, investigation of caseg
and restoration of normalcy should be
formed in selected senmsitive areas; apq
periodical meetings of district level officers
of communally sensitive districts shou)d
be held for exchange of view, review of
situation and measures being taken 1o
maintain communal harmony.

. As these are recent communications,
itis too early to assess the progress made.

Corruption charges against former
Chief Minister of Haryana

493. SHRI BHAGIRATH RHAN-
WAR: Will the PRIME MINISTER
be pleased to state:

(a) whether Goverminent have  re-
ceived complaints about the corruption
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ch1rges against the formsr Chief Minister
of Haryana; and

(b) if so, the details thereof and the
action taken so far by the Central Govern-
ment ?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): (a) Yes, Sir.

(b) They were broaght to the notice
of the former Chief Minist~r and his
comme=nts were obtained.
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Report of National Textile
Corporation

105. SHRI S. R. DAMANI: Will the
Minister of INDUSTRY bhe pleased to
state:

(a) wacther the Smdy Goonn on the
working of National Textile Corporation
mills has submitted its rcport;

(b) if so, what are its findings; and

(c) the action proposed to be taken by
Governinent on its main recommenda-

tions ?

THE MINISTER OF INDUSTRY
(SHRI GEORGL FERNANDES): (a)
Yes, Sir.

(b) Conics of the Report of the Study
Group, which contain a summary of
conclusions and recommendations, have
been placed in the Parliament Librarv.

(¢) The Report of ther Staly Group is
under examination,

Trends in concentration of Economie
and business power in India

496. SHRI S. R. DAMANI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government's attention has
been drawn to the report of the study
conducted by the Indian Institute of Public
Administration ““Trends in concentration
in andia—economic and busines s power”;
an

(b) if so, the reaction of Government
thereto ?
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THE MINISTER OF INDUSTRY
SHRI GEORGE FERNANDES): S:)

overnment are awezre of the report of the
study conducted by Prof. S. K. Goyal
under the caption “Trends in concentra-
tion in India (Economic and Busituess
power)"’, brought out by the Indian Ins-
titute of Public Administration.

(b) Government's policy is aimed at
curbinz the growth of monnpolies. Para-
gra’hs 17, 19 and 19 of the Statement on
Industrial Policy laid before Parliament on
23 Decenber, 1977 clarify Government’s
policy in this regard.

Setting up of heavy water plants
107. SHRI S. R. DAMANTI:
DR. BIJOY MONDAL:

Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether Govt. propose to. set up
some more heavy water plants in the
country;

() 1 s, the nlages where these arc
prodoi: Lea helonae: D and funds alloeated
tharefrr: ol :

e} wiit mers e hring contemnla-
ted ty s e wlequate and regular sunply
Al trvrais a0t 1 s alants also do not
mat sick right from the start as is the posi-
tinn with existinz nlant in the ahsence of
continuons supply of  power and am-
monia etc, ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATOMIC

- ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
PROF. SHER SINGH): (a) Yes,

Sir,

{b) N dacision regirding the location
of the new heavy water plants have vyet
besn taken. An 2 wyant of Ra. 642 crores
has b2~ includ=1 in the current Five
Year Plan (1978-83).

fc) In order to enwire that the worki
of heavy water plants is not distur
due to non-aviilability of fesd gas on
a coutinunus basis, we are considering
linking nsw heavy water nlants to multi-
ple ammaia nlants, or to have heavy
water nlants indzpendent of ammonia
plants 'ning amnoia hydrogen exchange
water-fed svstem. The questinn of captive
powst nlants for heavv water plants is
also being considered in cases of unstable
power grids to minimise interruptions due
to power failure.

National Police Commission report
498. SHRI S. R. DAMANI:
SHRI K. T. KOSALRAM: _
SHRI G. M. BANATWALA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have exami-
ned the major recommendations of the
Rcdpurt of National Police Commission;
an

(h) if so, the decisions taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DFHANIK LAL MANDAL): (a)
The recommendations of the National
Police Commission are under examination
of the Government,

L) Does not arise,

Cases of violation of registration of
Foreigners Act

199. SHRI DALPAT SINCH PARA-
STFR: Will the Minister of HOME AF-
FAIRS be nleased to state the number
of crans unelar the registration of Foreigners
Act 11l 9955050 m af stolen nroperty that
have been registered against foreigners
during the last 6 months ?

THR MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): The
information is being collected and will
be laid on the Table of the House.

PN W IEA AGT WA

500. st TR T WAT ¢ ¥WT  JEw
dar a7 TAW AT T WL fE e

(%) sar qoeTC W fawre ¥ F wraw
W Wi & wy @ gy W F & wfew
JOIEA ®@ AT IAeT ufgw W W
A W ¥ ;

(w) afe g, @ =& 1979-80 ¥
st w1 feardt qTan &1 g W@
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Steps against obscene litcrature

501, DR, VASANT KUMER PAN-
DIT: Will the Minister of HONMFE AF-
FAIRS be pleased to state what specitic
steps and the prograinme  have heen
chalked out to curb the production and
sale of obscene literature and to take
action against open vending of such 1i-
terature, and to involve parents and ica-
chers in preveative action against such li-
terature ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK TAL MANXDALY: The
State Governments and Union Territory
Administrations have recently been ad-
dressed to  more  wvigilant in their
scrutiny of various publications to ensure
that those containing obscene matter we
dealt with effectively under thelaw. Parents
and teachers associations play an impor-
tant role in protecting the vounger
generation from the influence of obscene
literature,

Capacity Production and Import
of Cement

502. DR. VASANT KUMAR PANDIT:
Will the Minister the INDUSTRY be
pleased to state

(a) the installed capacity and total
production of Cement in the country
for the years 1977-78 and 1978-79
and how much cement was imported du-
ring  1978-79;

(b) whether it is a fact that the gap
between the demand and supply is  wide-
ning progressively ; and

(c) what are the plans for production
of i Cement to meet the needs
and how much new cemcntbecapuity
of production proposed to added
during the years 1979-80 and 198i,

JULY 11, 1979
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THE MINISTER OF INDUSTRY
(SI-IRI‘ GEORGE FERNANDES) : (a)
The installed capacity and total pro-
ducsion of cement is as under :—

(in million tonnes)

Year Installed Produc-
Capacity tion

1977-78 2187 1928

1978-79 2300 1960

A quantity of 167 million tonnes of
of cement was imported during the year

1978-79.

(b)Y and (c). 7°76 million tonnes
of new capacity are expected to be added
during the years 1979-80  and 198n-81.
With the addition of this anticipated
capacity, it is expected that the gap bet-
ween demand and supply of cement in
the country will narrow down.

Report of Committee on Restruc-
taring of Automobile Industry

o4. DR VASANT KUMAR

PANDIT : Will the Minister

of INDUSTRY be pleased to state the re-

commendations of the study tcam on the

restructuring of automobile industry and

the acuon planned by  Government
thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
SHRIMATI ABHA MAITI) Various
studics are in progress for upgrading
the automotive  industry, parti-
cularly in the context of contemporary
technologics  required for  fuel  efli-
ciency and passcnger amenities.

et s & wrew v farwet | afg
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Proposal to raise Status of Police
Sepoy
506. SHRI K. T. KOSALRAM :

Will the minister of HOME AFFAIRS
be please to state :

c&.i) the names of States in which the
Police Sepoy is equivalent to the Lower

ASADHA 20, 1901 (SAKA)
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Division Clerk cither in the State Govern-
ment or in the Central Government;

(b) whether there is any proposal to
raise the status of police sepoy from class
IV to thatof Lower Division Clerk
at least in. the Union territories; and

(c) if so, the details of this proposals?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)
(a) to (c). The required information
is _hrmg_cu]lectrti from the Stajeg and
Union  Territories and will be laig on
the Table of the Lok Sabha as soon as
rectived.

Suggession made by National In-
tegration Panel

s07. SHRI K. T.
SHRI DURGA

KOSALRAM :
CHAND

Will the Minister of HOME AFFAIRS
be pleased to luy a statement showing :

(a) the names of States which have
not sv far implemented any one of the
suggestions made by the National In-
tegration Council;

(b) the brief summary of such sugges-
tions madc by the National Integration
Council which have not been accepted
and implemented by the State Govern-
menits;

(c) the names of States which have im-
plemented all the suggestions made by
Commissions of Inquiry to deal with com-
munal situation in the states; and

(d) the number and names of Commis-
sions of Inquiry so far ordered from 1977
to deal with communal flare ups and a
brief summary of their recommenda-
tions which have not been implemented
so far by the Government in the States ?

THE MINISTER OF STATE IN
'THE MINISTRY OF HOME AFFAIRS
ESHRI DHANIK LAL MANDAL):
a) and (b). The recommendations
of the National Integration  Council,
which met last in June 1968, had all been
circulated to the Statc Governments.
We have no intimation from the States
that any of these recommendations has
been rejected by them.

and d). The information
is fz'lna collecte(d}and will be laid on the
Table of the House when received.
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Fresh Agreements between BHEL
and SIEMENS

s08. DR. BIJOY MANDAL :
Wiil the Minister of INDUSTRY be
pleased to state :

(a) whether any fresh agreement bet-
ween Bharat Heavy  Electricals and
Siemens of Woest Germany has been
arrived at recently;

(b) if so, broad outlines of the agree-
ment; and

(c) the terms of the agreement ?

THE MINISTER OF INSUSTRY
/SHRI GEORGE FERNANDES)

No, Sir.

(b) and (c). Do notarise.

Fall in Cement Production

509. SHRI 8. S, SOMANI :  Will
the Ministar of INDUSTRY be pleased
to state @

(a) whether it a fact that the Cement
production has come down during the last
six months;

(b) if so, to what extent;

(c) the details in this regard in the
country;

(d) whether it is a fact that central
industry circle blame coal and wagon
shortage and the pow:r crises in the coun-
try for further deteriorating perfor-
mance of the cement units; and

(¢) if so, the steps Government have
taken or propose to take in this regard?

“THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) :
(a) to (e). Tne production of cement
during January-June, 1979 has been
95.58 lakh wancs against the production
of 97:28 lakh tonnes in the previous six
month period. Shortage of  power,
coal and railway wagons are important
factors which have adversely affected
production. The matter is, however,
constantly being mentioned and wher-
ever necessary is being taken up with the
councerned authorities namely Railways,
Department of Coal and the State Govern-
ments to improve supply of wagons
coal and power. Besides, Government
have allowed certain concessions to cement
industry by grant of subsidy on use of
.captive power and use of furnace oil
in place of coal so that any production

1978 Written Answers 120

shortfall due to coal and power is

minj-

mised, TFhe reimbursement of freight
on movement of cement by road has also
des-

been liberalized so as to
patches by road when thmrmge
of wagons. :

Loss by C.C.L.

510, SHRI S. S, SOMANI : Will
the Minister of INDUSTRY be pleased
to state :

(a) Whetheritisafact that Government
are bearing loss on Cotton Corporation
of India ;

(h) whether it is a fact that purchases
and sales of imported cotton have also
declined; and

(c) if so, to what extent ?

THE MINISTER OF INDUSTRY
SHRI GEORGE FERNANDES) : (a)
The logses in the gencral tradine operations
of the Cotton Corparation of India are
tuot horne by Govérnment. Only in the
case of specific  agency-assignments en-
trusted to the Cotton Corporation of
India (like the one involving massive
imports of cotton during 1975-76 and
1976-77 when the Corporation was asked
to s=ll the imported eotton at prices com-
parable to domestic varieties), Govern-
ment agreed to reimburse the loss,

(b) and (¢). In view of the improve=
ment in the domnsstic nroduction of cotton,
nn imnorts of cotton has been arranged
after 1976-77 cotton season.

Study of Problems of Small Scale
Industries by the International
Planning Team

511, SHRI YASHWANT BOROLE :
Will the Minister of INDUSTRY be
pleased to state :

{a) whether the International Planning
Team has stulied the problem of Small
Scale Industries in India and recently»
submitted its report ;

(b) what are the basic defficiencies in
devalopment of small scale industries that
have bzen pointed out by them; and

fc) what steps are being taken up to
improve the same ?

THE MINISTER OF INDUSTRY
(SHRT GEORGE FERNANDES) : (a)
This Ministry is not aware of any Inter-
national Planning Team having studied
the problem of small scale industrics and
submitted a report recently.

(b) and (c). Do not arise.
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Extra Benefits to Delhi Policemen/
Delhi Jail Employees

512. SHRIP. K, KODIYAN :
SHR]}GIANARDHANA
OJARY

SHRI ARJUN SINGH
BHADORIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

&a) whether Government have announ-
ced some extra benefits to Delhi Police-
men ;

(b) if so, the details thereof ;

(c) whether these benefits will also held
good for Delhi jail employees;

(d) whether Government are aware
that there is discontentment among Delhi
"ail employees and they have demanded
that they should be treated at par with
Delhi polrcemen; and

(e) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE, AND COMPANY AFFAIRS
[SHRI S. D. PATIL) : (a) and (b).
Yes, Sir.

The following extra benefits have been
announced for Delhi Policemen :

1. Diet Allowance for ASI’s, Head
Constables and Constables has been raised
from Rs. 2 to Rs. 4 per head per day.

2. Conveyance Allowance of Upper
Subordinates has been raised  from

‘Rs. 52+50 to Rs. 65 p.m. and that of

Lower Subordinates from Rs. 6 to
Rs. 10 p.m.

3. Non-Gazetted police personnel have
“)een sanctioned washing allowance @ Rs.
10 p.m.

4. Non-Gazetted personnel have been
granted compensatory leave up to a
maximum of g0 days over and above the
exigting entitlement and in case it is not
pomsble to grant this leave because of
exigency of work, compensatory payment
in the form of a y's emoluments
(pay plus Dearness Allgwance/Additional
Dearness Allowance) can be sanctioned
for * the numbér of days of léave denied

subject to such compensatory payment

being limited to a maximum of 30 days
A0 a year.
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5. Selection Grade for Stenographers
has been introduced. Four posts of
Stenographers have been upgraded in the
scale of Rs. 4a5-—700.

6. Special Clothing Allowance for
Upper and Lower Subordinates of Security
Unit has been enhanced to Rs. 120 per
annum, In addition, outfit allowance of
Rs. 10 p.m. for stafl attached to VIPs (ex-
cluding Prime Minister) Security and
Rs. 15 p.m. for staff attached to the Prime
Minister’s duty has been sanctioned.
Assistant Commissioner of Police, Special
Branch has been granted Special Clothing
Allowance of Rs. 850 per annum.

7. Police personnel livinrg in malariz-
prone area will be provided with mosquito
nets at an initial cost of Rs. 7-2* lakhs

8. Profficiency Pay of Rs. 20 p.m. and
Rs. 40 p.m. respectively to Wireless Opera-
tors/Radio Technicians of Delhi Police.

9. Special Pay of Rs. 20 p.m. has been
sanctioned to the Head Constable (Dri-
vers) and Constable {Drivers).

(¢) No, Sir.

(d) and (c). Government are aware
of the problem of Delhi jail employees.
One of their demands is also to be treated
at par with Policemen. It is under active
consideration as to how their service con-
ditions can be improved.

Directives to deal with Police
Strikes in States

519. SHRI P.K. KODIYAN ;:
SHRI BHAGA'._[‘ RAM :

Will the Minister of HOMF. AFFAIRS
be pleased to state :

{a) whether his Ministry bas issucd any
fresh directives or guidelines as to how
to deal with the police strikes in various
States ;

(b) if so, whether a copy will be laid on
the Table of the House

(c) the number of policemen affected
detained, suspended/dismissed during the
recent strikes in different States; an

(d) the number of those released; and
still in jail ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
fSHRI DHANIK LAL MANDAL) !
(a) Yes, Sir.

(b) Does not arise.
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(¢) and (d).  The required informa-
tion is being collected from the State Gov-
ernments and will be laid on the Table of
the Sabha as soon as received from them.

Fire in Tool Room Training Centre
in anlrpnse l[:’dﬂtrlll Area,

514. SHRI P. K. KODIYAN :
Will the Miinister of INDUSTRY be
pleased to state :

(a) whether there was a fire in the
Tool Room Training Centre in the Wazir-
pur Industrial Arca, Delhi on 10th June,
1979 ;

{b) if so, the details and total loss ;

(c) Whether it is a fact that the Fire
Brigade Control Room did not confirm
the news when contacted and have not
givde: the estimated loss of the property :
and?

(d) if so, the reasons ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) :
(a) Yes, Sir.

(b) to (d). ©On Sunday the 10th June,
1979, an accidental fire took place in the
Delhi Tool Room and Training Centre
when some portions of the roof were being
welded.  The two welders and the
Chowkidar of the Centre tried to control
the fire and alsn informed the local fire-
brigade which responded immediately
and out off the fire. A rough estimate
of the damage due to fire is about Rs. 10
lakhs. Delhi Administration has also
ordered a magisterial inquiry into the
Incident.

Expansion Plan of B.H.E L. Hardwar
and Tiruchirapally Units

515. SHRI M. RAM GOPAL REDDY:
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government have approved
the expansion plan of the BEHL Hardwar
and Tiruchirapalli units; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI JEORGE FERNANDES) : (a)
Yes, Sir.

(b) The salient features of these two
proposals are given below :

HARDWAR : At present, the Hardwar
unit has the capacity to produce 7 sets
of 210 MW annually, However, no
manufacturing facilities exist for sets of
higher rating and blades, or for conducting
over apeed tests on turbines. After com-
pletion of the expansion of this project,
the Hardwar unit will have the capacity
to manufacture 6 Sets of 210 MW
and 4 sets of 500MW annually. This
product-mix can be altered to take up
manufacture of blades as to well as to
provide for over-spced test on turbines.

TIRUCHIRAPALLI The existing
capacity of the high pressure boiler
plant at Tiruchi is to manufacture boiler
and boiler house auxiliaries upto the
capacity of 2500 MW. The expansion
project will create the capacity to manu-
facture 500 MW  boiler and increase the
overall capacity to 4000 MW,
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Selection of Districts in Maharashira
for Subsidy

5tn. SHRI V. G. HANDE : Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government of India have
selected three districts in Maharashtra
State for the grant of subsidy and setting
up industries ; and

(b) if so, what are the names of the
districts and the district-wise details
thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) : (a)
Yes. Sir.

fb) The Government of India has
declared Aurangabad, Ratnagiri and
Chandrapur districts of Maharashtra as
industrially backward eligible for Central
Investment Subsidy Scheme. As on
30-6-1978 subsidy amounting to Rs. 585+ 71
lakhs had been disbursed to 535 industrial
units, the district-wise details of the subsidy
disbursed is as follows :—

District No. of Amount
units, of sub-
sidy

ranted

Rs. in

lakhs)
_.-\urangabad 276 380-83
Ratnagiri 174 138°27
Chandrapur 85 66-61
G. ToraL 535 58571

Kbadi and Village Industries ia
Maharashtra

520. SHRI V. G. HANDE : Will the
Minister of INDUSTRY be pleased to

state:

(a) what is the number of Khadi
and  Village Industries in Maharashtra
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(b) whether Central Qbvernment have

asistance to the State Government

or setting up of the Khadi & Village

Industries in each district of the State
of Maharashtra - ; and

(c) is so, what are the details thereof ?

»

THE MINISTER OF INDUSTRY
SHRI QEODRGE FERNANDES): (a) to
éc). The information is being collerted and
will be laid on the Table of the House.

Special P, e to Assist the
Backward tes in Irrigation and
Drinking Water

521. SHRI V. G. HANDE : Will the
Minister of PLANNING be pleased to
state:

(a) whether Government have a special
programme to assist the backward States
in irrigation and drinking water ;

(b) is so, how many States have been
covered under the broad scheme of the
Government of India so far and the
details of the States which have been given
financial aid by the Central Government:
and

(c) whether the State of Maharashtra
has also been given financial aid; if so,
details thereof ?

THEMINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) and (b).There
is no special programme to assist the back-
ward States in Irrigation and Drinking
Water. Irrigation and Water Supply
are State subjects and as such schemes/
projects for these J)rogrammcs are financed
a.ncl' implemented by the State Govern-
ments. The Central Government gives
amsistance to the States in the form of
block loans and grants which are not tied
to any specific programme/project. In
the Draft Plan 1978-83, emphasis has been
laid on the implementation of irrigation
projects in drought prone, tribal and back-
ward areas and to provide drinking water
facilities in problem villages defined as
thoge not havinga water sourceor where
the source of water supply is susceptible to
diseases.

Howeve, for Drinking Water. the Go-
vernment of Ind'a ﬁ;a.;r;? the Accelara-
ted Rural Water Supply Programme,
which aims at providing drinﬁ,ng water
sapply facilities to problem and difficult
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villages as a of the Revised Mini-
mum Needs in all the States

and Unjon Territories,

(¢) The State of Maharashtra has
been provided asdstance under Accele-
rated Water Bupply Scheme to the
extent of Rs, 313 crores during 1977-78
-and Rs. 404 crores during 1978-79.

Setting up Industries in Rayalagseema

522. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of INDUSTRY be
pleased to state;

(a) the nature of industries started in
No({th East India to provide employment;
an

(b) if so, whether Government will
start similar industries in Rayalasecma?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a) and
(b). Large and medium industries in this
area are basically resource:based such as
paper and cement plants, plywood factories,
jute mills. By their inherent nature a
greater bias towards additional direct
employment generation is somwhat diffi-
cult., In so far as sectors other than large
and medium industries are concerned, the
role of the Government is largely promo-
tional and private enterprises are being
assisted with finance, training facilities,
technical advice, ctc. In doing, so schemes
which may have an employment orienta-
tion are given due support. From the
particulars received from the States of
North Eastern Region in respect of Central
Investment Subsidy Scheme for backward
areas, it is found that a number of small
scale units in the private sector are heing
set up in the following fields :—

Rice Mills, Candles, Furniture, Handi-
crafts, Textiles, Printing, Soap, Agricul-
trual Implements, Carpentry, Gar-
ments, Bakery, Handlooms, Wool Knit-
ting & Automobile repair workshop.

In Rayalaeema area of Andhra Pra-
desh also smallscale unitsin the private
sector have come up in more or less
similar and ovther fields.

Setting up of District Industries
Centres in Andhra Pradesh

523. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of INDUSTRY be
pleased to state 3

(a) the number of District Industries
Centres started in Andhra Pradesh; and
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(b) the number of these district indus-
trics Centres which submitted “action

' plans ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES ; (a)
Eleven District Industries Centres have
started functioning in Andhra Pradesh with
effect from u?i{ovmber, 1978. Three
more DICs have been sanctioned on
28-3-1999. They have not yet reported
functioning.

(b) Four District Industries Centres
have submiitted action plans,

Shortage of Coal for Saurashtra
Cement Units

524. SHRT PRASANNBHAI MEHTA:
Will the Minister of INUSTRY be
pleased to state :

(a) whether during the month of April
and May, 1979 shortgae of coal greatly
hit Saurashtra Cement units. ;

(b) whether 40 per cent of the units
at Wankaner engaced in the manufacture
of roofiing and floor tiles have closed
down during these months

(¢) is so, the toal loss suffsred by these
cement units in Saurashtra ; and

(d) What steps are being taken
by the Central and th= Stat» Givernments
to help these units to overcome the
crisis of shortage of coal ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) : (a)
During the months of Apriland May, 1979,
th= cemant plantssituated in the Svirashtra
Rezion of Gijrat State rezeived less
el than theic moathly linkaze of coal.
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(b) No roofing tiles units around Wan.
kaner comsplete[y closed due to shortage
of coal. Somc units reduced production
while others have brought coal by road.

(c) It is not possible to estimate
precisely the loss due to short supply of
coal alone as there are several other
factors which alsn cause losses. '

(d) The matter has been taken up with
the Railway and Coal authorities to
step up supply of Coal to these cement
plants, Thess units have also been
permitted to use furnace ol w;th subsidy
to be paid to them for such usage on
account of higher cost jnvolved.

Setting up of Imdustrics im Gujarat

525- SHRI PRASANNBHAI MEHTA:
Will the Minister of INDUSTRY be
pleased to staie :

(a) whether it is 2 fact that foreign
residents of Indian QOrig'n have decided
to sct up new industrial unitsin the Gujarat
State;

(b) is s0, what is the total number of
unijts that are ed to be set up
by them and what facilities will be pro-
vided by the State as well as by the Union N
Government t0 them ;

(c) what are the places where such
industrial units will be set up; and

(d) the total costof expenditure involved
in the State for these projects ?

THE MINISTER OF [NDUSTRY
(SHRI GEORGE FERNANDES) : (a)
to (d). During the last one year five (5)
applications have been  received from
non-resident Indians for the setting up of
new industrial undertakings in Gujarat.
The details are as follows :—

S.No. Name of the applicant Item applied for (h;;:l Location
indicated
I 2 4 5
i . -movin uip- About Qutside Ahmedabad
1. Shri Bhaskar T. Patel mE::l-: moving equip- Raglakhs Gujarat.
2. Shri Jamanadas Patel . Aluminium foil Rs. 4 Tchsil Brogch,
Crofes Gujrat.
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3. Shri LV. Nathalia

Processed texturised Rs. 30 Tehsil Broach, Guj-

yarn.

lakhs} arat.

4. Shri H. Taherbhai [M/s. Plas- Structurally foam Rs. 56 Tehsil Vapil,Gujarat.

tomite Structural Foam
(P) Ltd)

moulded articles. lakhs

5. Shri H. Taherbhai (Structural Structyrally foam Rs. 60  Tehsil Vapi, Gujarat.

Foam Moulding (P) Ltd.].

moulded articles. lakhs

The application at S1. Nos. 1 & 2 above
have been approved. The remaining
three applications are under consideration.

In 1976 Gowernment anncounced a
liberal scheme of facilities to non-resident
Indians for establishing industrial projects
in priority sectors in Ipdia which still
contipues t0 be 'n force.

* Setting up of a Cement Plant in
Gujarat

526. SHRI PRASANNBHAI METHA :
Will the Minister of INDUSTRY be
pleased O state :

(a) whether the State Government of
Gujarat have decided 10 set up & ceément
plant in the State ;

(b) if so, what will be the total cost
of expenditurcinvolved in this project;

(c) whether any financial help is be'ng
provided by the Centre ;

(d) what will be the annu2l production
of cement to be manufactured; and

() when the production is likely 10 be
started ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) : (a)
to (e). An applicaton dated 28th June,
1979 from the Gujarat Industrial Invest-
ment Corporation Limited (GICC) for
grant of an ‘ndustrial licence for setting
up of .a plant to manufatcruc 1 million
topnesof cementannually hasbeen receiv-
ed. The total cost of expenditure estima-
ted for this project is Rs. 65 crores. The
pattern of financing  envisages Aassist-

ance from the financial institutjos. As the
appli cation has been received only recently
and has yet to be considered, it is not
possible at this stage to indicate when the
production is likely to start.
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Technology and Expenditure Incurred
on ‘Bhaskara’

528. SHRIMATI MRINAL GORE :
DR. BAPU KALDATE :

Will the Minister of SPACE be pleased
10 state :

(a) whether ‘Bhaskara’ was launched
from USSR; and

(b) whatis the total expenditure on the
laynching of this ‘Bhaskara’ Satellite ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND 'SPACE
(PROF. SHER SINGH) : (a) Yes, Sir.

(b) Expenditure on ‘Bhaskara’ ypto the
end of May 1979 is Rs. 6° 24 crores against
the sanctooned cost of Rs. 6-35 crores.
However, the launch was provided free
-of cost by U.SS.R.

Progress in setting up of Cement
and Paper and Pllﬁ! Factory in
Manipur

529. SHRI N. TOMBI SINGH : will
the Minister of INDUSTRY be pleased

10 state

(a) the progress made in respect of the
proposed cement and paper and pulp
factories in Manipur ;

(b) whether Governmentare aware that
there has been inordinate delay in the
starting of the factories : and

(c) is s0, the reasons of the delay and
the steps being taken to quicken the eastab-
lishment of the factories ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) : (a)
to (c). No proposal for setting up of a
cementplantin Manipur has been received.
Manipur Govt. were granted letters of
intent in 1974 for the setting up of units
Tor the manufacture of 66,000 tonnes of
ulp and paper and for the manufacture of
250 tonnes of insulating paper. However,
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investment decitions of these projects
have not yet been taken, pending formula-
tion of an eptimal plant for setting up
paper projectsin the North Eastern Region.

Allocations for Development of North
Eastern Region

530. SHRI N. TOMBI SINGH : Will
:hc Minister of PLANNING be pleased
0 state :

(a) whether Government are aware
that the allocations 80 far made for the
dcvclopmcm of the North Eastern region
comprising the small States of a Manipur,
Meghalaya, Nagaland, Tripura and
the Union Territories of Arunachal and
Miz0oram have not been adequate to meet
the urgent and basic requirements of the
region;

(b) if so, what steps are being taken up
t0 meet the basic requirements in the
furture planning of the region ; and

(c) whether Government are reconsi-
dering the pattern of coordination through
the North Eastern Council in the light
of the experience so far gathered ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN) : (a) and (b).
While determining the Plan allocations for
different States, those States which are
comprised in the North Eastern region
are included in the ‘Special Category
States’ gnd their Plan size has been fixed
keeping in view their urgent and basic
requircments consistent with implementa-
tion possibilitics.  The total Plan alloca-
tion for North Eastern States and the
Union Territories in the current Five
Year Plan is tentatively fixed at Rs. 1753
croes. In addition, the Five Year Plan
has provided Rs. 212 crores for develop-
ment schemes to be coordinated by the
North Eastern Council.

(c) No., Sir.
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Spurt in violence by underground
Elements in Mizoram

532. SHRI RUDOLPH RODRIGUES :

SHRI AMAR ROYPRA DHAN:
SHRI G. S. TOHRA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there has bheen a2 recent
spurt in violence by undergrounnd
elements in Mizoram ;

(b) if s», the reasons therenf : and

(c) what steps Government propose to
take to remove the causes for this growing
violence ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
SHRI DHANIK LAL MANDAL)
ga) to (c). On 1st June, 1979 the
Mizo National Front issued a ‘quite
Mizoram Notice’ requiring all non-
Mizo to leave Mizoram by 1st July,
1979. In pursuance of this ‘Notice’,
some armed underground of the MNF
kidnapped and  killed Shri R. C.
Chaudhury, Sub-Divisional  Officer,
PWD Mizoram on the 13th of June,
19{9. On the a23rd of June

ound fired on the Mizoram
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Police guard at the State Bank of India
Branch in Saitul, causing injury to one
constable. In another incident at Kolosib
on the st of July, 1979, two Jawans of
the CRP were killed and two injured.
In addition, four more violent incidents
took place snon thereafter on the 1st
and 2nd July in which the MNF under-
ground opened fire on security forces,
though fortunately noloss of life has been
reported. In  consultation with  the
Chief Minister of Mizoram, security mea-
sures have been further intensified and in
consultation with the Ministry of Defence
the strength of the security forces has been
suitably increased to deal with the situation
firmly, Orders suspending the operations
by security forces in Miroram have also
been revoked. MNF  and  its allied
organisation were declared unlawful
under the Unlawful Activities (Prevention)
Act, 1967 on the 7th July, 1979.
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News Item “Cop Detains Doctor
Row over Lift™

535. SHRI K. A. RAJAN: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government’s attention
has been drawn to the news item which
appeared in “‘Patriot” dated June 11,
1979 captioning “Cop detains doctor row
over lift” ; and

(b) if so, full facts thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
S. D. PATIL) : (a) Yes, Sir.

(b) D:triled enquiries in the matter
are bring coadacted by the Vigilance
Branzh of .the Delhi Poliee,

Recommendations of Working Group
on Railways for Investment during
Plan Period 1978—87

536. SHRI R. K. MHALGI : Will
the Minister of PLANNING be pleased
to state :

(a) is it a fact that the working group
on Railways set up by Planning Commis-
sion in 1977 had recommended an invest-
meat of Rs. 5,330 crores on Railways
» during the plan period 1978—83 ;

(b) the allocations made by the Planning
Commission against thisrecommendation ;

(c) is it a fact that another working
group has been constituted to reveiw these
allocations made by the Planning Com-
mission ;

(d) if so, when and whether the group
have submitted its recommendations -;

(e) ifso, what are the recommendations
of this group and what decision has been
taken in this regard ; and

() if not, when the working group is
likely to submit its recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN) : (a) Yes, Sir.

(b) Rs. 3,350 crores,
(c) Yes, Sir.

(d) Reportof the reconstituted Working
Group is not yet submitted.

(e) Does not arise.

(f) Working Group is e xpected to sub-
mit its recommendations shortly.

Manufactare of Generators by
B.HE.L. at Hardwar

537. SHRI D. D. DESAI : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether Government has given the
go-ahead signal for BHEL to manufac-
ture 200 MW and 500 MW gencrators
at its Hardwar plant ;

(b) if so, whether this involves technical
collaboration_with any other foreign com-
pany ;

(c) if so, the drtails thereof ; and

(d) whether this also involves basic
changes in design of gencrators to which
the BHEL is not accustorned so far ?

THE MINISTER OF INDUSTRY

(SHRI GEORGE FERNANDES) : (a)
Yes, Sir.

(b) and (c). No new technical collabo-
ration is involved. The existing colla-
boration agreement with Kraftwork
Union (KWU), a Siemen's subsidiary,
entered into in August, 1976 would
mect the requirements.
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(d) While BHEL is accustomed to the
manufacture ofgeneratorsup to2io0 MW
capacity, it would be manufacturing the
500 MW generator for the first time in
1981. The KWU design has improved
featurcs as compared to the designs to
which BHEL has been manufacturing
the generators so far, and, therefore, it
would be getting accustomed to the new
improved design as it manufactures genera-
tors under the collaboration agreement
with KWU.,

Employment on Compassionate
Grounds

538. SHRI ANANT DAVE : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the orders issued by the
Department of Personnel and Administra-
tive Reforms for providing employment on
compassionate grounds in respect of
deceased Government servants who died
while in service are being flouted by
certain Ministries/Departments, ;

(b) if so, the details thereof ;

(c) whether his attention has bheen
drawn to the termination of services

gnvcn on compassionate ground by some
epartmnt on flimsy grounds ;

(d) whether Government propose to
issue revised instructions to restore them in
employment in such cases ; and

{e) il not, why not ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL) : (a) to (c). No
such cases have come to the notice of
Government,

(d) and (¢). In view of the above,
do not arise,

Delay in Plan Finalisation due to
Recent Price Spiral

539. SHRI ] AGDISH PRASAD
MATHUR : Will the Minister of
PLANNING be pleased to state :

{a) whether the recent price spiral has
delayed plan finalisation ;

(b) whatstepsthe Planning Commission
have proposed to check the price ; and

(c) when will the Plan be finalised ?

JuLY 11,979
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THE MINISTER OF STATE INTHE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN) : (a) and (c).
No, Sir. The work on finalisation of the
Plan is acrively in progress and the final
Plan document is likely to be presented to
the N. D. C. next month.

(b) These include control on money
supply, increase in the interest rates,
curb on growth in the bank credit to the
commercial sector particularly for
accumulation of stocks for speculative
purposes, reduction in non-devel opmental
expenditure of the Central Government,
maintaining at reasonable level the prices
of essensial mass consumption commodi-
ties—foodgrains, sugar, edible oil and
common cloth, etc, etc,

Relinquishing of 'rou by Jute Com-
missioner

540. SHRI SAUGATA ROY: Will the
Minister of INDUSTRY be pleased to

state:

(a) whether the ‘]'ultf: Commissioner to
Government of India has recently re-
linquished his post; and

(b) if so, reasons thereof?

THE MINISTER OF INDUSTRY
(SHI;I GEORGE FERNANDES): (a)
No, Sir.

(b) Does not arise.

Report of Committee of Industria-
lists on changes in MRTP Act

541. SHRI CHITTA BASU: Will the
Minister of INDUSTRY be plcased to
refer to the reply given to the Unstarred
Question No. g2go on the 2nd May, 1979,
in regard to the report of Committee of
Industrialists on changes in MRTP Act
and state:

(a) whether Government have since
examined the report and come to any
decision on the Committee’s recommen-
dations; and

(b) if so, the nature of the decision?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). The report of the Committee of
Industrialists is under examination by
Government. No decisions have so far
been taken on the various recommenda-
tions contained in the Report.
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Qonpubln;:w Bill tmnﬁ:: loep-

542. SHRI CHITTA BASU: Will the
¢ Minister of INDUSTRY be pleased to
state:

(a) whether Government propose to
bring forward a comprehensive bill to
plug the loopholes in the Industrial laws;
and

(b) if so, the major features of the
proposed legislative measures?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Government are contemplating
to amend the provisions of the Industrics
(Development and Regulation) Act,,with,
inter alla, amendments relating 1o the
provision of legal protection to small-
scale industries, redefinition of terms like
“factory”, “‘new article”, ‘‘substantial
expansion’’ etc. There are also proposcd
amendments geared o prevention  of
sickness in industries. It is also proposed
to make the penal provisions of the Act
more stringent,

Rise in ecar prices and take over of
Automobile Industry

543. SHRI CHITTA BASU: Will the
Minister of INDUSTRY bé pleascd to
state:

(a) whether the price of passenger's
car is on continuous increase;

(b) if so, what steps Gouvermment pro-
pose to take to, at least, stabilise the
same;

(¢) whether Government have finally
abandoned the proposal of takeover or the
automobile industry and restructure i
and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
{b). There is no price control un passenger
cars. Manufacturers have atiributed in-
creases of prices of passenger cars from
time to time on account of increases in
lhe COsLs Uf raw—malvrials, r‘nmpon(‘nts.
duties and other levies. Measures for
stabilising costs of essential irputsare ex-
pected to have their impact on prices
of passenger cars.

(c) and (d). Various steps are in pro-
gress for upgrading the Automotive In-
dustry particularly in the context of con-
temporary technology required for fucl
efficicney and pasenger amenitics. There
is no d:cision for take-over of automobile
industry.

Recommendations of Small Scale
Industries Board

544. SHRI CHITTA BASU: Will the
Minister of INDUSTRY be pleased to
refer to the reply given to the Unstarred
Question No. 5165 on the 28th March,
1979 regarding recommendations of Small
Scale Industries Board and state;

(a) whether the examination of the
recommendations has since been com-
pleted;

(b) if so, whether any decisions have
since been taken; and

(c) if so, the nature of the decisions?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c). The major recommendations of the
SSI Board related to the working of the
District Industries Cenures, legislation for
small scale industries, ceation of appex
agency for financial assistance 10 the
small scale sector, allocition and distri-
bution of raw materials and assistance
in the marketing of products manufactured
by small scale units.

While the recommendations on the
allocation and distributicr «f raw mater-
ials and marketing assist: nee 1o the small
scale sector have been accepied and ase
in the process of implomentation, the
recommendation concerning legislation for
small scale industry is urder considera-
tion at the highest level. Effurts are
heing made to introduce legislation in the
current session of the Parliament.

As regards the proposal to set up an
apex ageney for financing and monitoring
of credit flow to small and tiny secior,
the Reserve Bank of India has consti-
tuted a working group on which the re-
presentation includes frem Reserve Bank
of India, Industrial Development Bank
of India, Development Commissioner
(Handlooms), Development  Commissio-
ner (Small Scale Industries) Govt. of
India and the State Bank of India. Ac-
cording to the terms of reference of the
working group, it has to examine the
proposal to set up an apex financing
agency for smallscale sector and work
out the modalities of constituting such a
body. With regard to other recommenda-
tion on the subject, Reserve Bank of
India has decided to bring out a bro-
chure of all circulars, application forms
and guidelines for being sent to all bank
Br. Managers and DICs. In  addition,
Reserve Bank of India is also planning to
bring out a monthly newsletter which
willinclude circulars relating 1o the eredit
for small scale industries and these wil] be
published in simple language so that
everyone can understand and follow.

.
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The scheme of District Industries Centres
has become an important constituent
of the Is of implementing the Indus-
trial Poﬁg of the Government. g46 DICs
have since been sanctioned while the
DICs in the remaining districts in the
country arc likely to be sanctioned shortly.
This programmec is likcly, to continue dur-
ing the sixth plan. Efforts are also being
made to complete recruitment of staff to
man the various posts sanctioned in the
DICa. Special efforts are being made to
promote development of small, cotlage
and village industries in the North Eas-
tern region of the country for which a
special Standing Committee of the All
India Small Scale Industrics Board has
been constituted. The Standing Committee
had held its first meeting in Shillong in
May 1979 and the next mecting is sche-
duled to be held during the second week
of August 1979.
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Exhibitions for Handlccmn Davdop-
ment at Calcutta and Madras

547. SHRI DURGA CHAND: Will
the Minister of INDUSTRY be pleased
tu state:

(a) whether recently exhibitiors wace
organised by the Office of the Commis-
sioner for Handloom Development, Go-
vernment of India at Calcutta and Madas;

(b) if so, the details of the sale of
handloom fabrics at these exhibitions in
terms of total value of sales; and

(c) what further steps are being taken
to organise such exhibitions in the counuy
and abroad?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) Yes, Sir. A National Handleem Expo
was organised during Felbruery-March,
1979 at Calcutta by the Office of the
Development Commissioner for Hard-
looms in collaboration with the Govein-
ment of West Bengal. The Development
Commissioner for Handlooms also parti-
cipated in the All India Handloom Exhi-
bition, Madras during April-May. 1¢7q.
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(b) The sale of handloom fabrics at
the Calcutta Exhibition were Rs. 2.20
orores. At Madras the question of sales
by us docs not arisc as we had put up
only a handloom Theme Pavillion. The
Cooptex had organised the sales,which
came to more than Rs. 1.00 crore at the
Exhibition, besides large trade enquiries.

(c) It is proposed to organise hand-
loom Expos and fairs at different parts
of the country during the current financial
year. We are also contemplating to parti-
cipate in one or two Inter-national Ex-
hibitions.

Reduction in Discretionary Grants so
States for Development Parpose

548. SHRI JYOTIRMOY BOSU: Will
the Minister of PLANNING be pleased
to state:

(a) whether  discretionary grants to
States for development purposes, disbur-
sed through Planning Commision, have
been substantially reduced in 1979-80
compared to 1978-79;

(b) if so, the extent of reduction in
the case of each State;

(c) whether Government agree  that
because of this reduction development pro-
com in the States is likcly to be adversely
affected; and

(d) if so, how Government propose to
meet the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a)
‘There has been some reduction in the
Central assistance distributed through the
Planning Commission for the State
Plans in 1979-80 as compared to 1978-79.
Central assistance for State Plans has
been allocated on the basis of certain
objective principles as laid down by the
National Development Council (NDC),
from time to time. Thus, little discretion
is left with the Planning Commissionin
allocating Central assistance to the States.

(b) The allocation of Central assis-
tance to differcnt States for 1979-80 is
being finalised in the light of the decisions
taken by the NDC. Therefore, at this
stage, it is not powible to indicate the
extent of reduction in the case of each

State.

(c) and (d), No, Sir. The States would
receive substantially larger devolution of
Central taxes and duties in 1979-80, in
accordance with the recommendations of
the Seventh Finance Commision, which

would enable them to plough

_ gh back
sources for development. Hence, the c;::
velopment process in the States is not
liekly 10 be adversely affected.

Items reserved for Small Scale

549. SHRI JYOTIRMOY BOSU:

Will the Minister of INDUS
pleased to state: SEERY e

(a) whether the number of items re.
scrved for production in the small-scale
sector has recently been increased to 8oy

under the new industrial policy declzra-
tion;

G(b) if so, lwhc-the--r the West Bengal
wovernment have recently proposed to
him that the number of itfmsp‘:':r ex-
clusive purchase by the Government of
India departments and public enter-

prises should also be increased to 8oy;
and

(c) if so, Government’s reaction thereto ?

THE MINISTER OF INDUSTR
(SHRI  GEORGE FERNANDES]Y:
(a) Yes, Sir. The number of items re-
served for production in the small scale
sector was increased to 807 in April, 1978.

(b) and (c). No, Sir.

Rejection of application for letters of
Intent Licences for West Bengal

550. SHRI SAMAR MUKHERJEE:
Will the Minister of INDUSTRY be plea-
sed to state:

(a) the number of applications for let-
ters of intent licences from West Bengal
Tejected by Government of India and items
for the manufacture of which they related;
and

(b) the number of pending applications
for letters of intentflicences w‘it?l Govern-
ment of India from West Bengal?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) Thirty-seven applications werc re-
jected out of a total of 148 applications
rectived during 1-1-78 t0 g0-6-79. The
rejected applications relate to steel pro-
ducts, drugs and pharmaceuticals, che-
micals, industrial gases, stackers, rcclai-
mers, conveyor systems, plastic goods,
leather goods, clastic rail clips and clamps,
paints & varnishes, synthetic resins, rims
for bicycles, galvanised hamilton poles,
mica and mica paper, electricals & cables,
automobile ancillary items and polyester
fibre.
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(b) As on 1-7-79, 46 industrial licence
applications in respect of West Bengal were
pending, and are 8t various stAges of
consideration.

Number of Registered Small Scale
Industries and Allocation of Raw
Materials

552 SHRI SAMAR MUKHER]JEE:
Wﬂ? the Mmister of INDUSTRY be
pleascd to state:

(a) what was the number of registered
Small Scale unit in the country State-
wise in 1977-78;

{b) the raw material allocation ip
metric tonnes made to the States during
these years; State-wise; and

(c) the actual quantity received by the
States, State-wise ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) The number of registered small scale
units in the country State-wise in 1977
and 1978 as in Statement-] attached is
placed on the Table of the House. [Placed
in Library. See No. LT-4605/79].

(b) and (c). During the financial year
1977-78 most of the material in ferrous
and non-ferrous categories were not in
short supply and there was no allocation

dure in vogue, In 1978-79, it was
decided by the Government to make the
Small Industries Corpgrations in each
State the sole agencies progressively for
the distribution of steel material to small
scale units. Accordingly, steel material
of most of the categories were allocated
by the Ministry of Steel and Mines to the
resnective State Small Industries Corpora-
tions on the basis of best off-take of the
past years. The allocation of iron and
steel made in 1978-79 and the quantity
received by different States as in State-
ment-11 are placed on the Table of the
House. [Placed in Library. See No. LT-

4605/79]-

In the case of chemical raw materials,
the Government is making allocation to
States in respect of mutton tallow and
paraffin wax only. The State-wise alloca-
tion of mutton-tallow/fatty acides and
paraffin wax for the vear 1977 and 1978
and the quantities lifted by the States in
respect Of mutton tallow are given in
Statement-11T and IV which are placed
on the Table of the House. [Placed in

Library. See No. LT-4605/70].
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Import of Heavy Water from USSR

N'E 3. SHRIMATI AHILYA P. RANG-
?(AR: Will the Minister of ATOMIC
ENERGY be pleased to state the total
quantity of heavy water so far impOrted
and expected to be impOrted from the
USSR for meeting the urgent dorhestic
requirtments?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): In 1972 we
had imported 80 tonnes of heavy water
from the Soviet Union an commercial
terms. An additional quantity of 200
tonnes of Heavy water has also leen
received from the Soviet Union for use
at the Rajasthan Atomic Power Project
under 2 contract entered into in 1946
NegoOtiations are under progress for the
import of a further 200 tonnes of heavy
water from the Soviet Union.

Setting up to Two Units in West
Bengal by BHEL

554. SHRI ~ DINESH  BHATTA-
CHARYA : Will the Minister of
INDUSTRY be pleased 10 siate:

(a) whether. Government are consi-
dering the request of West Bengal State
Government for setting up two  ynits—
a manufacturing unit and a servicing unit
in West Bengal by M/s Bharat Heavy
Electricalr Ltd. during the Sixth Plan
period;

(b) if so, the details thereof; and

(c) if not, the reasons thercof?

THE MINISTER OF INDUSTRY
(SHRI GEOGRE FERNANDES):
(a) to (c). There are no plans at present
for 10cating any new manufacturing unit
of BHEL in West Bengal. A study group
is, however, going int0 details regarding
new units and expansion proposall of M/s
BHEL. Once a decision is taken about
the viability of such schemes, the ques-
tion of the most suitable Jocation of the
units will be considered. Regarding the
establishment of a servicing unit of BHEL
in West Bengal, it may be siated that
servicing of power station equipment 18
done mostly gt site except in casc
major repairs which are carried out at the
manufacturing plants where suitable faci-
lities are available,
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Cemmittee Appointed to go imto
Working of Investigating Agencies
555. SHRI R; V. SWAMINATHAN:

SHRI NIHAR LASKAR:
SHRI A. R. BADRINARAYAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the high level committee
appointed by the Centre to gointo the
working of Government’s intelligence and
investigating agencies has accepted most
of the Shah Commission siggestions in
order to streamline the functioning;

(b) whether the Committee has sub-
mitted its recommendations 10 Govern-
ment;

(c) if so, what are the details of the
same;

(d) whether Government have consi-
dered its recommendation; and

(e) If s0, what steps have been taken
to implement them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK 1AL MANDAL):
(a) The Government appOinted 2 Com-
mittee consisting of Shri L. P. Singh
(Governor of North Eastern States) as
Chairman, Shri M. M. L. Hooja (Retired
Director, Intelligence Bureau), Shri D.
P. Kohli/Retired Director, Central Burtay
of Investigation) as members and Shri
B.S. Raghavan (Additional Secretary,
Ministry of Agriculture 2nd Irrigation) ag
Member Secretary to review the working
of the Intelligence Buréau and Central
Bureau of Investigation in the light of
the observations contajned in the first
twO interim reports of the Shah com-
mission and recommend suitable measures
for the proper functioning in the Nationa]
interest safeguarding the rights of indi-
viduals and preventing harrassment to
citizers.

(b) to (¢). The Committce has sub-
mitted its Report t0 the Government on
19-6-79. Its recommendations are under
examination,

Hostels for Harijans

556. SHRI SHIV NARAIN
SARSONIA: Will the Minister of HOME
AFFAIRS be pleased to state whether
Government are seized of growing demand
for intcoducing more Harijans in Hostels

the District Headguariers as well as
Union Territories to meet the growing
demand of the students?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
Government of India appreciate the
need for hostels for the Scheduled Castes
and especially for the Scheduled Castes
girls. A Centrally Sponsored Scheme of
the construction of hostels for Schedued
Castes girls is being implemented for
several years now. Under this scheme, funds
are released 1o the State Governments
x}d Union Territory Administratjons with

erence t0 their proposals. In 1977-78
an expenditure of Rs. 45 lakhs was in-
curred under this scheme; in 1978-79 Rs.
50 lakhs were released and for the current
year an outlayof Rs. 100 lakhs has been
approved. The girls hostels for the Sche-
dmd Castes art constructed at places
selected by the State Government depend-
ing upon the need. In addition to the
Centrally Sponsored Scheme, most
State Governments also have their own
schemes for the construction of hostels
both for Scheduled Castes girls and for
Scheduled Castes boys.

Percentage of Harijans in Police
force Including B.S.F.

r7. SHRI SHIV NARAIN
SARSONIA: Will the Minister of HOME
AFFAIRS be pleased to siate the percent-
age of Harijans serving in the Police Force
including BSF in the Union territories?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW.

JUSTICE AND COMPANY AFFAIRS

(SHRI S. D. PATIL): Information is
being collected and will be laid on the
Table of the House.

Harijan S.H.O. in Police Stations

558. SHRI SHIV NARAIN
SARSONIA: Will the Minister of HOME
AFFAIRS be pleased to state whether there
is any proposal before the Ministry to
either have a Harijan SHO or Assistant
SHO in every Police Stations 10 meet the

owing onslaught upon the Harijans and
gc Adivasis?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):

No. Sir
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Persons killed in Disturbances in
Mizoram

561. SHRI M. RAMGOPAL REDDY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) how many non-Miz0s have been
killed in recent disturbances and whe-
ther compensation was paid to their next
of kin;

(b) if 80, the details thereof;

(c) the steps being taken by Govern-
ment to repatriate non-Mizos from Mizo-
ram, in view Of the tension prevailing
there; and

(d) how many non-Mizos have been
repatriated from Mizoram s0 far and
the facilities extended to them with re-
gard to their repatriation?

MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). Three non-MizOs have been
killed in the recent incidents of violence
committed by MNF in Mizoran. This
includes one Sub-Divisional Officer, PWD
who was killed on 13.6.1979 and two
CRPF Contables on guard duty at the
residence of Sub-Divisional Officer, Kolo-
sib on 1st July, 1979. Mizoram GoOvern-
ment has announced exgratia payment of
Rs. 5,000 to the family of SDO and
Rs. 10,000 each to the families of CRPF

Constgbles.

(c¢) and (d). The UT Administration
has been taking all steps to protect the
life and property of all non-Mizos staying
in Mizoram. The quest on of repatriation,
therefore, does not arise. However, about
500 persons were taken to Cachar Dis-
trict on their own rejuets, under police
protection.
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Investment Rate in Private and
Public Secter

563. SHRI M. RAMGOPAL REDDY:
will the Minister of PLANNING be
Pleased to state:

(a) whether it is a fact that investment
rate in the private scctor 8s well as in the

ublic sector has not been encouraging
or the last two years;

(b) if so, the causes for the same: and

(c) the steps being taken by Govern-
ment to induce morc investment in order
to increase both production and em-
ployment potential, particularly in indus-
tries?

. THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
SHRI FAZLUR RAHMAN): (a) No,
ir. According to the Planning Commis-
sion’s estimates the invegtment rate {gross
capital formation as a percent of gross
natijonal product 2t current market prices)
increased from 13.09 in 1977-78 t0 13.68
in 1978-70 in the private sector and
from Q.59 t0 10.40 in the public sector.

(b) Does not arise.

(c) The total investment proposed in
ths Draft Sixth Plan is Rs, 1,05,900 crores
at 1977-78 prices. This marks & signi-
ficant step up over the investment pro-
pOsed in the Fifth Plan. The investment
rate is expected 0 go up from 18.99 in
1977-78 t0 23.0% in 1982-83.

The increased level of investment in the
public sector is being onsured through the
instrymentality of the Annusl Plans.

The public sector outlay on rural deve-
lopment js estimated in the Draft Plan at
Rs. 29,925 crores compared with Rs.
14,751 crores in the Fifth Plan. The public
scctor outlay on industry is &ls0 being
stepped up from Rs, 7,339 c10res in the
Fifth Plan to 10,350 crores in the Sixth
Plan. The jncs=asc in the casc of village
and small scale industrics is particularly
subsiantjal as the outlay is expetcted to
g0 up from Rs. 510 crores 1o Rs, 1,410
crores.

To stimulate private investment in in-
dustry the measures adopted include
simplificat on of licensing pcoecdures, die-
licensing of certain industrials, liberalisa-
tion of impOrts of raw materials and
spare partsfor machinery, reduction in the
area of price controls, fixation of adminis-
tered prices Of cement, paper etc. at a
remunerative level, and  increased sup-
port through the IDBI and other public
financial ;nstitutions.

Revolt by C.F.P. in Delbi and other
Places

564. SHRI ARJUN SINGH
BHADORIA.: Will the Minister of HCME.
AFFAIRS be pleased 1o state:

{(a) whether Government have decided
to disband several baualions of the (RP
throughout the country;

(b) if 8o, the reasons therefor; and

(c) whether any study has been mede
about the causes of the sudden revolt
among the CRP Jawans in Delhi and
other places?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) The Government hLave decided to
dishand three battalicns ard personnel
of one Group Centre of the Central Re-
serve Police Force.

(b) This action was necessiteted  due
to gross indisciplite exhibi o by ilese
battalions and poasonrel of the Group
Centre.

(¢) Necessary action is keirg tiker o
conduct enquiries into the causes of this
indiscipline.

Fall in Industrial Production due te:
Natural Calamites

565. SHRI BALASAHEB VIKHE
PATIL: Will the Miaister of INDUSTRY
be pleased to state whether and to what
extent there has been a fall in production
in various industries (indicatirg the posi-
tion) (industry-wisc) duc to shortage of
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raw mater on agoount of droughts,
floods cyclones and other natural calami-
ties during the last 12 months?

THE MINISTER OF INDUSTRY
(SHRI GEORGE  FERNANDES):
Practically, every State Government may
have been affected in some degree by one
form of natural calamity or other. Precise
data regarding the fall of production, in-
dustry-wise, on account of natural cala-
mitics is not being maintained.

Fall in Production due to shortage of
Wagons, short supply of Coal/Fuel

566. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INDUSTRY
be pleased to state:

(a) whether and to what extent there
has been a fall in production of industrial
goods indicating position (i1 Gusily-w e
due to (i) shortage of wagons, and (ii)
short supply of coalffuel etc. during the
last 12 months; and

(b) what effective measures have been
taken to improve the position regarding
short supply of wagons/fuel ctc.?

THE MINISTER OF INDUSTRY
(SHRI GEORGE  FERNANDES):
(a) Precise information regarding the loss
of production (industry-wisc) on account
of shortage of wagons and short supply
of coal/fuel etc. during the last 12 months
is not available.

(b) the following steps have been taken
to improve the supply position of wagons:

1. Re-organisation  of  movement
pattern to improve turn round.

2. Special drives to eliminate bottle-
necks and expedite movement of wagons.

3. Increase in the block-rake move-
ment of traffic.

4. Impmting wheel sets for putting
on line stabled wagons new as well as
old.

5. Round-the-clock monitoring of
wagon movement at various levels has
been further strengthened at the Divi-
sional, Zonal Railway and Railway
Bosrd level.

Some of the industrial units have to use
costlier material like Furnace OIL/LDO
in place of coal for working their boilems.
The inadequacy of rail movement of coal
created shortages at times affecting indus-
trial units and the Directorate General
of Technical Development  received
a number of representations on this. This
hardship experienced by industrial units
was mitigated to the extent possible by
rushing/diverting coal and by giving relief
in the shape of an option to such of the
industrial units as are in possession of
dual firing (il and coal) system to use fuel
oil to meet the sh l'in coal supply.
Additionally, the affected units were given
facilitics to move coal by road. Wher-
ever industries ask for assistance in regard
to supply of adequate quantity of coal the
matter is taken up with the Railways and
Deptt. of coal 10 accord necessary assis-
tance to Darties.

Setting up of Industries in West
Bengal

567. SHRI DILIP CHAKRAVARTY:
Will the Minister of INDUSTRY be
pleased 1o state: d

_ (a) how many applications were pend-
ing for setting up un expansion of Indus-
tries in West Beneal in course of last one
year;

(b) how many got the ncecssary clear-
ance; and

(c) if not, why nm?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) Ten applications were pending, out of
a total of 110 applicaticrs received for
location of industrics in West Bengal
from 1-1-78 o g1-12-78.

(b) Twentyfour  applications  were
approved for the grant of Letters of Intent,
thirtyseven applications wure rejected and
the remaining thirtynine cascs were other-
wisc disposed of. The cases otherwise
disposed of included cascs which had
either been closed or withdrawn by the ap-
plicants or where the applications were
exempt from the provisions of I (D&R)
Act, 1951.

(c) A Statement indicatirg the rcasons
for which the 37 applications were rejected
is attached.
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Statement

Sl. No. Number of Cases

Reasons for Rejections

Rejected
1 2 3

1 13 No scope for creation of additional capacity.

2 13 Locations proposed did not conform to the Government’s presse it
locational policy.

3 3 Reserved/Capable of being manufactured in Small Scale Sector.

4 3 Policy for Industry still to be decided.

5 2 Application not submitted under the MRTP Act.

6 1 Party not willing to undertake export obligation.

7 1 Not in accordance with current Industrial Licensing Policy.

8 1 Proposed item of manufacture for captive consumption rejected since
Party’s proposal for finished product already rejected.

TorAL 37

Losses in Pablic Undertakings

568. SHRI VASANT SATHE: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether it is a fact that as many as
30 public sector undertakings functioning
under the department of Industrial Deve-
lopment and Heavy Industry and most of
which are running inlosses year after year;

(b) if so, the details of losses incurred
unitwise for the last 5 years upto 1978-79 ;

(¢) details of factors identified for such
losses on the basis of maladyremedy ana-
lysis; and

(d) steps taken during the past 2} years
and results achieved ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (d). The information is being collected
and will be laid on the Table of the
House.
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Dilution of Foreign Equity by
Hindastan Lever

569. SHRI C. K. CHANDRAPPAN:
Will the Minister of INDUSTRY be
plcased to state:

(a) whetheritis a fact that the Govern-
ment have rejected the claim of the
Hindustan Lever the Indian subsidiary
of the British Transnational Corporation
Unilever, that it should be permitted
higher foreign equity holding on the plea
thar it is using high technology and asked
the company to dilute its foreign equity
holding to 40 per cent; and

(b) if so, what were the claims made
by the Company and what are the grounds
on which those were rejected ?

THE MINISTER OF INDUSTRY
SHR‘I; GEORGE FERNANDES): (a)
‘es, Sir.

(by In the applications made by the
Company in January, 1975 and May,
1976, it was claimed that its annual turn
over in respect of activities included in
Appendix I to the Industrial Licensing
Policy, 1973 and those involving sophisti-
cated technology together with exports
during 1974 and 1975 constituted 60%, or
more of the total turn over. This would
entitle the company to retain a non-resi-
dent holding of 519,. In evaluating the
claims of the company, it was found that
activities under Appendix 1 and those
nvolving sophisticated technology and
exports were ar below the stipulated 609
of the total turn over. Accordinglv, the
company was permitted by the Reserve
Bank of India to carry on its activities
subject to non-resident interest being
brought down to a level not exceeding
40% within a period of two vears, i.e,,
by sth July, 1979.

2. In subsequent rvenrcesentations  the
comniny claimed a Aifferent hasis for
computating eligible wurn over which,
it was argued, would entitle the company
to retain foreign equitv holding of 519,
These ~laims were evaluated afrash, hut it
was found that there was no change in the
basic position, viz. that the annual turn
over in Appendix T activities and those
involving sophisticated technoloev together
with exports do not exceed 609, of the
annual turn over. The Reserve Bank of
India has, therefore, rejected the represen-
tations on this ground and the company
has been asked to bring its foreign share
holding to a level not exceeding 40%, by the
g1st of December, 1979.
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Promotion guota of LAS. in
m

5v0. SHRI CHHATRA BAHADUR
CHHETRI: Will the Minister of HOME
AFFAIRS be pleased to state; the reasons
why pro notion quota of [.A.S, in Sikkim
cadre has not been filled ?

THFE. MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): The recruitment of
the I.LAS, cadre of Sikkim at the initial
constitution was completed in 1978 only.
In accordance with the provisions of
regulation 3 of the I.A.S. (Appointment
by Promotion) Regulations, 1955, a Com-
mittee to make selection is to be constituted
and notified in the Gazctie o India. The
question of constitution of the Selectiom
Commirttee for sclecting the State Civil
Service Officers for appointment to the
TAS cadre of Sikkim against the pro-
motion quota is under consideration in
consultation with the State Govern-
ment,

Extension of stay period for foreign
trekkers in Sikkim

571. SHRI CHHATRA BAHADUR’
CHHETRI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Central Government are
considering to extend the present ten-day
stay to twenty days for foreign trckkers
in Sikkim as requested by the State
Government earlier; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOMF. AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). A proposal received in the matter
is being processed,

Supply of Heavy water by U.S.S.R.
for RAPP

572, SHRT KANWAR LAI. GUPTA:
Will the Minister of ATOMIC ENERGY
be pleased to state:

(a) whether it is a fact that U.S.S.R.
has agreed to supply extra heavy water
for Rajasthan Atomic Power Plant;

b) if so, the details of offer by the
U.5.5.R. and the reaction of Government
thereon;

(c) when the supply of heavy water wil |
start; and

(d) what the quantity of heavy water
is to be supplied ?
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THE, MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
INTHE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) Yes, Sir.

(b) to (d), The terms of supply of an
additional quantity of 200 tonnes of heavy
water from the Soviet Union are under
negotiation.,

Examination of memorandum by an
M.P. against Minister of Steel and
Mines

574. SHRI SHYAM SUNDAR
GUPTA: Will the PRIME MINISTER
be pleased to state:

(a) whether he has since examined the
Memorandum sent by a Member of Parli: -
ment against the present Minister of Steel
and Mines and his replv thereto: and

(b) whether he propnses to lav a copy
of both an the Table of the House and if
not, the reasons thereof ? '

THE PRIMFE MINISTER (SHRIT
MORARJI DESAI): (a) and (b, The
Memorandum referred to in the Question
i8 still under examination and it will not
be in nublic interest to disclose its contents
at this stage.

Harassment to Briders

575. SHRI BAT.ASAHEB VIKHE
PATTL: Will the Minigter of HOME
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to the numerous reports being pub-
lished in the press about committing
suicide by young brides on their own or
bemg forced to do so by their in-laws for
not bringing adequate dowry: and

(b) if so, what effective measures have
been taken or proposed to be taken to
cradicate this social evil

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
%?HR%_ DHANIK LAL MANDAL): (a)

es, Sir,

(b) The question of introducing urgently
lexislation in Parliament to replace the
existing Dowry Prohibition Act, 1961, so

as to make it more effective, is under consi- .

deration of the Government. The legisla-
tion will inter-alia provide for increased
penalties for offences under the Act which
would be made cognizable for the limited
purpose of investigetion and will also
seek to prevent extravagant expenditure
and display of presents at marriages.

1487 LS—6

Supreme Court Directive
release of undertrails in States

576. SHRI M.V.CHANDRA
SHEKHARA MURTHY :
SHRI NIHAR LASKAR :
SHRI A. R. BADRINARAYAN:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Supreme Court on
May 4, 1979 asked 4 more States to free
undertrials who have been in jail for over
six months without their trails having
commenced ;

(b) whether the Supreme Court had
also earlier directed other States to free
the undertrails kept in the States;

(c) in how many States the undertrials
were put for more than six months; and
the total number of such persons at present
in different States ;

(d) how many States have followed
the directive of the Supreme Court; and

(e) what concrete steps Union Govern-
ment are taking to solve this problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUSTICE,
AND COMPANY AFFAIRS (SHRI
S. D. PATIL) : (a). Yes, Sir. The
Supreme Court have reportedly urged the
State of Jammu and Kashmir, Karnataka,
Uttar Pradesh and West Bengal to agree
to release all accused persons who have
been in jail for over six months without
their trial having commenced.

(b) Yes, Sir.

(c) Information is available as on 1-1-79
or 27 States and Union Territories.
According to this 15,434 persons were kept
in jails for over 6 months in 23 different
States and Union Territories.

(d)} The information is being collected.

(¢) The various steps that have been
taken include the following :—

(1) Government of India convened on
oth April, 1979, a Conference of States’
Chief Secretaries with a view to formulat-
ing concrete measures to deal with the
problem of overcrowding in jails with
specific reference to undertrial prisoners,
The Conference inter alia recommended,
the setting up of Committecs at
District and State levels to review cases of
undertrial prisoners at regular periodicity;
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the af:pointmcnt of whole-time or -
time law officers in jails to provide legal

aid to indigent prisoners, compliance by
all law enforcing agencies of provisions
of the Cr. P.C.,, 1973, in regard to
the limitation on time for investigation
and inquiry, etc. etc.

(2) Asa resultoftheinitiative taken by
the Department of Justice and for the
improvement of the judicial administra-
tion in the States, the VII Finance Com-
mission have agreed to a provision of
about Rs. 24 crores for the establishment
of 402 criminal courts (299 lower criminal
courts and 103 higher criminal courts)
and 136 civil courts (111 lower civil
courts and 25 higher civil courts) and the
construction of buildings and residential
accommodation for additional presiding
officers.

(3) Certain proposals for the amend-
ment of the Cr. P.C. and the IPC. in-
cluding proposals made in the 78th
Report of the law Comm ssion for reducing
the ulation of wunder trial prisoners in
the jails have been referred to the State
Governments for their views.

C.B.L Inquiry into murder of Shri
S, G. Marugaiyan

577- SHRI C. K. CHANDRAPPAN :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Prime Minister has
received a memorandum submitted by
the Thanjavur District Committee of the
CPIl demanding CBI enquiry into the
murder of CPl Member of Parliament,
Shri 8. G. Murugaiyan who was represent-
ing Nagapattanam consituency ;

(b) whether a report in this connection
which appeared in New Age Weekly, on
February 4, 1979 has been lg)rought to the
notice of the Prime Minister;

(c) if so, what are the details and what
are the action taken by the Government;
and

(d) what arc the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
ESHRI DHANIK LAL MANDAL).
a) Yes, Sir.

(b) Yes, Sir.

(c) agcl (d). In the memorandum
dated 26th January, 1979 addressed to th
Prime Minister, the cretary Distric:
Council, CPI, Thanjavur, made allega-
tions against the police authoritics in the
matter of investigation of the case and
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demanded an inquiry into the murder
case by the Central Bureau of Investiga-
tion.

The case was charge sheeted on 6-2-79.
The Magistrate committed the case to the
Sessions Court on 13-3-79. As the case is
now sub-judice, no further invesigation
or enquiry by the C.B.L. is legally per-
missible,
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Report of Central Teams on
Communally Prone Districts

579. SHRI S, R. REDDY :
SHRI CHHITUBHAI GAMIT:
SHRI DURGA CHAND:
SHRI A.R. BADRINARAYAN :
SHRI P. M. SAYEED :

SHRI M. V. CHANDRA
SHEKHARA MURTHY :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether it is a fact that the two
Central teams who visited several com-
munally prone districts have submitted
their reports ;

{b) if so, the members of these teams
and the disiricts that were visited by these
teams; and

(c) the views and suggestion put for-
ward by them to Government and g the
rcaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) :
(a) to {c). At the instance of the
Committer on Communal  Harmony
set up by the Prime Minister, under the
chairmanship of Shri  Jagjivan Ram,
Deputy Primce Minister, a  survey was
made by officers of the Ministry of Home
Affairs  in 19 selected districts and 10
State capitals, as listed in the Annexure,
with the cooperation of the State Govern-
ments concerned of the existing arrangements
regarding the preventive  and  adminis-
trative aspects of dealing with communal
situations.  The survev has revealed in-
adequacies in the existing  arrangements.
The findings of the survey have been
placed before the Committee at its last
meeting held on 216271, The Commu-
ttee on Communal Harmony is yet to
finalise its recommendations.  On re-
ceint of these  recommendations, they
will be examined by the Government
and  appropriate action will be taken
thereon.

In view of the importance and wigency
of the matter, the Union Home Minister
wrote to the Chief Ministers and Lieu-
tenant Covernors  suggesting an imme-
diate review of the existing preventive,
administrative and other  arrangements
at different levels for dealing with co-
mmunal situations. It has also been de-
cided to hold official-level conferences
of groups of Strtes b}' the Ministry of
Home Affairs in this behalf. The first such
conference has already been held with |
the States of U.P. and Bihar on 18-6-79
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in New Delhi. The next such confe.
rence with the States of Maharashtra
and Gujarat is scheduled to be held on
22-7-79 at Pune.

Statement

S. No. State Capital| District

1. Utter Pradesh Lucknow
1. Meerut
2. Varanasi

2. Madhya Pradesh Bhopal
1. Mandsaur

3. West Bengal Calcutta
1. 24-Parganas

4. Andhra Pradesh  Hyderabad
1. Nalgonda
2. HyArrabad

Bhubneshar
1. Rourkela

5. Orrisa

Bangalore
1, Bangalore
2. Bihar

6. Karnataka

Trizandrvm
1. Cannanorl‘.
2. Kottayam

4. Kerala

8. Maharashtra Bombay
1. Thana (Bhiwandi)
2. Jalgaon
3. Aurangabad

9. Bihar Patna
1. Ranchi
2. Nalanda

Gandhinagar

ro. Gujarat
1. Gandhinagar

‘“Amara Bengali Agitatien”

580 SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether Government have received
information about the “Amara Bengali
Agitation” which has been going on in
Tripura since the enactment of the
District Coungils Act for protection of
the tribalsin that State ; and

(b) if so, the number of persons killed
and the extent of property damaged/

destroyed as a result of this agitation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
DHANIK LAL MANDAL) :

a) Yes, Sir.
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b) Eighteen persons have been
kil(]ed. Damage at Pecharthal duc to
burning of bazar estimated at rupees
ten lakhs. Damage to Nutan bazar,
Ampi and Krishnapur bridges estimated
at  Rs 28,500/-, Damage due to
destruction and loss of property at Tclia-
mura estimated at Rs, 4,83,500/-

12 00 hrs,

SHRI  JYOTIRMOY  BOSU
(Diamond Harbour) : I want to make a
mention to you since the Home Minister
is here, The Reserve Bank employees
have been shadowed by the police . ...
(Interruptions)

MR. SPEAKER : 1 have already
forwarded the matter to the Home
Ministry. Now, the Papers to be laid.

12° ox hrs.

PAPERS LAID ON THE TABLE

REVIEW ON AND ANNUAL ACCOUNTS
or KHADI AND VILLAGE INDUSTRIES
Commmssion, BomBay FOR 1977-78 AnD
A STATEMENT FOR DELAY,  ANNUAL
RerorTs oF THE ALL InDiA HaAnDLOOM
FABRICS MARKETING COOPERATIVE
Society L7b., BomBAY FOR 1g76-77 AND
1977-78.

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES)
I beg to lay on the Table —

(1) (i) A copyof the Annual Accounts
(Hndi and English  versions)
of the Khadi and Village Industries
Commision, Bombay, for the
year 1977-78, together with the
Audit  Report thereon, wunder
sub-section  (4) of section 23
of the Khadi and Village Indus-
tries Commission Act, 1956,

(ii) A statement (Hindi and English
versions)  showing  reasons for
delay in laying the above docu-
ment.

(iii) A statement (Hindi and Ergli:h
versions)  regardin Review on
the Accounts Khadi and
Village Industries Commissicn,
Bombay, for the year 1977-78.

[Placed in Library, See No, LT-4587/
79]
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(2) A _copy of the Annual Report
Hind: and English  versions) of
All India Handlocm Fabrics
Marketing  Cooperative Society
Limited, Bombay, for the year
1976-77 along with the Audited
Accounts,

(3) A copy of the Annual Report
(Hindi1 and English versicrs) of
the All India Handlocm Fabrics
Marketing  Cooperative Society
Limited, Bombay, for the year
1977-78 along with the Audited
accounts,

[Placed in Library. See  No, LT-
4588/79].

BRITANNIA
(MoKAMEL
BurTER AND
L,

UNDER

AND LRTHUR
(MUZZAFFARPORE)

(AcquisiTioN AND TRANSFER OF UNDER-
TAKINGS) ACT, 1978 aAnD EssentiaL Com-
MODITIES ACT, 1055.

THE MINISTRY OF
(SHRIMATI

THE MINISTER OF STATE IN
INDUSTRY

ABHA MAITI) : I

beg to lay on the Table :

NOTIFICATION UNDER THE

(1) A copy of the Britannia Enginccring

Company Limited (Mokameh
Unit) and the Arthur Butler
and Company (Muzaffarpore)

Limited (Acquisition and Transfer
of Undertakings)  Rules, 197
(Hindi and English vesions
publishedin Notification No  §.0.
296(E) in Gazctte of India dated
the =22nd May, 1979, under
sub-section  (3) of section g1
of the Britannia Enginecring
Company Limited, (Mockimch
Unit) and the Aurthur  Butler
and Company (Muzaflorpore)
Limited (Acquisiticn zrd Trzndir
of Undertakings) Act, 1970.

[Placedin Library. See No, LT-4589/79).
(2) A copy ofthe Jute Textiles (Control)

Amendment Order, 1979,
(Hindi and  English  versions)
published in Notification No.

SO 36 (E) in Gazette of India
dated the 6th June, 1979, under
sub-section (6) of section 3 of the
Essential ommoditics Act,
1955, [Placed in Library. Ses
No. LT-4590/79].

ArMs, AcrT,
1959

THE MINISTER OF STATE IN,

THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE, AND COMPANY AFFAIRS
(SHRI S D PATIL) : On behalf of
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Shri Dhanik Lal Mandal, I beg to lay
on the Table a copy of the Arms (Amend-
ment) Rules, 1979, (Hindi and English
versions) é)ublishcd in Notification No,
G.S.R. 94 in Gazette of India dated
the 1gth May, 1979, under sub-section
(3) of section 44 of the Arms Act, 1959,
[Placed in Library. See No. LT—
4591/79]-

NOTIFICATIONS UNDER ALL INDIA SERVICES
Acr, 1951

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S D, PATIL) : I beg to lay
on the Table a copy each of the following
Notifications (Hirdi and English versions)
under sub-section (2) of section 3 of the
AllIndia Services Act, 1961 :—

(1) The Indian Administrative Service
Fixation of Cadre Strength)
ourth Aemdndment Regulations,
1979  published in Notification
No GSR 28g (E)in Gazette of
India dated the 1oth May, 1g7a.

(2) The Indian Administrative Serviee
(Pay) Fifth Amendment Rules,
1979, published in Notification
No. G.S.R. 2g0(E) in Gazette of
India dated the 10th May, 1979.

(3) The Indian Administrative Service
(Pay) Fourth Amendment Rules,
1979 published in  Notification
No G.5,R, 291 (E) in Gazette
of India dated the 1oth May,
1979-

(4) The All India Services (Medical
Attendance) Rules, 1979, published
in Notification No. G.S.R.
713 in Gazctte of India dated the
26th May, 1979,

(5) The Indian Administrative Service
(Fixation of Cadre Strength)
Thitd Amendment  Regulations,
197g9. published in Notificatiort No,
G.S.R. 770 in Gazette fo India
dated the gth June, 1979.

(6) The Indian Administrative Serviee
(Pay) Third Amendment  Rules,
1979, published in Notification

o. GSR. 7711 in Gazette
of India dated the gth June,

1979-

(3) The Indian Administrative
Scrvice (Pay) Sixth Amendment
Rules, 1979, publishedin Notifica-
tion No. G.S.R. Bizin Gazettc
of India dated the 16th June,
1979.
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(8) Tne Indian Police Service (Pay)
Fourth Amendment Rules, 1979
published in Notification No.
G.S.R. 386(E) in Gazette of
India dated the 2oth June, 1979,

[Placed inLibrary. See No. LT-45927g].

REviEw oON AND ANNUAL REPORT OF
Jure CorroratioN oF Inpia LrD.,
CALCUTTA FOR 1977-78 AND ANNUAL
RerorTs op NatioNnaL TextiLe Cor-
PORATION LTD., NEwW DeLH! FoR 1967-77
AND 1977-78.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YADAV):
I begto lay on the Table a copy each ofthe
following papers under sub-section (1)
Ofgcction 619A of the Companies Act,
1905 :i—

(1) (i) Review (Hindi and English
versions) by the  Goverpment
on the working of the Jute
Corporation of India Limited,
Calcutta, for the year 1977-78.

(ii) Annual Report (Hindi and English
versions) of the Jute Corporation
of India Limited, Calcutia, for
the year 1977-78 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon,

[Placed in  Library. See No. LT—
4593/94].

(2) (i) Annual Report (Hindi and
English  versions) of the Nine
Subsidiary = Corporations of the
Nationa]l Textile CorpoOration
Limited, forthe year 1976-77 along
with the Audited Accounts and
the comments (o the Comptroller
and  Auyditor General thereon,

[Placed in  Library. See No. LT—
4594179-]

(il) Annual Report* (Hindi version)
of the Narional Textile Copora-
tion Limited New Delhi, for the
year 1977-78  along with the
Audited  Accounts and  the
comments of the Comptroller
and Auditor General  thereon,
[Placed in Liprary. See No. LT—
4595/79]-
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I2° 03 hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THirRTY-PiPTH REPORT

SHRI B. C. KAMBLE (Bombay—
South-Central) : I beg to present the
thirty-fifth Report of the Committee

on Private Members’ Bills and Resolu-
tions,

MULTI-STATE
SOCIETIES BILL.

COOPERATIVE
EXTENSION

EXTENSION OF TIME FOR PRESENTATION
oF RerorT oF Joint CoMMITTEE

CHAUDHURY BRAHM PERKASH :
{Outer Delhj) : I beg to move :

“That this House do further extend
upto the last day of the Winter
Session  (1979), the time for presen-
tation of  the Report of the Joint
Comamittecon the Bill to consolidate
and amepd the law relating to co-
operative  societies  with  objects
not confined to one State and serving
the interests of members in  more
than onc Statc.”

MR. SPEAKER : Isitthe pleasure
the House to extend the thine 7

SHRI HARI VISHNU KAMATH
(Hoshangabad) : No. 1 oppose this
motion.

MR. SPEAKER : Because of the early
summoning of the Parliament there has
been some difficulty.

SHRI HARI VISHNU KAMATH :
The House  will consider the motion
because this, 1o my mind and the House
will agree, isa record breaking motion,
breaking all previous records.  The
Committee of Chaudhury Brahm Prakash
for whom 1 have great regard, has
already been granted three extensions.
And so far as I am aware this is the limit.
The House should consider every seriously
whether any further extension should
be granted because the reasons given
arc very flimsy. We have got the
mrmorandum  only this morning. If
you read it, it is getting curiguser and
curiouser. The  memorandum  sdys
that three extensions have been granted—
one on the z1stof July, 1978, second..

*Boglish version of the Report and Review (both in Hindi and English)
were laid on the Table on the 2and December, 1978.
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MR. SPEAKER : It is all there in
the memorandum.

SHRI HARI VASHNU KAMATH :
The Joint Committee was constituted
on the 15th of May, 1978. Today,
itis July, 1979. S0, it is more than
a vear. Now, they want extension upto
the last day Of the Winter Session i.e.
December, 1979. So far as I am con-
cerned, I opposec the estension upto the
last day of the Winter Session. I am
sure, this motion for extension will be
rejected. If it isPnot acceptable, then
I think, it should be made the first day
of the Winter Session and not the last
day of the W:inter Session. First of
all, T would seek leave to move that the
motion be opposed and rejected. If
that fails, then the only desirable and
proper course would be that lcave be
granted upto the first day of the next
session.

Because of the reasons adduced ......

MR. SPEAKER : You have men-
tioned them.

SHRI HARI VISHNU KAMATH :
Chaudhury Brahm Perkash says in
his meémorandum thatthe Committee had
carlier fixel their schedule of meetings
from the 2nd to 5th July. One of the
rcasons given for extension is  that the
July session  has been advanced. Sip,
you must appreciate that it is absolutely
understandable. It is not at all tenable
or wvalid. It is a very bad precedent
for the future for all Committees going
on and extending time, going on tour
here and there throughout the cquntry ;
some may even go out of India ; Bharat
Darshan, Viswa Darshan and all that wil]
come, We do not want that,

MR. SPEAKER : Your suggestion is
that it should be the first day of the
winter session. )

SHRI HARI VISHNU KAMATH :
That is the alternative.

MR. SPEAKER : As a compromise
I think the House mightagrecpto t]l':c
first day of the winter session, or the
first week,

SHRI HARI VISHNU
First day. KAMATH 1

,  Excise (Elec) Distn.
Bill-Intd.

PROF. P. G. MAVALANKAR :
The last day of the first week of the winter
vession.

SHRI JYOTIRMOY BOSU : Of
which year ?

MR. SPEAKER : This year. Is it
the pleasure of the House to extend it
till the last day of the first week of the
winter session ?

SEVERAL HON. MEMBERS : Yes.
MR. SPEAKER : The question is :

““That this House do further extend
upto the last day of the first week
of the Winter Session (1979), the
time for presentation of the Report
of the Joint Committee on the Bill
to consolidate and amend the law
relating to co-operative socicties with
objects not confined to one State and
serving  the interests of members in
more than one State,”

The motion was adopled .

SHRI VAYALAR RAVI (Chira-ipkil) :
Sir, 1 risc on @ point of order. Under
article  75(3) the Council of Ministers
shall be collectively responsible to the
House of the People. Naturally, the
Leader of the House,the Prime Minister,
is also responsible to this, House. Now
we are going to discuss a vﬂT crucial
motion, to be moved by the leader of
my party, Shri Yeshwantrao Chavan,
There are rumours afloat about resigna-
tions of Ministers,

MR. SPEAKER : That isnota point
of order.

SHRI VAYALAR RAVI : The
House is entitled to know the position.

MR. SPEAKER : Itisnota pointof
order.

12.8 hrs.
UNION DUTIES OF EXCISE
(ELECTRICITY) DISTRIBUTION
BILL.*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL) : I beg
to move for leave to introduce a Bill to

*Publishedin Gazette of India, Extraordinary, Part-II, Section 2, dated

11-7-1979.
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Information about
Skylab, (St.)

(Shri Satish Agarwal]

provide for the payment out of the Conso-
lidated Fund of India of sums equivalent
to the net proceeds of Union duties of
excise on electricity to the State to which
the law imposing the duty extends and
for the distribution of those sums among
those States in accordance with the
recommendations of the Finance Com-
mission, in its report dated the 28th day
of October, 1q78.
MR. SPEAKER : The question is !
“That leave be granted to introduce
a Bill to provide for the payment
out of the Consolidated Fund of
India of sums equivalent to the net
proceeds of Union duties of excise on
electricity to the States to which the
law imposing the duty extends and
for the distribution of those sums among
those States in accordance with the
recommendations of the Finance
Commission, in its report dated the
28th day of Qctober, 197"

The motion was adopted .

SHRI SATISH AGARWAL : 1
introducet the Bill.

12.10 hrs,

STATEMENT RE
INFORMATION

THE PRIME MINISTER (SHRI
MORARJI DESAD : I would like to
give the latest information about Skvlab.

:  LATEST
ABOUT SKYLAB

SHRI VASANT SATHE
Skylab of the

SHRI MORAR]JI DESAI: Thatwill
be proved by thc No-Confidence Motion,

The
present Government ?

Wait for the No-Confidance Mntion.
Then you will see. I will aceept that
verdict.

On the Skvlab the latsst estimute is
that it will fall between 618 p.om.
and 11.18 p.m. tonight. The imparct of it is
expected to be within 8° North and 168+ 3°
East. It has laso been worked out that
the skvlab wonld most probably crash
in orbit Nn. 18 . Tt is also probhable to
crash in orbit No. 8 and 28 and partly
98 and 168-g. None of these orbits
passes through India. Therefore, accord-
ing to the latest report, there is nochance
of the skvlab erashing on anv part of
India.
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Confidence in the
Council of Ministers
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MR. SPEAKER
this is irrelevant.

No, All

na.

SHRI RA] NARAIN : What about

my privilege motion ?
MR. SPEAKER :

SHRI RAJ] NARAIN : But, Sir,
I request you, this is people’s House,
Do not make the people’s House the
Chamber’s House,

I have rcjected it.

12.11 hrs.

‘..MOTIO.\' OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
Contc.

MR. SPEAKER : I have to inform
the House that at the meeting which I
had with leaders of Parties and Groups
on the 1oth July, 1979, it was recom-
mended that :

(1) Fiftcen hours might he allowed
for discussion on the Mlotion of  No-
Confidence in the Council of Ministers to
be moved by Shri Y.R. Chavan,

(2) Discussion on the wmotion might be
taken un inmediately after Question Hour
on Wednesday, the 11th July, 1970,

(3) Lunch hour would continue to be
observed during the davs of discussion
on the miotion.

(4) Asfar aspossible, the House might
adjourn at the scheduled hour at 6

P.M.

(5) Neither Calling Attention  nor

Short Notice Questions need be  put
down during the days of discussion on
the motion.

tIntroduced with the recommendation

of the President.

—_—
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1 hope the House agrees with these

suggestions.

SHRI YESHWANTRAO CHAVAN
(Satara) : Sir, 1 beg to move :

“That this House expresses its want of

confidence in the Council of Ministers".

Mr. Speaker, Sir, while moving this
motion of no-confidence against the Council
of Ministers, I must say that I am doing
it as a national duty. Itisnot a pleasant
job, but it is a national duty. We are
not doing it assom-= sortof formality
or parliam-ntary tactics. There is no
individual dislike or hostility against any
particular individual or group
individuals. It is the national siwation
that demands the motion that I have
moved in this House.

What is the situation in the country
today? If you make a general survey
of the situation in the country today,
we find that there is a complete lack of
confidence, or if I can borrow the words
of the President of the Janata Party,
‘crisis of confidence’, and this crisis
of confidence can he seen in all walks of
life. Ultimately, the Government must
represent some section of people, some
class of people.

Whom do they represent today ?

SHRI SAUGATA ROY : Jan Sangh,
RSS.

(Interruptions)

SHRI YESHWANTRAO CHAVAN :
‘Well, you have answered it. But I am
asking him. Whom do they represent
today ? If we go to the intellectuals or
the elite (Interruptions). 1f we  see
the views of the intellectyals and the elite,
they are dissatisfied with this government,
if we go to the peasantry or industrial
workers, they are angry and resenting the
many things that this Government is
doing. If we go to the small common
man in the wurban areas, it is the same
feeling against them. If we go to the
minorities, I must say there is feeling of
fear the most tragic thing that has
happened in this country. One of the
most important things that Mahatma
Gandhi and Pandit Nehru evolved in
developing this country was the national
cthos of secularism. What one finds
today isthe tragic destructign of this ethos
in this country, that is the most unfor-
tunate thing. Some''ody would get
up and say that some statement from the
Government can be made about it but
it is not the statement of Government
on this matter that decides this ethos
of secularism. It is ultimately the feeling
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of the minorities themselves, the fajth
of the minorities in the Government,
in the country's policies, that, really
speaking, will make or unmake the ethos
of secularism.

This is the picture, that I find today in
the country. There is general atmosphere
of no confidence, there is an atmosphere
of crisis in this country. Therefore, I
say it is not just as parliamentary tactics,
but I thought it my duty thatI should
move this inotion, so that the people
will know that their feelings are
properly represented. I find the  Janata
Party has started . 'ieady responding to
my call under the leadership of Mr.
Raj Narain.

I think it is but the classic duty of the
oppotition to represent the people during
the period in between elections. We
sit here as a result of the elections, but
in a democracy, society goes on changing,
moods go on changing. Whatis the
mass mood today ? Tgday the mass mood
is against the Janata Party, let us not
forget this. Itis the reality.

I am reminded of a very interesting
conversation that took place between
the great leader Shri  Jayaprakash
Narayan and Vajpayecji the other
day in Bombay which I read in the news-
papers.

J.P. asked Shri Vajpayee :

cu gt g wr g ?
Vajpayee said :
2w ¥1 g« Aq 9 fed, fadw w1 qfed

THE MINISTER OF FEXTERNAL
AFTAIRS (SHRI ATAL BIHARI
VAJPAYER) : That was not correctly
reported. 1P, did not ask me that
question, The question was asked by a
newspaper man, and not by Shri Jaya-
prakash Narayan.

SHRI YESHVANTRAO CHAVAN :
It was mcant to be a witty remark, but
the beauty of wit or humour is that it
often hrings to light the intrinsic truth,
and that remark of vours : :

2w 1 g wa afed, fRw w1 Ifed o

is such a remark.

SHRI A. BALA PAJANOR (Pondi-
cherry): Please put it in English.

SHRI YESHVANTRAO CHAVAN :
J. P. asked him “whzt is the situation in
the country todav?” And Vajpayee said
“Don’t ask me about the situation in the
country. Ask about the foreign countries,”
It only gives me the impression that Minis-
ters seem to be very happy and relaxed
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[Shri Yeshwantrao Chavan]

only when they are out of the country,
There they are talking, about high sounding
principles of foreign policy and all that.

I would like to make it clear that we are

not making the foreign policy the basis of
this no confidence motion I want to make

that point very clear, buc this psychology

of the Ministers speaks very eloqueatly

about the real situation in the country.

When they come back to the country and

when thev see the realities. naturvally I

can und‘rstand their feeling and if Vajpay-

eeji had said what is reported, 1 very well

share my sympathies with him.

Though I said that I was not making the
foreign policy the hasis of this motion
of no confidence, I would like to say one
important thing, that no foreign policy
also will succeed, however good it is, un-
less it is supported and strengthened by
very sound inrernal domestic policies.
That is the ultimatc test bv which a Go-
vernment will be judged, a country will
be judged. When a sitting Prime Mimister
goes to another country, they just do not
look at his face, they look at the face of
the country, its economic situation and
political situation and how the whole thing
looks like. That is the final test. We have
to go by what the internal sitnation in the
country is and what the picture looks like.
Let us look at the picture of the countrv
today. What is the political picture like?
As T have told vou, the general situation
can be described as a situation of crisis.
but when somebody asks the Prime Minis-
ter about it, T am sure, he will say that

there is no crisis, everything is alright
and God will look after us. I think it i3
only God who can save us from the pre-
sent situation, We have reached such a
situation, where God alone can save us.

SHRI DINEN BHATTACHARYA
He God or She-God?

SHRI YESHWANTRAO CHAVAN :
If you want She-God. T would Jike to touch
two points on the political picture. How
are the States functioning ? Why go to
the States on all sides let us look at the
States which are being run by the Janata
Party. In the last two or three months,
there was a competition in unsettling the
state administration of these Governments.
When the top leadership is interested in
unsettling the administration in the States
and creating some sort of a chaotic situa-
tion who is going to save the political situa-
tion and what is the nolitical atmosphere
is going to be. It is better not to talk about
it.

We talk about indiscipline. I am goi
to come to the Police strike. It is stat
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that discipline is important.  Yes. But
it1s not merelv a word, but an attitude.
You are not running your own party or
your own Governments in a  proper
method, but in a factional manner and
interested in topplirg the State Govern-
ments. What is the significance of that
toppling ? The significance of that
toppling is that the Upper classes have
combined against the poor people in the
country, the rural peoplein the country.
This is the significance of the unsettling
of the Governments. (Interruptions) 1
said the truth and I got the response from
there. This is about the unsettling of
the State Governments.

The communal troubles—that is the
most shameless thine that is happening
in this country. Well, the communal
troubles have taken place on earlicr
occasions also, but only for two, three
or four days even in the worst times
But now, it goes on for months together,
If trouble starts, it goes on—Jamshedpur,
Aligarh, Nadia ! Tnterruptions) 1 amtalking
about the national situation. I am
mentioning that because it is happening
there, what can I do about it ? The
most important thing is that the Muslims
are freling unsafe in this country. They
do not have faith in the Govt. The
minorities  question is also there. I
am also a sitting Member of the Communal
Harmonv Committee appointed by the
Prime Minister. We  have decided that
every party will give its own note.
Rut the basic theme of my note would
be that ultimately the test of communal
harmonv willhe, we will have to do what
the minoritics want us to do, It is not
your and T who can decide this matter.
What is it that the minorities want?
Only recently, two or three days before,
Jamiat Ulema- i has started a movement
of civil disobedience. That is an
organisation of patriots, who fought
against the British imperialism and who
fought against the two-nation theory,
who are with India and they are now
coming on to the streets, offering civil
disohedience. Isitnotour duty torespond
to their demands ? Interruptions)
T am told that threats are being given to
them. They are ten iimes better patriots
than anvone else who can claim to be so.
So, this question of commnnal har mony
and the problem of minorities is 2 very
important one.

Now, a Bill has bren encouraged in
the name of Freedom of Religion Bill
and a general atomosphere is being
created that the. Government is behind it.
When Government is asked to explain
its attitude, they give some sort of a vague
reply meaning thereby that they are
not opposed to what Mr. Tyagi wants.
Do you want Christians to feel the same
thing, what Muslims are fecling in this
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country? This is what is happening.
In two ycars where has the. situation
come to ? Thisis how the affairs of the
country arc being managed. This is
how the national affairsare being looked
after. The basic issues arc being comp-
letely neglected. Very minor things are
being given a priority in  this situation.

Take the situation in the north-eastern
region. It is a very important part of
the country. It consists of arcas where
there are international  borders; it is
an arca which has possibilities  and
potentialities of insurgency. How arc
you going to deal with this? Thisis the
most  important thing. I am not sure
that this question is being wisely tackled.
If you mercly tackle it with guns, no
question can be  tackled with guns.
I do not say, gun will not be necessary. 1
am not taking that position. But ulti-
mately, vou will have to go through
political cHorts, persuade those people,
persuade the leadership and continue the
dialogue. It is the dialogue that means
desocracy and it js through dialogue that
we will certainly bring about a change
in the situation. This will have to be
done.

About the police revolt, only the other
day this House discussed it for more than
g hours. I dv not want to go into more
details of it. But I would like 10 make
one point. On the Government side,
they made much of it. They said that
they appointed  the  National Police
Commission  after 70 years. It is  like
a school master telling a school boy that
he has made a very great thing. Are
they aware  why the National — Police
Commission was not appointed in bet-
ween?  During colonial time, there was
the necessity of treating the whole police
as a national police. After coming into
existence of the Constitution, naturally,
the responsibility went to the  States.
In the course of the last three years,
practically every State has appoinied
a police Commission and wied 0 look
after  those questions.

By appointing the National TPolice
Commiission, what did you do? You
sit in your room and you consider
yoursclf a nation and you appoint a
National Police Commission. Did you
make the National Police Commission
work? Did you allow it to work as
a National Police Commission? A
burcaucrat was appointed and put as
the Chairman of the National Police
Commission. . .,

SHRI SAUGATA ROY : Mr. Dharam
Vira, a discredited bureaucrat,

SI_{RI YESHWANTRAO CHAVAN :
I will not say that. I will not criticise
anybody who is not preseat here.
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Unless you take the State Governments
in confidence. you cannot get the results,
The State Governments have got their
own problems. They have got their
own financial limitations; they have got
their own priorities in these matters.
Certainly, you have to think about
it. The Government of India has also
got special police forces, like, BSF,
CRP, Industrial Security Force and so
on. They can think about it also.
But you did not allow them to work. I was
told by a very responsible person—the
Deputy Prime  Minister Mr. Jagjivan
Ram 13 not present here—in the Com-
munal Harmony Committee, when we
met, one of the Chief Mnisters, the
Janata Chief Minister, said, “Mr. Home
Minister, what did you do? You got
the National Police Commission’s
Report and you treated it as a confidential .
document in the Home Ministry, But
the copies of the Report of the National
Police Commission and their recommenda-
tions were in the hands of the police.
The State Governments were completely
unaware of it.”

‘This is how the administration is run.
This is how you treat the national issues.
If you appoint a National Police Com-
mission, there is nothing  wrong about
it. 1 do not say that. But you should
treat the national issues as nationalissues
and try  to deal with them as  such.
It is this very ineflicient, negligent,
bureaucratic method of looking to
the national problems that has brought
us to this sitwation, Thisis the political
picture. The law and order situation
is deteriorating every day ; the communal
situation is deteriorating cvery  day;
the Northern and Eastern India situation
is deteriorating  every  day. Every
problem that comes up, instead of being
resolved, is being  aggravated. This is
the political picture; it is a very sad
picture.

And what is the position on the economic
front? It is equally tragic. (Infm-u{-
tions) One senience sums up the . whole
situation—production is falling and
prices are rising. Only one sentence,
really speaking, givesa full picture of the
country’s economy. (Interruptions) And
what is the answer for that , that Govern-
ment has got ? The answer is  ‘Ordi-
nances’! The relationship with indus-
trial workers is very important in the
field of production, if at all you want to
manage production properly. What is
your policy of having relationship with
industrial workers?

SHRI JYOTIRMOY BOSU : They
arc following your path,
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s

SHRI YESHWANTRAO CHAVAN :
If they had followed our path, it would
not have come to this pass. They would
have survived for at least thirty years.
We survived, despite you, for thirty 3
Mr.  Jyotirmoy  Bosu. (Interruptions).

Agricultural production was showing
some good signs for the last three or four
years. Nature was very kind to us : I
wish it will be kind to us again this year.
But it does not seem to be so because I
have just heard reports from my State that
in my State nearly 15 districts are under
the shadow of drought. If this is re-
peated in two more states, things will
grow still worse,

When the Finance Minister presented
the Budget, he said that deficit financing
willbe of the order of Rs. 1300 crores or
Rs. 1500 crores, whatever it is. But, after
reading the Statement of the Petroleum
Minister, it looks as though deficit finane-
ing this year is likely to be of the order of
nearly Rs. 3,000 crores. I was rather
modest, it would be about Rs. 4,000 crores,
I believe. If this is the extent of deficit
financing, how are you going to tackle
the problem and the question of prices and
inflation—run-away inflation—in this
country ? The poor man’s suffering will
become worse and the rich men will
certainly get away with it, as thev always
do and as they have always succeeded.

So, this is the economic picture ¢ it is
also very dangerously deteriorating. And
this Government is not capable of provid-
ing any solution to the problems, that
need to be provided: therefore this
No-Confidence Motion.  We think that
on the political front and on the economic
front there is complete deterioration and
there is no justification for this Govern-
ment to remain as Government.

Now we come to how the Cabinet is
functioning. Normally, in any demo-.
cratic society, the Cabinet sets the toneo
administration—the manner in which they
have relationship among themselves, the
manner in which they have relationship
with the public, the manner in which
they deal with the issues as they arise.
That creates a different atmosphert.
This is how a ‘democratic socicty runs ;
democratic culture is developed that way.
But how is thiz Cahinet functioning ?
Is there any conrdination in the Cabinet ?
The Prime Minister has the reputation of
being a strong-willed Prime Minister and
I know that he himself is an experienced
Administrator and a strong man at that :
I can tell vou so from my own experience.
But that is not enough. What is needed
is some sort of intelligent coordination
and cooperation amongst the Ministers,
The most important matters in this
country are steel production, coal produc-
tion, power production, petroleum, trans-
port, cement ; the Ministries dealing with
these things are important....
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AN HON. MEMBER : Airlines ?

SHRI YESHWANTRAO CHAVAN :
* Airlines’ is not so important.

But here we find that these Ministers
make policy statements on their own
which sometimes are found out to be
not the policy of the Government. The
Prime Minister's views are somewhat
different. Then what is the policy ?
There must be coordination among the
Finance Ministry, the Planning Com-
mission and the Prime Minister's Secre-
tariat, particularly about the wage policy
and certain economic policies. Unless
there is coordination, things do not move
as fast as they should. But here we
find a complete lack of coordination bet-
ween the Planning Commission and
the Finance Ministry. Take the wage
policy, for example. Certain individual
Ministers gn on making certain statements
about wages, about bonus. I am not
taking any view on merits on this matter,
(Interruptions) If it comes to that, certainly
we will take a view on that also. We
are not in a hurry about it. I can only
tell you that my sympathies are with the
working class. (Interruptions) Do not
suppose that you have the monopoly of
leading them and looking after their
interests  (Interruptions) The  wage
policy, for example, is a ver imporanty
aspect of, economic policy, of any country.
Income policy and wage policy are very
closely linked, and in these  matters
I find that there is a complete lack of
coordination in the Cabinet itself. If
this is the way the Cabinet runs, how
are we going to get the result? On the
contrary, this lack of coordination
has created further diffi- culties and
magnified our probleus.

=t wweA : gark fafred kT dAR
AR L ]

SHRI YESHWANTRAO CHAVAN :
I find that there is a complete drift in the
economic policy. If this drift in the eco-
mic policy is allowed to be continued,
then we are going to see our end sooner
than expected. Who is responsible for
this, this terrible situation that we are
facing today in the country—as I told you,
the tragic destruction of the national cthos
of secularism in this country, the sad
picture on the political front, a completely
deteriorating picture on the economic
front, a complete lack of coordination
in the Cabinet and  disruptions in the
political party system.

Now, with these things, how is this
Government going to give a lead to the
nation when the country needs a lead ?
This is the time when Government and the
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leaders of Government must come forward
and give a lead to the people and say,
“ Here we are with you; these are your
difficulties ; and these are the solutions
that we want to give you'. That is
what is expected of a Government. A
democratic government does not merely
waunt to rule ; it has to lead the people,
in every dav life, in everyday si{uations,
in every day problems. That is what
we understand by democratic way of 1 fe.

This is the economic situation we are
facing ; this is the political situation
This is the feeling of the ininorities this is
the fecling of the Harijans. What is
happening to the Harijans ? They are
still the same neglected and exploittdyclass
in this country. (interruptions) We made
a noise about it, we tried to do whatever
we could, but we have not been able to
achieve much. These are the issues
that need answer, these are the issues
which need leadership.

Government must provide the leader-
ship and if the government is unable to
provide the leadership, the only alterna-
tive before them is to get out. There
is 3 other sipuation. It is not a question
of tryving to be goody-goody because as I
sairl I am doing my national duty. I am
not speaking against anvbody in any
sense of hostility or dislike of anybody.
I hwe got persnnally good feelings for
evervone of vou,  Butitis not the personal
relations that matters most. It is the
national issucs and solutions for them that
are needed,

Mr. Speaker, [ do not want to take
mo-e tune at this stage, T will have the
rigt of renly to the points that will be
mal= on the other side. I think I have
taken g0 minutes and I think it is more
than enough for me at this stage.

I move my motion and hope that the
House will accept it.

st AR wwe @ (TEgT) AT,
Aad My Far fadeft a0 & wiwor WY

T HATH L G AT, $G6\% T T TR ATHAT
g1 | &fFT g3 ® avx ¥ fma gk, o

dyarsoraai gw ety wwASH
F qEA AY oemdifocae wran ¥ &
WIWT Al T@AT 9T | qrferqmiedr WrAET
“Frarede ST 1 ST & wET s
g uw ot w=t & fore wmaT 8, forad T Y
T &7 S fRar 1 §R 6 gORTT 8y
wfiE) &Y aTe qW ®T T Avefaa e o
¥ FEU ST E—TTHT ) WUAEE w6
qifEardY # yqu fadelt zw
W-dTHz gur W &, 'R # fire
T frdet & A gE WA ARE | W
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. ((=orarerr)

Shri Vayalar Ravi (Chiraynkil) : Who
was the murderer of Mahatma Gandhi ?
Don’t forget that.
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R AR qum g ad argw §, M 9T ®

o~

TR E | AN FIHN @ IT RN
frar &1 s wree fadt o € siEgey
T8 & oty # fasfom o @ wdr §
R ST R Wy gy oF afardr e
g1 mir afedi Az d o ol ad
@ gFr Wifgd, ¥ G@r  wear g oafEw
WT & 9T F @ A fFEY 9T qed< {4,

:
%
FE
:
]

iﬁﬁ@maﬁmrg St o mroeY
9| I§ AT MTE T R T T | W
99 auy fasga ARG G | gATL WTE THEw
I9 99T A FHIGA AAK & | IH AAG
it feafs df 3= fam & aodz F9T W w7
TEAATT AE FEA | A(FA AVAA qAT &
drer OF gn o "W AeEA ST TR T
qEAT 1T g T4 WX FY TGN A= |\
% fAodmwar sfAeTa STqR! Tl /TG T ?
T AE w7

:
Ef
é,
¥
g

i
13
%3['
:
13
BE|
k|
3
A4

[, 51T AR Y 97 i dfefew aET D
T @ | T AT AT OF THT AT wEY
(sawam)

3

~1
A

4t Fagwaar § e o sy sorraifas
Eﬁuﬁw#ﬁfmt. ag gt w1 g Al wEd



A ML
iR mamn ﬁﬁ,wwmm ammﬂ H:
% ,_._u. o ) =
mmmmmw wmmmmmmm mmwﬁtHWMmmemmmwmmmmWW mw wmmmmwmw ,Wm
£y m_m . Mmam ﬁmmmﬁwmmmmmnm m @ﬁmmﬁww EE ..m.mm mmmm ﬁ Me
mm & an% ahmemW = .mmﬂ m m“w_ ‘m&mvmﬁw.m, % mﬁa wm m
cm p \mw .m ¥ mm.m agmmn u m ,
mm mﬂmMmmw Wﬁ\mwmmmmnmmm&m,ﬁm\m am»mfmmm,mm umﬂ\w Mﬂmmmm.m
| reehide HEy i R 11433
; EEEE ww wm,m M mm Wmammmmhmm%m ¢ iRt
o uwmma 3 m r ‘ mmm mmmw.@ mem\m,m K T",w._m [ 4439
: e m EEEcte H Iy epbeer [ LEenl
z. Wm.m.mm.emm W EE : mm_«wiﬁ\m " .m._w " mw mﬂmw\wi E m EE * g
4 | .mn_mnﬁ_mmm\mm.m mm m:@hﬁ‘m mﬁtm.m w m\m\ﬁﬁﬁ % mmm e
I sfsTEpr by wwmm Belrpie ¥ OCE Ex
d EoE, “tE tem m%m@ pl ,mmmn -k m e m * mmmmwm
,.Nm mhmMmMﬁm Wmé w m_s,w L& EEE WW ,W m@m m«mﬁw
i Fifani vty
§ m mmm ,Emmmm mm.m.mnm 4
o ﬁﬁm FERer =



191 Motion of No-
[ oY wwz 1)
mg, & Wt % s woe & wTR AT
femr st & o€ gaw AT g

SHRI C. M. STEPHEN : Which
Janata Party do you mean—Janata (G) ?

T A H AT A AL FXRTE, T UG W
ATAFIE AR TG § F oar awE{ A
ot fedt ft 1 & aw AT § L W9 WA
g aoiw o & 0t A FHAl W 2 q@
aar #L |

Wk gg wfavara &1 gearq aw fear 2
afea oo Aifa avat aa i * ) ®e
% FY A AT WY FT w@E 1 I AT A9
failz FTRT 1 @ T AR U qTH HT
aaoee e 3 1 & wgm f5 qm wR
oTYd aga weor fRar &0 S| W mroey and
1 TFT FT | AfHT WOHT Iifgd 91 fw Ay
afmardY i 9 om@ 1 WOR wawEi &
fas *< fagr & oY 379 aga goTe &, A
F ATH Fg $ 1 WA T FURT R T FX
aryEr WY ST weSr G AgY foar F@ w0
Tt fax qw & f5 =13 @ga *7 @t A=
@FA gEd ¥ 9l d SFFwE wEE g
7€ R W ¥ IEET AR F WE AR W
G @ ¢ afF & o0 ¥ QT e
g fe w & awd faweq qor ¢ 1 Sy o
1 TR R FT FT 7OAS grar € W A woad
®r Ifrae A gaw dmam) R fawEm
g f& a 2owam & A A gomaw W ATAd
# 2 ow wfqvarg & yeara &1 479 AEY AT W
¥ ORI FTA9 TET AIT T ATg &1
oF HUSm FA9 T ¥ A%A |

SHRI C. M. STEPHEN (Idukki):
Mr. Speaker, Sir, I rise to support this
motion.

MR. SPEAKER : You may continue
after lunch.
13 o1 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch at
Three Minutes past Fourteen of the clock.

[Mz. DEPUTY-SPEAKER im the Chair]

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTER—conid.

SHRI C. M. STEPHEN : Mr
Deputy-Speaker, Sir, as I said, I rise to

JULY 11, 1979

Confidence in the 192
Council of Minister (M)

support this motion. I wish the motion
had come a little later after the logical
process of disintegration had gone suffi-
ciently long. Anyway, 1 shall not ad-
vance any further observation for fear
that the words I may spend on that will
diffuse the attack on the real enemy, the
Janata Party Government.

I had read some time back a statement
by Shri Morarji Desai that he would not
be the person to run a minority Govern-
ment. He had gone on record with his
tall claim : “I will not be anywhere to
run a minority Government”’.  Accepting
him at his words as he claims to be an
honest man, I thought, that today he
would not be  here...... (Interruptions)
because it is now well known......
(Interruptions). The Janata Party experts
willstart looking up the Oxord Dictionary
and the Encyclopaedia for annotations
for the words used. I have no time o
spend on this.

The Janata Party Government has al-
ready become a minority  Government.
Enough of Members have left that party.
That party, by itself, is not in a maj-
ority. My friend Mr Ravindra Varma
is going round in search of crutches, For
the time being, crutches may be available.
(Interruptions). If it comes to that, he
will borrow it cven from my dog  (Inter-
ruptions), But the Point is, how is it that the
crisis has arisen. I do not want to go
on to the other question—which I will
have to advert to,

The question arises, why Mr  Raj
Narain and other friends are leaving the
Janata Party. The question raised is
that the Janata Party which went 1o the
Polls, is not the Janata Party which is
running the Government. They have
raised the allegation that the
Janata Party has ceased to bhe a
cohesive,into  grated unit  of  different
parties. It has become a Jana Sangh-
controlled Government. And they say
Mr. Morarji Desai has today become the
prisoner of RSS and Jana Sangh. Can
any body deny this ? (Interruptions) In
the Janata Party...... (Interruptions) You
are a Jana Sanghi I am asking somebody
else. Please leave me alone.

Segment after segment in the Janata
Party is coming out, saying that it cannot
be a party to the Government of Morarj
Desai or the Government by RSS, by
proxy. What is to-day taking place is
the Government of India run by the RSS,
by proxy. Mr Morarji Desai claims to
to be the Prime Minister. Mr. Morarji
Desai does not have the freedom even to
resign. (Interruptions) He is a prisoner.
He does not have the freedom even to
resign. He has become a prisoner of the
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RSS to that extent, Therefore, he went
to the other extent : he went against his
own word viz. that Mahatma Gandhi
was killed by RSS. In order to please the
RSS people, he did it. A factual in-
accuracy, or if I may use a parliamentary
word, °terminological inexactitude’. It
was pronounced by him. Why ? To
keep his chair. Remember @ for that
blasphemy, the curse frcm Heaven has
now started visiting on him. He has
gone to that extent. The question is
that people elected the Janata Party
Government with their own particular
concept. After it has become dis-
integrated, after it has lost its character,
after it has become a Government by
the RSS, by proxy, whether that Govern-
ment is morally entitled to continue in
power—that is the question. A minority
Government is to-day in power. We
are here to do the test ; and for that, all
sorts of political things will go on. Let
them go on with that.

What is the honest thing to do? Ac-
cept the fact that the Janata Party, which
was constituted in 1977, is no morc.
Accept the fact that it is conglomeration
of the constituents. Accept the fact that
it is a coalition, it is certain to be a
coalition. Fall apart—all the different
constituents. The Socialists are assembl-
ing somewhere ; the Jana Sanghis are
assernbling somewhere : the BLD is
assembling somewhere, The Utkal Cong-
res is assembling somewhere. Everybody
is asscmbling scparately. Ewverybody is
resurrecting his own separate frontal or-
ganizations. Accept the fact that you are
different, Start differently. I say this :
1 do not want you to get out. But start
differently altogether. Let Mr. Morarji
Desai restgn, and you fall apart, re-align
and run the country if you can. Make
your experiment. Do not carry on this
foolbardy hypocritical process. Do not
ruin the nation, This is one thing I have
got to say.

Looking at Morarji Bhai, I do not
want to use harsh words. There was one
sentence in which biblical pronounce-
ments became extremely graphic when
Jesus Christ referring to the hypocrites
called them whited and sepluchre. I shall
not recall those words here, because
even the white washing has gone out ;
only the remaning is dirty. This is the
position. Can anybody deny that they
are not collapsing on every front ? Last
time, when the No Confidence Motion
was moved in May 1977-78, onc parti-
cular expresion of opinion came in.
There was an expression of opinion in_ all
sections of the Jnaata Party, the Ruling
Party saying that things were going bad,
but they will correct them. My friend,
Mr Samar Mukherjee, in very forceful
1487 LS—7
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speech attached the Janata Party Govern-
ment and said, *“ You are not performing
well ; you are misgoverning the country,
correct yourseH. Otherwise, you will be
thrown out”. .This was the only difference,
Therefare, the collapse on different fronts
started even at that moment ; step by
step, it is going down. It is mm:f It
is going on to a crisis. The country was
gommg ahead at a momentous .
When these people came, they did not
know where to take the country. Differ-
ent approaches came in. Dirﬂycrcm dri-
vers took up the steering and the vehicle
was put on the neutral gear. And then
on the basis of former momentum, for
one year, it went on. Then it began to
stagnate and stagmation has started dis-
integration. We are now on the precipice.
The vehicle is now threatening to o
down completely, This is the situciicn.

My friend Mr. Raj Narain gave a new
name to the Japata calling it as
Janata Party (C). I never knew that he
had a poetic sense to that extent. He
says the Janata Party has ceased, because
it is Janata Part (({). But lgoking at it,
it is not merely communal, there are
many other things which will entitle this
word caption to the Janata Party. The
Janata Party Government is communal
and casteist. Would anybody  deny
this ? The Janata Party éovcrnment }is
corrupt and is corrupt by their own
ambition ; and in standing up to the cor-
ruption charges, they do not have the
courage. When there was some talk
going on about the inquiry against
Chaudhri Charan Singh—when he said,
bring out your inguiry—they sloughed
under the carpet. And Mr. Morarji
Desai is resorting to all sorts of things to
escape from the corruption, corrupt and
cabaling. Therefore, the word °Janata
Party (C)’ is appropriately used. And
Janata Party is counter-progressive and
reactionary. Would anybody deny thi s?
Being 5o, the word Janata Party (C)’
is apPropriate to them. The Janata
Party’s policy, if it has any policy, is
capitalist and Kulakist. Would anybody
deny this ? The way you are operating
in the rural area, can anybody deny this.
The capitalist policy you
arc pursuing, if you have got any policy,
can anybody deny this ? Therefore,
again, the word * Janata Party (C)’ given
to you certainly fits you.

On the different issues, have you got
any clear thinking ? You arc confused
and are confusing the party. You are
caught in a crisis. You are crisis ridden
with criminals party. This isthe posi-
tion. You are having nothing of the
Janata Party in you. You are far away
from the term ‘janata’. Do not insult
the word ‘janata’. Do not insult
janata by carrying that word * janata’ to
your party. You adopt some other name.
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I have no time to go into different
aspects. What is the communal situa-
tion ? When the communal situation
was discussed in the Committee, I  told
this to the Home Minister ; Babu Jagjivan
Ram wasin the chair ; I told them :
there are two instances, Aligarh and Jam-
shedpur ; do not speculate about things ;
bring the situation under control, resort
to some method. Can you bring it under
control in these two cases ? Solid ins-
tances are before you. Are you able to
bring them under control ? Is it not a
fact that the Muslim community is today
under the grip of fear and apprehension
about their future ? Has it ever occurred
in the history of this country ? Even
in the worst of times refugees from India
never went to other countries. In 1947
it happened and they came back. For
the first time in the history of our country,
from Nadia refugees, thousands of them,..
(Interruptions).

PROF. SAMAR GUHA (Contal):
Do not make comments about things
which you do not know.

SHRI C. M. STEPHEN : To their
satisfaction I say that the CP (M) is free
from the blame ; let them keep quiet.
The fact remains that from Nadia thou-
sands of refugees went over to Bangla
Desh. This is the situation in which we
find ourselves.

SHRI JYOTIRMOY BOSU : It is
a fountainhead of lies.

PFOF. SAMAR GUHA : Such poor
intelligence ; Such poor knowledge :

SHRI C. M. STEPHEN : Then there
is the Christian community. I belong
to that community. When the Consti-
tuent Assembly met, Father D'Souza re-
presented my community and he said :
we do not want any safeguards or reserva-
tions, we put our future in the hands of
the majority in this country. Has it ever
happened so far that the Christian Com-
munity was under a sense of insecurity.
Now this Bill is brought in. Was it not
the duty of the Prime Minister to come out
with a clear statement ? It did come ;
he said : the Bill is  justifiable.
Bishops and Arch bishops met him, who-
ever met him, he asked them : what is
wrong with it ? This is the position
which he takes : immediately he will say,
it is my personal opinion. For every-
thing he has got double face—there is the
official view and his personal view.

AN HO N. MEMBER : How Ywas
your support on cow slaughter ?

SHRI C.M. STEPHEN : The history ot
this community is as long as the history
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of Christianity itself ; it is not a new re-
ligion here ; it is 2000 years old. That
community is now under a sense of in-
security because the Prime Minister is
the prisoner of the RSS and cannot re-
udiate a Bill which has been brought
orward by the RSS.

What is the position about Harijans ?
Should I repeat it again ? Umgtcen
times it has been stated and I do not want
to repeat it any further, The fact re-
mains, as was pointed out in the speech
while moving motion, Harijans have
got a sense of insecurity. What is the
position about economy ? I do not want
to read gut statistics but people of this
country know the crisis they are facing.
A housewife who goes to the market knows
the price level. But ever statistics speak
eloquently ; the rate of infeation has gone
to 29 per cent ; that is the latest statistics.
But the wonderful thing is : the Prime
Minister says, in absolute, smug, com-
Placency : we have brought the prices
under control. He does not understand
he remains in his crystal palace and makes
the announcement ; cither he speaks un-
truth or he has no touch with things.
Prices are moving up but he says we
have brought prices level under control.
Production has slumped. Mr, George
Fernandes is an export about percentages ;
I do not know wherefrom his percentages
are coming. I have got full percentage
figures with me. In which area production
is moving up ? In every area
production is slumping. This is the
position. Multi-nationals have got their
free play in this country to-day. Our
scientific community is under panic.
Scientific community has been disbanded.
This is what has been taking place.

SAIL, a very powerful organisation is
kept up. Steel production was in a big
number inspite of strong opposition from
these benches and those benches. What
is the result ? In the matter of steel we
are in a completely anarchical condition.
Coal which has come up in a big way,
again slumped down. In every area
infra structure is collapsing. Economy
is collapsing. Panic is gripping the people
and the common man is finding it difficult
to make both ends meet., You have mis-
managed the aconomy of this country
in such a criminal manner that you have
got to be impeached. That is the cri-
minality of the method in which you have
managed these things.

What about press ? The freedom of
the press you say : Let any working
journalist say that they have got the real
freedom ? Where the employers were
controlling the press, where they are not
having their things done as they want
and any working journalist who revolts
agains t him is insecure,—big or small.
It is the freedom of press, not to-day the
Zeedom of the working journalists. The
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freedom of the press today is the freedom
of the capitalists which is controlling the
press. There is no freedom of press, It
1s a captive press. which it has come to
be.  (Interruptions)

What about the working class? In
your election’ manifesto you have got a
lot of crocodile tears to shed for the work-
ing class and you impeach the savinge
the worker found his cherished and hard
won right eroded. The tardy increase
in D.A. allowance was impounded. He
was robbed of his bonus, instrument of
power abused.

What about impounded D.A.? You
arc still continuing and you are delaving
this payment. What about bonus? You
are still delaying the pavment. You
made a commitment to that,

Interruptions

What T am saying is that in the election
manifesto you made a commitment. Do
not put the question what did you do?
You put this to the people. You came
here on the basis of this to the people
and if you are going to repudiate this,
then you repudiate after going back to
the people, not on thé basis of seat, but on
the basis of this. That is what I am savy-
ing. Am I not logical in the statement
of mine?

Now, again in all this insecurity. hard-
ship, difficulties, tensions that arec mount-
ing up, who is the most instigating agent ?
Unfortunately, the Prime Minister. He
goes to Pondicherry. He makes an
announcement. Immediatelv commotion
starts, People are killed. He goes to
North Eastern area.  Some pcople come
with Nepalese language. He savs, if vou
vannot do that you can go out of the
country. Immediately, the commotion
starts. Wherever the things are placid
and quiet, Mr. Morarji Desai descends
like a skv ]ab and he makes a statement
and again the commotion starts, Wherever
things ar ¢ quiet, he will not allow
things to continue to be quiet. He will
say it is my personal opinion, By that
personal opinion five heads might have
rolled out and the placidity of the country
must have been finished up. This sort
of insensitivity, imperviousness to the con-
ditions of the countrv and obstinacv is
becoming the biggest curse for the pro-
gress of this country., Then he is insti-
gating. He is the agent provocateur
for the whole lot of what is happening.
This is what T am submitting,

The point is, the grounds on which the
Janata Party has got to be attacked are
umpteen. There is ahsolutely no reset
which they can plead whereby to continue,
They have collapsed in every area. They
have become minority Government. The
party has splintered up. Their identity
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has been lost. There is no direction.
There is collapse of Ieadership. I do not
agree, this is crisis of confidence. I say,
it is collapsed of leadership in this coun-
try. Political leadership has collapsed.
Administrative leadership has collapsed.
Hydraheaded circus is going on. That
1s not the leadership of this country.

In a country like ours, in 650 million
people, I do not say one must be a leader.
There must be a mind, a direction, a
vision, a perspective and you must know
where you are going to take the country
to. You are not entitled to let the
country drift. What has now happened?
You are caught in dilemma. As you are
a heterogeneous element coming together,
you cannot take any action. If you take
an action on any economic plain, if a
Socialist Minister takes an action, a
Swatantrite Minister will rule it out. If
the Swatantrite Minister takes an action,
the Socialist Minister will immediately
murmur, Therefore, if an action is taken,
there is immediate reaction within the
country. Therefore, you have resorted
to a coursc of inaction. Inaction results
in reaction in the country. Action results
in rcaction within the party. Either
wayv you cannot operate because your
constitution is as I said. Last time when
the no confidence motion was discussed,
T pointed out that this countrv cannot
carry on this experiment. This experi-
ment will never succeed because you are
different parties, steel-clad, who came out
of the womb of the Congress. When the
implementation of the programmes was
attempted, with honest differences, if
within a party cohesively built you could
not remain when the programme was
implemented, when you have gone out
and become steecl-clad, separate parties,
by coming together and ealling vourself
as onc party, how can you function?
May be as a coalition you can function,
but not as one party. In two years period,
you have brought the biggest of calamity
and disaster to the country. The only
service you can do to this country is to
resign and get out so that the people may
set up some other machinery to save
themselves. Otherwise, whoever may
come will not he able to redecem the
situation. You are taking the countrv
to an irredeemableplight. (Interrup-
tions). Leave it to the people, if vou
cannot manage. You speak about the
sovereignty and authority of the people.
You have proved that you cannot manage
it. You have fovccr that you cannot
stay together. You have proved that you
do not have one mind. Don’t obstruct
us. For heaven’s sake, leave and leave
the country to make its own arrangements.
Think of other arrangements, if you can.
Otherwise go back to the people. I do
not want you to go back to the peopl.
immediately, if you can make som
other arrangement. (Intsrruptions ). o
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cotrect and honest course for you is to go
to the people. But if you want to try
any other experiment,—you, nobody else
—Jor heaven's sake do it. But you have
failed. Mr. Morarji Desai's Government
has failed. You must not continue. You
have converted a secular State into a com-
munal State. You have converted a
socialist-oriented economy into a capitalist-
oriented economy. You have converted
a galloping economy and development
into complete under-development and you
have put it in backward gear. You have
brought misery to the people. For
heaven’s sake, stop this. This is all I
have to say.

My time is up. While winding up,
looking at the situation today, I am remind-
ed of a poem by Coleridge:

“Aloof with hermit-eye I scan

The present work of present man

A wild and dream-like trade of blood
and guile,

Too foolish for a tear, too wicked for a
smile!"”

This is the situation prevailing in the
country. Once Abraham Lincoln said,
in four years period, nobody can damage
any government in an irredeemable
manner. If Abraham Lincoln was alive
today, he would have corrected himself
and said, I blundered in saying like that.
If wicked people of the type who are in
control of the administration of this
country take it over, even in two years
time, damage can be made irredeemable.’”
One day more it is more irredeemable.
Two days more, it is absolutely irredeem-
able. Three days more, it is completely
irredeemable. Therefore, get out today
and redeem this country. I support the
motion completely.

. wtwhTm e (wqa ) fedy
TR ATEa, CATET ATE WAL | am
qrét (|Y) & 44 Ae=a< fAFe FH a7 97EN
(ca) & a1 m@ & 1 m& sar aref ()
arefET ardf @ wf & 1 wwfaw S
qret (&) #1 s@ "ET H @R w1 Ak wiewre
e g qrat F wrE geraTE) st
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SHRI KANWAR LAL GUPTA (Delhi
Sadar): Mr. Deputy-Speaker, Sir, I
have heard the speech of the Leader of
the Opposition and also the speech of the
ex-Leader of the Opposition. So far as
the speech of the Leader of the Opposition
is concerned, it had no heart; it was a
poor performance. So far 8s the speech
of the ex-Leader of the Opposition is con-
cerned, it was full of frustration and anger.

When Mr. Stephen became the Leader
of the Opposition, he brought 2 mOtion
of no-confidence here. Why? Perhaps
to celebrate his victory as the Leader of
the Oppﬂaition'. That is the custom.
Now, Mr. Chavan has been re-installed
as the Leader of the Opposition. He
thought it fit to bring a motion of no-
confidence.

SHRI YESHWANTRAO CHAVAN:
I may inform you since you need to be
educated that I brought the motion of no-
confidence first and later I became the
Leader of the Opposition.

SHRI KANWAR LAL GUPTA: Now,
he has been installed as the Leader of the
Opposition. He is also celebrating his
victory. But in his speech you do not
find anything, no spirit, no_heart. He
was the Leader of the Opposition before,
Theri he was removed and again re-
installed. And now, he is celebrating his
vietory. This is just like 2 young couple
who after marriage goes for honeymoon.
But what about the divorcee? Why
don’t vou put your heart nto it? He was
a divorcee because he has been re-installed
asthe Leader of the 01?])05111051. 1do nthOt
know how long he :wgll continue as the
Leader of the Opposition. Perhaps, cven
after a fortnight, he may be changed a'l:g
again Mr. Stephen may become  t
Leadcr_ Th)S 1s one famlly-

n says: “Whom do you
,hj:;rn??’?va\pvc Ecpre:scnt the public
;i.'r:his-n:ountl"‘:'— But may I ask 2 counter-
uestion to Mr. Chavan: wh}?m go you
.r:lrpresc'nt? Let me give the ¢ ek
After the last general elections, so far there
were 16 Lok Sabha and 41 A::eq:lb]y
elections. Out of the Lok Sabha clections,
you contested only 5and on¢ e:eatdyou have
won. You forfeited the security epOsitin
al] the other four clecnon_.:l. So faf!- t.l:s
Assembly seats are concernet, out of the
41 seats 1 do not know how many YOE
contested, but you won only two seats an
in all other cases you forfeited the security
deposiz. This is your record. You
represent the forfeiture of sccuﬂty.depoms;
nothing else. Itis true that Shn Chavan
is the Leader of the Opposition this
House. But what is he outside, 8among
the public? He is a big zero. Thanks



201

i/

Motion of No-

to Shri Urs, he has become the Leader
of the Opposition; thanks to Shri Sanjay
G,mdhi,ge has become the Leader of the
Opposition. It is not because of his own
merit that Shri Chavan has become the
Leader of the Opposition. "

Then, let me come to Congress(I). It
contested 13 Lok Sabha scats and won 6
seats; out of the 22 Assembly seats it
contested, it won only 8 scats. They lost
deposit in the case of four seats.

Now let me come to the Janata Party. ..
(Intcriuplions) You should have patience.
1 never disturbed Shri Chavan or Shri
Stephen when they were speaking. This
ghowsthatthey donotbelievein democracy.
What is the performance of the
Jmnata Party. We are in power because
we won the general elections.

SHRI Which

Janata?]

C. M. STEPHEN:

SHRI KANWAR LAL GUPTA: We
won the elections and we came to power.

AT el q 13 AYH g9 ®F HE AT
HT 13 7 § 7 @1 Y, Afea witg £1 mw
BIZEHL ATHT §F G FTATAG 999 g8 | 6 d1e
Fiag wrE F St 1 @ we Fared
fr A1 qrfedt § & e 720 w=er1 frame

ot T W (mm)?:srwrnﬁ (#fr)

F ar ST 9t () 7 7

wfes s a% grf /9 F fAAq 9 @ ogn
IAE AT A ¥ faereT & warer @R dAar
qrff & S ¥ 1 Wk § g fra
Tt wE WY e 49 39 A9G
F AT F AL A D GHT § foAaqr @ IR

N ¥ oSz Far g 7 99T =T ST &y
oz ¢t & 1 95O Ry 9 9w A-
FIEIEF FIF ATHT qTEd & a7 s ar |/ wred,
U7 Y T AT, ATAFA A FT AAT
g cnRwa Hfwd, @m= waed, o OfF4,
T g7 &2 *1 wor 2f@d | wegwr RIA A

AR 7 g€ wrATw ¥ a7 A
o™ TEY &

QUTERY WEXW, A AT ag & fr qemgm
o &5 qrge & W At
o Fgr o agt X S aga g
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H ag gt wrEat g fF &0 &Y s g
2 Al @ FoAE qET Er Ege g ?
T AE TR A, N gg W wA § 1 A ar wwAr
o fidma g, @A)

F wgm WA g fF e ol qeet
ot & fored st Sy ® fag wre-
ey sefrer dzrar |« 3o TS F AR w1 fear ?
A I F1 € AT ES AL far &

7 Ig AT & fF waeg 91T "91¢e 0He
THo & W 5/ WIAA §, 9g &7 &a & |
¥ 3% A% F £ FEAT 4G g,  AfEA
¥ OF 1T O ARAT E | TR ATEE, 9T
W 9T gra @ &1 2fa@d, gm @ifwme #re
& | EF 9947 9T & WAT-HAT GTF T €,
AfFT AT 99T wAT Tew g Y q@T AT
a1 W&l 9T FAHT § g0 FAT §, W gy g oY
TF T W SIAT UTE AT 7 WTOHT Htow
w1 wig (arg) o F=ar 7 dfrgw

A% gafae w30 fe wre mw oft TEe @
gaArag a2

O qra M agr I wEi v fr qga wear-
I T §, Ao i Ay fewfr agy wTw
&1 Fewwarg R g TmoraEagm faftet
4, & 9N &% q9T 7 gt 9T, &7 fRAAT A<
I% waATA Jaran, A3t 9X feeww At gwr, A
e qT TG ¥, A ¥ I9d ¥ 1€ FT wwar
g, ogTor aTgd 7 Far e v dw wrET 7 feafa
fer @ m s s A fwr s ¢
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[*fr = e o)
AT A T W ! g AT E 1 #A

% T qoT—

“Question: Will the Minister of Home
Affairs be pleased to state the details
ofJ:OIice firing during the Emergency
and the number of casualties during the
Emergency period ?

Answer: According to the information
furnished by the States and Union
Territorics, police resorted to firing 313
times, killing 178 persons during
Emergency.”

This is your record, Mr, Chavan.

e ogi at e ae @ | e fore & g
femma =TT AT A WY W SamET @

TR oA A1eT 77 ¢ 4 ag fefae
TR ¥ 1 WO dgd OERr qAT
#—A Governmentwhich arrested more than
a lakh of people without telling them what
was their mistake, what was their fault,
a government which did every sort of thing

to gag the press, closc the doors of courts
and cvcrydfing, these very people, if they
massacred and raped the Constitution,

oY 2 €, 98 AR maAT 2
We rule by rule of law,

LSE R G L U S
o forak #=1 fF wuw A= F FT a6
A MY, WM A TR g@n—
T fAua s aE AT A2 ! WIe

L

gii AT §O ALAT FOU, Al AT IR

13747

aL e, W% e, 7 AH A1 4 2
dra fFe daw farar ! e @ fa,
1T SAT GTET 7 WU TEHr TR o

SHRI C. M. STEPHEN: We were
woted out because of that. You came
back promising it. What have you
done?

SHRI C. M. STEPHEN: There isa
direction towards RSS, thatis the direction.
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T TEf Tl €Y qréf @, gAk Wt Soea
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Jgm HIEd,

I want to remind you of what happened
in 1969. What was your role in 1969 ?
You were divided. cre were you first?
You turned, is it not a fact? You turned
again, The Congress was again divided,
Now again itis divided. How many times
has the Congress been divided? So, the
latest position was that Swaran Singh
tried his best to get ynity. Why was it
not achieved? Because Sanjay Gandhi
came in between. Therefore, you did not
unite., Am I wrong? That was the only
thing. What was the dispute? The dis-
pute was Mr, Sanjay Gandhi. Therefore,
they did not unite. They were afraid
of Sanjay Gandhi. It is a fact. The
Congress supported Mrs. Indira Gandhi
at Chikmagalur. They haye no objection
so far ag Mrs. Indira Gandhi is concerned.

At Igm  uarfefafn wr aw 5w
g, dffr shem oty A R & W
ag % a1 a9 F7@ £ | § quAr <Sear
§fF Tmow od @ At 7, foaedy dgear &
Tz e w1 fr s &1 g, e J
W#Tzﬂ'%l He is a corrupt man. Mr,
Sathe,am I correct?

SHRI VASANT SATHE: You are
not correct.

SHRI C. M. STEPHEN: You ask the

Prime Minister.

TR ATET 7 F1 F AR 22 T
g1fran) FqearaEarg s ag  “wmraw
o1 ‘" w7t & qE gar | § 99 A
W 939 ¥ G 97T | Og Wk fHed wWH

I fRaT 41 7 9T gher wiey A

aff fFar @1 ? g “wmraw” “mmow”
A e ali@ = @9 fow @ ge fean
w1 ?  waT gy wT A e g ? gy
i T g1 Ao swrg fmew
T GO FET AR | | W AT
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RO AT | WY OX 77 qey Farse Frwd
TR £ AR H AR @A gE &1 wOR
IEFE A AL ]| AR AT TFT ATET A
TgT FT1 fedex 3@y 1 A7 WA aga
o9 qT F |, W A9 I SR @ |
co.{EmEEE ). FEWEFT@E

—

FT q1Y A6 T e a7 ard e w1 S
FAT B AT A R TS § TZT T @
.. (cmaeva )....Letme give the figures,
Mr. Stephen, You listen. This is the
record, Iam prouq ofit. ¥ #waaTg f&
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famer oad 1| gw faser TR AfRT AT WY
T AT W A frad &t 27 wmaw
@ gEATe 8 @ § Tawr wrona fiewd v 87
Ueat qT w9 wuw 3] § a8 WOy S
gt A& 21 agAaad feadd@ T fE
gaar & far & 1 9w 7 gw foide 5@
€ W A

It is a challenge t0 democracy; it is a
challenge to0 all human values. Whatis the
alternative to Janata ? The alternative to
Janata today is chaos and nothing else
Can you come in power? Can*
Mr. Chavan come in power ? I say, no*
Therefore, may I request Mr Chavan
to withdraw this No-Con fidence motion ?
He has done his job all right. Let him
withdraw it. If he docs not withdraw it,
may I request this side also to throw out
this No-Confidence motion and support
the Government ?
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Twrifa &1 faardt § 1 gafe 3G ot
g% F0 § afew # @ g9 @& w1 gwwar
g s & T wweifs @gr omwa o
& Toeifa &1 oF faardf

T W @R #1ogEr av d
OF JAELT IAT TFAT § | wHAT qEt @
TweE & w7 ¥ afem fw oqw e,
fag #1 & ame st F@T 9r s g At
IH  AEMTE Y IR FI@T § W2 9T T3
g1 o o fF A auEd #Yo@w e
MO, WTW F FEC FT OF W & G AT
WTg | AT HIOwET [|WTE M O w4
2wl A A AT F AW § ) oA @
& 81 5 w9 & wTT F7 HwE 0F WK =AU
I OF W 99 & AR 99§ 9@ 0F AR
g1 g9 3 9ud OO o F T AT
¢F o i @ a8 @ Fy a0
s feafn @ @@ gl afx T oF A
TW 9T ATH AY AT FE O E)K 0F W
T U TR A W omar 1 dfew oF
Wk z@ #Y I@ T & W BT §, 0w WK
A7 9T A FT WY AT @ AT Tw g
TAX WHTA WY ST W HTR THREMET FF
@ AT 7@ WA g | dfe et
W a5 fed wv & @1 ok @ F
or W W T WA #1 IRE Ii
tn wf fear & 1 ag aTdw TR § W
v § fF wRW AT oF WS
qefafres @ weer qefafrge @ o
WY avaT & wwar & 1 Afew FeEw 3@ g
¢ s W wiive dfeat §, amfos D
~ ot v o ¥ wwe § @@ AT { )
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¥ % WX TW 9X & WG | s Adr
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PROF. DILIP CHAKRAVARTY
(Galcutta South): Sir, 1 have listened with
rapt attention to the prescntations made
by the newly-promoted leader of the op-
position and the invectives used by the
just dempted former leader of the op! 03i-
tion. And, with a little sadness in my heart
1 have also noted the observations made
by my good friend who was formerly my
comrade, Shri Kalyan Jain. I would like
to present to this House, particularly to
the members of the opp@sition, the achieve-
ments made and the programmes which
have been implemented by the Janata
party in the course of the last 23 months.
I will present you with a 50-pOint proa-
gramme which we have already implemen-
ted. I would like to know from you how
many of these plans you could implement
in the course of the last 30 years when you
were in power.

Sir, immediately after the Janata party
was voted to power, ourt fear, the
Government to which the Leader of the
opposition was & party, had to withdraw
the emergency. And thatalso was an achie-
vement of the Janata party, with which
we started. I Wil just try to relate a few
points and make certain observations on
them.

Sir, Fundamental Rights were restored.
MISA was repealed. Freedom of the Press
was restored. Our commitment to restore
the constitutional structure of the former
days also could be honoured. The Prasar
Bharati Bill which seeks to offer autonomy
to the TV and Radio is already there.
Bonus which was withdrawn during the
cmergency has been restored to workmen.
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Certain points have been made by the
former Leader of the Oppos'tion regarding
bortus to railwaymen. This point is still
under the considerationlof the Government,
They have not said no to it. We have
released all persons who were detained
under MISA during the emergency. For
the first time Rs. 20 crores were allotted
by the Janata Government for construc-
tion of link roads to villages in 1977-78.
It was never done earlier, We have an-
nounced a new and viable drug policy.
We have ysed the FERA in case of nece-
ssity against foreign drug manufacturers
quite effectively. We have increased the
production of fertilizers. The production
was 19 lakh tonnes when we took over and
now the production is 48 lakh tonnes. For
the first time the Leader of the opposition
was given an oppOrtunity t® go on the air
after the PM's broadcast to the nation. But
unfortynately the Chair of the Leader
of the opposition has been converted into
a musical chair, But that is none of our
fault, Sir. We have expanded the mini-
mum-needs programme of having drinking
water facilities, construction of roads t0
villages, elementary education and health
care. With our nearest neighbours we¢
have adopted a policy of having more
friendlv relations. The Farakka scttlement
is a casc in point, We are also trying to
improve relations with our great ncighbt_)ur
China, of coursc, without surrendering
our rights to the territories conceded to
China by the predecessor Government,

r relations with the Soviet Union have
a]so been put on a very firm footing. we

have already made successful efforts to .

bring Egypt at the non-aligned summit
without yielding to pressure from some
of ourther friendly coyntries. We have
appointed a Police Commission. We have
also made a plan allocation for housing for
the Police personnel, Many other speakers
haye mentioned about the minorities Com-
mission. 1 nced not dilate on that. For
the first time, the Janata Government
has proposed to put up a Commission for
the Scheduled Castes and Scheduled Tri-
bes on a statutory basis. Unfortunately
on the 17th of May last, that could not
be passed duc to our failure. That was
admitted by the Prime Minister himself,
He never tried to hide the failyres if
there had been failures. We are forthright
to admit the failures, if any, 30 that we
can rectify them. We need not be adviseq
by the friends on the Opposition side,
‘We have set up 2 Committee for the Back-
ward Classes so thatit could suggest mea-
sures for the development and welfare of
economy and socially backward classes.

There has been a Commission appointed
on Jail reforms. We have also emphasised
on rural industries and programmes of
distr’ct industries centres. Our Railway
Minister could present two successive sure
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Plus budgets for the first time in the course
of the last 3o years. The Railways have
given extension of travel concession to
%fou.p of students and children to mark
the inauguration of the International
Children Year.

We have restructured the Railway Board
though it has not been to the entire satis-
faction of all concerned nor has it solved
all our problems. There are many other
things to mention.

To mention a few of them, we haye
reinstated nearly 26000 employees who
had been discharged during 1974 Railway
strike, That is not 2 mean achievement.
It could be done within 6 months of the
assumption os the Janata Government. We
madt a commitment to have & new educa-
tional policy. Though it took sometime,
it has been possible for us to announce a
policy only recently. We have set apart
Rs. 200 crores for adult education pro-
gramme which had already been launched
on znd Qctober 1978. We have opened
more than 4500 new post-offices all over
countrv. We have don¢ the preliminary
work to have our own satellite station
from where we could launch a satellite on
the outer space. We have a record pro-
duction of foodgrains. T do not claim much
on it because in a country like India, for
food production, much depends on rain
God. We have been trying on our own
to extend the areas under irrigation. Food
for work programme has been launched
for the first time in India, Then, we have
modernised our &riy. We have replaced
the old and out-dated weapons in our
arm>. We have set up a Coast-guard orga-
nisation. We have scrapped lﬁ compul-
sory deposit scheme. We have secured
workers’ participation in management and
in certain respects this programme has
alreacdy been implemented. we have also
extended the education scheme 10 the
workers and we have done similarly
many otheér things. T am not going o repeat
them. But T can tell the leader of the
Opposition that I have 57 items on the
list. Just t0 save time apd also the time
of the House, I am not reading them out
one by one-

T would like to dilate on certain aspects
of the speech made by the Leader of the
Opposition. The leader of the Opposition
has discovered that intellectuals, the
peascntry, small  urban people, and
minoritics have 2all bren alinated from
the Janata Government. He was also
talking about the ethos of secularism,
I would like to know from him on this also,
Whatis the barometer ? How could we
understand this ? Has he got, has he
nvented 2 new populometer by which
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he understands the shifting and oscila.
tion in popular support or therwise.
I would like to present him with
a set of ynpalatable facts. Since
1977-78, we had eleven bye-elections—
there arc other figures also—and the
Janata Party won egiht seats of these
cleven seats. This is an index of the
popular opinion. I would like to remind
ths Leader of the Oppositon of an
event during the emergency. He was
than Minister of the Central Government
He was delivering his speech as Chairman
of the Reception Committee in the
Maratha Sahitya Sammelan some time
in November or December, 1976, He
said all good things about Marathi
literature It was the 137th  annual
session ©f that Sammelan. One of
the renowned intellectudls of the country.
Shrimati Durga Bhagwat an clected
President of that Sammelan, in the
course Of her speech only mentioned
about certain things happening all over
the country ilke the ntellectuals being
thrown into prison, iournalists not
having freedom of expression and cur-
tajlment of the freedom of the press ete.
immediately after this was over and Shri
Chavan left that place, Shrimati Durga
Bhagwat was thrown behind the bars for
mentioning all these things. As an after-
math of that arrest, many intellectuals of
Maharashtra protested. I wasthere and
also saw the literature thatwas c rculated
in Maharashtra asa protst against this.
At that time, Shr Chavan had no inkling
of the fact that people were going away
from the Congress Government. Now
he has nvented and discovered 2 poplio-
meter whereby he wishes to share his
wisdom thatthe people are going away
from the Janata Government. 1 am
sorry, I disagree with him.

Shri Chavan has also said in his speech
that his raising a ‘no-confidencc’ moOtion
is not a parliamentary tactics. I would
ask him what else it is. I kno w, they are
sneering  and jeering when some of our
friends |i‘nu.n: chose to defect to the other
side because they are adept in this art
of defection and have practised all through
hese thirty years successfully, and they
thave been able to infect some of our friends
-also, We hope, the prodigals will return.
I am not, however, using any harsh
words for them.

In order #> prove to the country thatthe,
Chavan Congress or Swaran  Singh
congressare really the main opposition party
and not only the rival Indira Congress,
-they have put in this ‘no-confidence’
motion. What else is it if not parliamen-
tary tactic ?
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The Leader of the Opposition has also
mentioned with greatagusto by suggesting
fact that Jamait-ul-Uleima-i-Hind started
civil disobedience and that these people
are patriotic. We all agree on that.
But, I would like to suggest thatin their
days during emergency, this freedom
w as not thcge. We do not deny anybody
therightto give expression to their feelings
and the right to protest. That is what
exactly be has mentioned. He, as a
matter of fact, has given us left-handed
compliment that what was not possible
during their regime is possible now
under the Janata Government. I have
no further commentson that.

ShriChavan hasalso mentioned aboui the
the Freedom of Religion-Bili. I thought
that I had something to learn from
him, the experienced and the veteran
parliamentarian that he is. But he
should have known that the Government
has not declared that they are going to
gu;;port this. We had no discussion on
it had no whip on it and I can declare
that I am against this Bill. Many of the
Janata Party members feel the same way;
somet may feel differently.

SHRI SAUGATA ROY : The Prime
Minister supports it.

PROF. DILIP CHAKRAVARTY :
I do not know; the_Prime Minister will
answer that. But it is not our policy.
I am only commenting on what your
jeader has said. I need notcommenton
hings not said. The Prime Minister is
here and he is strong enough to defend
himself and to say what he feels like
saying. It is neither for me nor for
others to comment on it.

When the Leader of the Opposition
mentioned a reported conversation
between JP and Atal Bihari Vajpayee,
Atal Ji denied ever having said so ; but
Mr Chavan wenton repeating the imputa-
iton. It means Mr Chavan belicves in
the Goebbelsian  tactics of repeating
falschood. Afterall, some friends have
started playing to the gallery. They
goon repeatingit. Theyhave the freedom
to repeat it. They have no fear, at least
from the Janata Party.

The Leader of the Opposition has also
mentioned about the situation in North-
Eastern India. I was in Assam for 12
years, I know Nagaland ; I know
Mizoram and the North East Frontier

cy, which is now called Arunachal.
I would ask Mr Chavan. when was it
that there was 8 sudden upsurge in
Arunachal, the most peaceful 2rea in the
entirc north-eastern  region? It w
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during the Congressregime. When was
the grave misunderstanding created and
ultimately allowed to develop into the
Naga National Council movement
démanding aration from  India?
When was it htat the Mizo insurgents
started playing against the Government
of India, with their secessionist policy?
All this happened during the Congress
regime. We are still having the legacy
of the past, and 2re trying to solve it
to the extent possible. (Interruptions)

If anything wrong is done, our leader
himself comes to the House and says,
“Yes, it was 3 mistake. We willrectify
the mistake.”” Mr Chavan said something
more. He mentioned something about
the Cabinet. He desired the Cabinet
to sct a pattern., I will humbly remind
him and say that weare notfollowing
his example. Shri Y.B. Chavan was
promoted in 1962 to the post of Minister
in the Government of India. There was
then a popular moOvement all over the
country against thc Chinesc aggression
and against the then Defence  Minister,
Mr, Krishna Menon, Mr Chavan
was promoted o0 the post of Defence
Minister of the Government of India,
At that time, we all thought that
here was a man of steel, coming to
adorn the chair in the Government of
India. But during Emergency we
found that the backbone of this man of
steel was notof stcel butof butter. This
isnotthe ¢xample that we would like to
follow.

We agree there have been differences.
There may be differences in the future;
and we have to find out how to iron
out these differences. We need not be
alarmeéd about them. At least we are
not going to follow their example. As
a matter of fact the Congress had this
philosophy dcvelloped _during the last
term of the Congress Government, viz.
that we must develop a national leader.
Have you developed one ? You said,
“Strenghen  then the hands of Indira
Gandhi.,” We do not say, “Strengthen
the hands of Morarji Desai.”” We say,
“Strengthen the Janata Party. Stren-
gthen it to implement its election mani-
festo ; and let us try to implement it.”

Mr Stephen thought that only by using
invectives and  vituperations, he could
perform his duty. He has mentioned
that the Janata Party is counter progressive,
1 do not know the meaning of this English
expressions, but I would politely remind
him that it was left to the Janata Party
to take away the right to private
property from the list of fundamental
rights, and to make it a more civil right

T would expect the friends on the other
gide to rcply to all thes points.
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With these words, Mr. Dcpu?' Speaker,
Sir, 1 opposc the motion of Shri Y B.
Chavan.

SHRI ~ SAMAR l\ﬁUKHEl{]EfE
(Howrah) : Sir, I am reminded oft he last
the No confidence Motion and m com-
paring it with the resent one. Within a
year, the total background has been
completely changed. Today, this
debate  has come in the background
when the Janata Party is already on the
verge of  collapse. The Government
is on the wverge of collapse. 1 gave
warning  to this  government not
simply last time, but repeatedly whenever
we had opposed any policy of Janata
Government. We had extended our
support to this Government. We made
it completely clear because the Janata
Party was  pledged fight against
authoritarianism. Now if the Janata
Government takes to the path of authori-
tarianism, how are we’ going to extend
our support to them ? It is a baremeter
for us to judge you, it is a standard
for us to judge you, You are to keep
in mind that there have been basic
fundamental changes among the people
who had brought you into power, They
had passed through the traumatic
experience  of the cmergency period
You were also vicitms of authoritarianism .
You fought against authoritarianism .
People suffered very much under this
authoritarianism and that is why, where
they saw that you were the real foree,
you had combined into a party and you
had become a real alternative  they
brought you into power,

What were their expectations ?  Their
expectations were that  democracy will
be restored to them, will be guaranteed
to them, What were the assurances
that you gave to the preople? You gave
an assurance that 42nd  Constitution
Amendment should be changed lock, stock
and barrel, It hadbeen written in your
cleetion manifesto,  But when the  time
came Lo put it into practice you moved
away from your promise ; and tisis true
Now they have some experience of your
rule of two years through which these
people are passing. They have  become
very much discontented against you.
Whether you admit it or notis a different
matter. But it is a reality. If you lose
the scnse of reality, then you will be
nowhere. I think you have completcly
lost that sense of reality. You should
keep in mind that reality is such a hard
task master I that it will teach you a
lesson. Mrs. Gandhi had refused to
learn from the rcality, Stillsheis sticking
to her own policies. She is justifying the
emergency. She is also justifying the
action of her son. She is still completely
identified with authoritarianism. That
is why, we had totally opposed all the
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efforts of her for coming back to the
ﬁvu-nment 3 and we have extended
1 support to you whenever you fought
against authoritarianism. If you also
gv to choose new path, then what is the
way out ? You have brought the Consti-
tution  (Amendent) Bill. There you
have kept allthe lacunae. 'We wanted that
this clause of preventive detention should
go complctel'i: the emergency provisions
should go, there should not be any scope
left open for the return of this authori-
tarianism, but you are very class canscious,
you know that the working class will
resent your actions, there will be discon-
tentment among the people, there are
forces who will organise , who will
organisc some movement and thercfore
they require to be suppressed. Similarly,
the Congress (I) and Congress have
committed a criminal action supporting
that provision. They have also joined
hands with you in this matter. It is not
surprising if they join hands against the
working clas and the common masses
in future. But the question is these
two years which way you have led the
country ? whether you have taken the
country  towards  democratisation or
towards authoritarianism. Whatever the
i you made, are you going to
}ulﬁl those promises ? Y Or you are
retreating  back from those promises.
Our Prime Minister is a man of a forthright
speaking. But he is a representative of
the Government which has given some
commitments, some pledges to the people.
Without keeping that in mind he comes
and makes a statement. I am opposed
to bonus. What is the reaction among
the workers regarding the Prime Ministers’
outburst ? Will we support this Govern-
ment ?

Then what about other Janata members
who are committed to their pledge.
They have not the courage to pull the
Prime Minister up saying that you
cannot make such a statement. This
comes out of what ? This comes out
of a particular outloock and that is the
closed outlook and the closed mind.
Now our friends have made speeches.
From all the speeches on this side (of
Janata Party) 1 see there is no outlook
of self criticism. There is only an effort
to justify so many things they have done
Here lies the main discase. You do not
want. to see  what failures are on your
part, why the people are going against.
After coming into power, the wrangling
for power started in such a way _—who
will be the Prime Minister ; who will
be the Deputy Prime Minister ; who will
capture which portfolio. Are  the
common people concerned about this ?
No. They are not concerned. They
are concerned about their food, about
heir daily wages, about their essential
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commodities and all these things. But
you are fighting among youmsclf, So,
what image they can have about .-
They feel that these are the le

we have put into power. | I this the
Government concerned about the peaple?
They are fighting for their self intorest.

This fight went down into the States..
Now the toppling up of Ministries
started. Itis not a fight for the change
of policies or for some particular principles.
It is a factional fight. As friends, we
gave several warnings. We told them
that this was tarnishing your image ;
this is eroding your credibility and the
country is heading towards a serious
crisis. But because we are a small party,
you need not depend upon us. You did
not care to listen to our advice. But
still we told them that inevitable result
will be that what Indira Government
has met. Thatis the fate whichis awaiting
you also.

Our Janata friends in their replies.
compared actions of the Congress Govern-
ment in  1973-74. My friend Shri:
Kanwarlal Gupta was giving examples,
When they have done this, so what is
the fault if we do this, Thisis the argu--
ment that you are giving, This is our
camplaint that both have followed the
same path of helping the monopolists.
That is why disparity is growing, un-
employment is growing, poverty is
growing, prices are rising. But you are
so self complacent. Prime Minister
stated, we have brought about stability
in the prices. Now what is the present
pogition ? After the new budget, . tl:u:
wholsale price has risen by 129, Within
a short span of four months, never it has
happened, excepling in 1974-75. Within a
span of four months, the whole sale price
increase was 129, You can 1lmagine
about the retail price. So. what can be
the feclings of the people? They can
have no faith in you because whatever
you have promised, their experience is
that the result is the opposite, The
Prime Minister made the announcement
that within 10 years unemployment
will be totally removed and poverty
will be removed. But what is the real
fact? Poverty is increasing. I can
quote even from the Planning Commisgion’s
reports, but I have no time. Even
they have admitted that poverty is increas-
ing. In the rural areas, landless labour is
increasing, A day will come when
economic polarisation will be reflected
in political polarisation. When these
down-trodden millions are organised,
they will become politically  consicicus
and they will revolt. Certainly that is
going to happen Your actions are
drawing them towards that. We welcome
this,
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Take the law and order question,
Day before yet yesterday I quoted from
the Prime Minister's pres conference.
He has told that he is against bonus and
if the railway workers head for a strike,
we are not going to yield If this is the
attitude of the Prime Minister, how
can be claim that he is pro-worker?
"This attitude is totally anti-working class.
So, it becomes a law and arder question.
So, it will be brutally suppressed. Now
discontent is so0 wide-spread. Even  the
district court judges came out into the
streets in a demonstration  some days
before. Can you draw any lesson from
this ? Why were these people forced to
come out into the streets for protest ?
‘The crisis is so deep that it has reached
a stage when it ia pervading all aspects
of life. Why is the crisis so decp ? It
is because both the congress and Janata
Party are following the  path  of
Strengthening  capitalist svstem which
is based on exploitation. There are basic
laws of capitalism. Unless  capialis
system is changed you cannot change
this relationship which is now in existence
in the existing systems.

AN HON. MLMBER @ What about
West Bengal ?
15 57 hrs.

[MR. SPEAKER #n the chair]

SHRI SAMAR MUKHERJEE @ I
welcome vowr ruising this  point. 1 will

come to West Bengal question.

You have to understand that the economy
is passing through a serious crisis. The
crigis is that the common man is losing
his purchasing power. Uncmployment
is increasing. Those  who are out of
.cmployment are losing their purchasing
power. When the agriculturists bring their
crops after harvest for sale, the price is
brought down.

SHRI C. M. STEPIHEN : Are you
holding a party class or speaking on the
mation ?

SHRI DINEN BHATTACHARYA
Try to earn something |

SHRI SAMAR  MUKHERJEE :
Because they are pursuing your policy,
that iswhy you are feeling some common-
nes with them. This economic crisis
means people losing their  purchasin
power. The pecasantry is very muc
economically hard hit.  Where is the
market for the factory goads and com-
mercial goods when the millions of pur-

arc  losing their purchasing
power ?
1487 LS—8

ASADHA 20, 1901 (SAKA) Confidence in the 226

Council of Ministers,
16' 00 hrs.

_ Internal  market is shrinkirg That-
is why, the factories are facing a serious
crisis of closure and the Government
is {mding out export market for them
as an only solution. That is why, huge
subsidies are provided to big houses
out of the funds of the common masmes.

That is why, heavy deficit financing and
indirect taxation is there. That is why,
there is more and more price rise  Now,

when there is a  prise rise, is it the crime

of the industrial workers to demand their
wage revision, bonus and deames

allowance ? No. That is the logical result

But what is the policy pursued by the

Janata Party Government? They

formed one comunittee called Boothalingam

Clomunittee to suggest as to what should  be

the wage policy. They recommendcd

Rs. 100/~ as the minimum wage per

month, Mrs. Indira Gandhi’'s Govern-

ment set up one Siv Kumar Chakravarti
Committee and even that Committee

had recommended Rs. 200/- as  the
minimum  wagr. Our Janata Party
Government who had  promised that if
they came to power, they would provide
a fair  wage, now rccommend that
Rs 100/~  should be the minimum
wagr. Now. they are talking of going
to reduce the disparity. That means,

reduce  the wages furthcr. This s
helping the big monopoly houses  With
less wages, they get more production and
they  will earn more profit. Simulia-
neously the capitalisis knew that it would
create discontent and so you should bring

such laws which prevent strikes ard ali
agitations of the  workipg class  So. they
did two things. On the onc hand,
there 1s the Boothalingam Commitice
riport to bring dewn the  wages  of the
workers and on the  other hand, there
is the Indusirial  Relations Bil'  which
tukes away =1l the  trade union rights, I«

it extension of  democracy ? Is 1t

defending our demceraey ? Is it support-

ing the cause of the working clas ?
It is totally anti-working class. That is
why, all partics, (including the  Janata
Party) trade unions and all trade unions
jointly opposcd this.  You know all thie.
background Dors  this  jncrease  your
prestige or increase zour creditability or
it crodes your creditability and prestige?
That is why, the wide mass support t
you enjoyed when you came to power,
is being completely ~ eroded. You have
taken up a policy which is against the
working class. And lastly, you ar
using Lﬁ: Army against the police. And
the Ordinance wﬁich you have promul-
gated, has taken away even the legitimate
right of the Reserve Bank  employees to
strike. It has to be kept in mind that in
order to stabilise democracy in the
country, there should be new cconomic,
basis. What is that basis? Democracy
is the rule of the overwhelming tajority.
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The overwhelming majority primarily
consists of pesantry, then working class,
all employees, toiling mass. If their
economic life is not ensured, democracy
cannot be guaranteed and  ensured. If
the new Government comes into power
they will have to face the same situation
which you arc now faced with. If they
do not change completely their outlook,
they will have to meet the same fate.
Now, what is the economic basis  of
democracy ? And howis itto be done ?
This can be done on the basis of a pro-
gressive, radical socio-economic  pro-
gramme whereby the exploitation by the
big monopoly houses, by the landlords,
mwoney-lenders and big black-marketeers
should be completely ended. Unless
vou take this socio-eocnomic programme,
democracy  cannot be stabilised and
extended. So, people have got bitter
experience  during the  Emergency,
That is why, they will ncver tolerate if
you try again to restore aut horitarianism
to prevent democracy They will revolt
against you Thisis the objective reality,
Your party is cracking now.

Some ©fF our friends have asked what
we are doing in West Bengal, where we are
the ruling party. I would like to read
here soms quotations from & political
commentaltor, who is known t0 be a
bitter anti-CPM, anti-left front Govern-
ment of West Bengal, He is a regular
writer of Ananda Bazar Patrika, which has
mow become the mouth-piece of the Janata
Party, the Congress and Congress(I) in
West Bengal. After two years Of left-
front Government in West Bengal, Shri
Barun Sen Gupta, the commentator of
Anenda Bazar Patrika in the Sunday
Special of 24th June writes:

“The Left Front Government of
West Bengal is two years old. 1In
these two years its popularity has di-
minished quite a 1ot in the urban areas,
particularly among the middle class.
Correspondingly, its influence among
the rural poor has gone up consider-
ably. The organisational strength of
the CPI(M), the main partner in the
Left Front, has gone up at least four to
five times among the poor and lower
middle class in the villages.

The other main cause of the middle
class anger with the Left Front Gov-
ernment is the twin problem of power
shortage and the transport difficulties,

L ] - -

‘What is most important, the CPI(M)
on coming t0 power, has not tried
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setling old scores. From 1971 onwhrds
many supporters of the CPI1(M) have
been murdered by Congress and Naxa-
lite supporters. Many thousands ef
CPI(M) workers and activitists héve
had to leave their houses and take
shelter in other localities. But after co-
ming to power the CPI(M) bhas net
started t0 take revenge in the greater
Calcutta area. The violent role that the
CPI(M) adopted during the days of the
1 United Front rule has been totally
abandoned this time. No Congress or
Naxalite worker has been either beaten
up Or made to leave his neighbourhood.
Against many of them there were
charges of murder. The Left Front
Government has not dug thede up. It
has allowed cveryone to live in his own
neighbourhood and participate in legi-
timate politics. During Congress rule
many Congress workers were victims of
the in-fighting within their Party and
found themselves in jail. But under the
Left Front Government no Congress
worker has gone to jail, either under an
old murder charge or because of his
current legitimate political activities.
(3 L ] L]

The influence of the Left Front
Governmient and the CPT(M) have in-
creased the most gmong the poor in the
villages. In the last two veadrs the
CPI(M)’s organisational network amomg
them has bheen streng thened four te
five fold. Many among them feel that
after a long time there is a Govern-
ment that they can call their own.*

This is the difference between your Ge-
vernment and the CPI(M) left Govern-
ment in West Bengal.

“The political influence of the rural
poor is still very low. The political,
social and economic life of rural West
Bengal is determined still by the middle
and upper middle classes. But a poer
man and 2 jotedar (landlord) hoth
have one vote eachl If the CPT(M)
can work among the rura] poor faithfullv
and honestly for three more years than
it will be ver- difficult to dislodge it
from power. This is be cause the poor
are obviously ‘n a majority in the
villages in West Bengal.”

Mr. Speaker, this is how it is develop.-
ing the economic basc for democracy.
These are the poorer sections, these are
the majority in the population. They now
feel that this government is their govern.
ment. What were the reactions of our
friends?

““The upper and middle classes of
the rural society today are furious with
the Left Front Government.”
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This is the other side of the picture.

“If they had the political machinery
of the city-based industrialists today
then the Government would have found
the going much more rough. Some of
them are trying to join hands with the
CPI(M) and retrieve &8s much of their
property and status, others are asking
for a joint protest..’” With Janata and
Congress(I) and Congress against Left
Government,

These sections have become the base of
the dominant sections of the Janata Party
there, the Congress (I) and Congress.
They have become the mass base there
against the Left Government and they
are asking for a joint protest by two
Cﬂngrcasgs and the Janata. against the
Left Government. There, the Janata Party
and our old ex-Chief Minister, Mr. P.
C. Sen, have formed 2 broad front against
the Government with the upper classes
in the villages and the big industrialists
and the hoarders and blackmarketers
in the towns. This is the difference between
the two governments, That is why day
by day in West Bengal the influence of the
Left front Government is increasing, That
has been reflected in their panchayat elec-
tions. But day by day the influence of the
Janata Government is eroding. That is
why, if India is to get rid of this crisis, if
a new situation is to be created, a tota)
reversion of the present policies must be
brought about and that requires new re-
alignment of forces and that should he
with the Left forces and democratie forces
united together. Now, it is 2 good thing
that this fight inside the Janata Party,
the fight inside the Official Congress anq

also the Indira Congress is now leading

to taking some stand on principle. Origi-

nally it was a factional fight. Now it is

taking shapc in the form of fight against

communalism, in the form of fight against

authoritarianism. This trend we will en-

courage all along because we are for

defending democracy, for defending Secy-

farism  an‘l  fighting authoritarianism.

That is why we welcome this trend.

SHRI C. M. STEPHEN: What about
vour authoritarianism ?

SHRI SAMAR MUKHERJEE: Just
now I read out. Mr. Speaker, he has not
learnt anything. Just now I told and T
read out what West Bengal authoritaria-
nism means. 8o, if they stick to their pre-
sent position, they will have t0 meet with
he same fate. There is no doubt about it.

Sir, our position is..(Inlerruplion:).
Now during these two years of Janata rule,
the possibility of national integration has
weakened and the danger of disintegration
hasincreased, Forces OF:;mmunaliun have
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raised their heads but it iz 8 good thing
that RSS has been singled out. Qriginally
they got the cover of the Jandta Party.
Now there has Leen a revolt inside the
Janta Party against RSS. Force which
are fighting it outside ar~ now coming to
join hands. Communalism now has got

rotection from the Government. The
orces which are more organised with the
para mili forces, can create communal
riots anywhere. Even if the people do-not
Pparticipate, armed gangsters go and create
trouble.

A deep conspiracy is going on. Not
only the RSS, there are other sections
like the Anand Marg, the Amra Bengali
and all these things. They are being
financed by foreign seactionary forces.
Unfortunately, they are getting moral
support in  Tripura fro m Janata Party,
Congress(I) and Congress atleast we
know, not in West Bengal. A dangerous
situation may develop and grow if these
communal forces are not curbed in time.
But if the Government is dependent on
the support of the Jana Sangh and the
RSS, whose philosophy is Hindu rashtra,
it cannot fight these communal forces effec-
tively, though T am not accusing that the
Prime Minister is communal. Therein lies
the basic weakness. That is why if the
form of the Government remains Janata,
but its contents are Jana Sangh and
RSS, the image which the Janata Party
had two years ago may be lost. That is
why a situation has come when everybody
must think seriously and stand against
the forces of communalism and authori-
tarianism with their full force and might.

Tlo wWest wAWMT W (wAEYED) o
oo ey, § 1 wfawm yea & faQw
T fod @er gur g | #R wTe T qEE
5T ey, fagia fade qm & dar ¥ €W
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Wo QFo QHo ¥ A & W7 g7 Hfod—=
I & wgar g— this is from the
Report of the Commission of Inquiry into-
iracy to murder Mahatma Gandhi-—-
‘““Although RSS was banned, it should
not be taken to be an acceptance by the
Government of the allegation that the
murder of Mahatma Gandhi was by
Members of the RSS as such. They
were not active participants in that.”
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SHRI C. M. STEPHEN: After lol:i.ng
the majority, why are you knocking about
-m: other doors? Come on; let us go to the

people.

o Wt wegT weR ;WY WA T
ar ¥fgd | 220 950 g 9 A WA v

1

R T F 19777 177.8 & T WK

v ]
fF wrar wraw a7 9@ R o< faw @
2, forer wra 97 o 3w § A i |
frw @r g

i
P
13
3
:
3
3

T A EHE1 ag aqma fw wrfas Hifa

T @nit § 1§ wrowr qars fF oF g A
5 afowa wefgae o oo faarf & 1 v
waTe fife ¥ 1975 # 33 qw@ A 0w
@ g ER gd A @ o wEwEm AT
v g 1O a wed § ) g
5 TTHe  ¥xrEaw ure faerd, w9 qcdz
tfegae avg o avr & 1 w9 7% wEA #
et Tafad a1 e wraw qveT @ afe
T R Y W @ WYR Qe § e acaren
WEW A ¥ WY GWT § qg w87 (6 g fed
» W wgerefi &1 3w @ W R orren

:
-
|
1
2
4
|
2

ASADHA 20, 1901 (SAKA) Confidence in the 234

Council of Ministers

!

WMo UHo QHo AFATTA | Iz 1 am d,
w7 JrAeT 7

1 & I T T T | TH AT 43 02
oY wer <1, AT T weAT ArE g ym AT
N ww T wd fE oweg § & feeT
F0d 1 34 faa ff 4% wgr a1 fF T AT
St o aEiaF A I w1 Fr ag af o A
qr ? (wwaem) & wrr e oz wwar § fr
THEFT AN FOAT A1 g9 ¥H a7 51 mfas
FT g% ¢ fF w@ T AT o FE MR, .
(wreaT™)

i 9T FX Q@I E | T & Wiafow
U1 &1 qgT ISHT Fgiaw &g ! WA
fagrai & aava g1, Al & qamw @ @
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[ﬂowm:ﬂﬁ]
Ty AT 4G AT@ W7 &g Ay ag  Afawan
& FEOT T g1 AX WIW HOEIC
Felwe faor ST A AT AT A wA
TTEY ¥ AT Y A QA wfgd €
A @ o=l # wiq W Afqary xe@mw
w1 fadw & § W aeT & fragw s
g6 wrdw & o # fad, e eReT A
| F g q@Sl AIEW §1 raearq 7=
£ fe wifefafon & freg ;g7 & o
it %1 E® wue gEe wifgd 7R a% §3
Wi ued &7 # wifgd {7 A% JIM W
wF wa wafceldafen s ad s T
oA | A ¥ 2w A Qfafesw SAw
wfar i afi FE O I@AM I X AR
¥ greil & wdte &3 § fr 3 1| a1 edRa-
@ faare &% | T 9ed § R ag w3
waa @, e ¥ 2w § owaar & foifesr 1
wii qr3, afFade ® sfer afFgmwe T
JATAT 9T &, 3w F fafaw fawdfa aowae
@ feft oF @WEW &1 aadrd e & 7
o7 91, TEi T WTETOR TATOR & &9 97
waa A fFar o1 &% a1 & a7 Seaitas
wfeml A wiw %0 f5 ? ww wfaws
SETa #1 Frad A T FT qHA F< |
SHR1 V. P. NAIK (Washim) : Sir, I am

supporting the Mot.ion that has been
moved by our Leader.

The Janata Party came into power
with the blessings of Shr; Javaprakash
Narain, who was talking about total revo-
Jution. He started from Gujarat,
sa-ing that the then Chief Minister Shri
Chimantiba; Patel was corrupt and that
Government has to be removed and all
the MLAs supporting that Guvernment
should te asked to resign or forced to
resign. That atmosphere was created in
Bihar also and, ul*imately, it was told to
people by Shri Jaraprakash Narain that
there should bea right to recall thejr
representatives .

In the first Press Conference that was
addressed by the Prime Minister, he said
that it was not practicable. Jayaprakashii
wanted changesin election laws. Nothing
has so far been done. Jayaprakashji
wanted a change in the  educational
:K:tem. The Prime Minister has said in

Education Ministers' Conference that
there is no necessity to make any change
in the educational system and added
that ] P has no experience of administration.
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‘People’s  Committee’ was his fourth
demand; that means, decentralisation,
Nothing has been done in that direction.
He talked about removing corruption.
I think, the less said about it the better.
So, all the five points which were
much emphasized by Shri Jayap
Narain for bringing about total revolution
have been ignored completely by the
Janata Party. If they treat J.P. like
this what treatment can they give to the
people in general,

Now, many of the friends from the
Janata Party have started realising that
this Janata Party is not going to give
what it promised to the people during the
elections in their manifesto.  So,
they arc coming out. It was announced
Just now that 44 or 45 Mcmbers had
resigned from the Janata Party, That
means, today, the Janata Party in the
House has less than 50 per cent of the
total number of Members, Technically
this Government remains, but morally
this Government has no right to remain.
The Prime Minister is a very self-res-
pecting  person.” When he knows that he
has no majority, if he wants to keep
up his reputation, I am sure he will
resign himself, But if he wants to cling
to power and the chair, he may have to
go.

We were told that this was  new
independence which had been  obtained
or sccurcd by the Janata Party. Now
we have heard from  many people from
that side, from CPM also, that nothing
has been practically  done,

My submission is that this  Party
rcpresents only  the  urban interests, It
has nothing to do with the rural interests.
When Shri Charan Singh introduced his
first Budget in this House giving some
minor concessions to the agriculturists,
throughout the country it was said or
written by all the newspapers that Shri
Charan Singh had empticd the ¢‘Khazana'
of the Government for  agriculturists
I would request my friend to go into  the
details and see whether the agriculturists
or the people living in the rural areas
could get at least Rs. 2 per year per
head out of those concessions. It is
not so. Not only that, because he was
moving in this  direction, his Party
and some of the people particularly
wanted to finish him. His original party
had 4 to 4 Chief Ministers in different
States They saw to it that one after the
other they were all pulled down, Why?
Because they thought that if Mr Charan
Singh is not kept in control, possibly
he may at the cost of the ursban population
give benefit to the rural people and to-day
we see Mr Charan Singh is completely
isolated. We have heard both the leaders }
speaking about cach other after his resig-
nation, Morarji Bhai said, ‘Had I not
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agked him to resign when ne said that we
ace a bunch of impotent persons, We

have been callcdorlmpotent.
Who gave him the certificate of impotency
nOW. utLit has been said. Now he has
been isolated . ‘

SHRI P. VENKATASUBBIAH : He
has been taken as Deputy Prime Minister.

SHRI V. P, NAIK : Now he has
been isolated because he has shown some
interest towards the rural arcas. That
is why his followers have now realised the
mistake that tbey committed during the

last 2 1/4 years, v

We were always told that our relations
with our ncighbouring  countries have
improved tremendously. T beg to differ
rom this view. In the times of Jawaharlal
Nehru we had certain foreign policies.
Those we arc leaving one after the other.,
We had the non-alignment policy. We
know right from the beginning, whenever
we were in difficulty, the USSR helped
us, Now, at the present moment I do
mot think that our relations with the USSR
are very cordial, because of our policy
regarding Kampuchea or Afghanistan.

We were told that we are improving
sur relations with  China, I think
sur Minister for Foreign Affairs will be
able to tell us how he was treated by
that friendly country befure they started
the war against Vietnam. Now they
arc having another rvad which will
again go through our territory. And we
still say that we are having guod relations
with China.

We sometimes were so strong that even
the President of USA had to say that
- India is a great power—afier the Pokarn
blast. But, unfortunatcly, before the
UNO our Prime Minister on his own says
that we are nnt going to use atomie explo-
sions even for peaceful purpaoses.
But, daily, we are hearing about Islamic
bomb. I wouldlike to ask—isitimpossible
for Pakistan to acquire two or three bombs
or, is it impossible for them to drop these
three bombs on three cities like Calcutta,
Bombay and Delhi on onc and the same
day? If that happens, then what is the
future for this country? Is there any-
body who commands respect from the
mames? You know what people talk
about our Prime Minister. Personally
I have great d for him. But, one
of his senior colleagues when I asked him
as to  how is his Prime Minister doing,
he said ‘he is totally selfish’. I asked
:wm ':ahy'iinI: said ‘for u.lhchndt;::arcd
0 days ut, there is no at
all for Kim’, I;nyhcisodgyuzior
person In a highest position in the Janata
Party who tells this. You can just
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imaginc what can be the impresion abou
our Primc Minister among the mames?
Such a Government can never save this
country if it is attacked unfortunately some
time, Let us be clear about it, We b{:lw
no personal grievances against an Y.
But this Government does not ;uerve
to exist, it is not a government, it is not a
party but a combination of different
groups having different ideologies. It 1s
not a gsarker but it is a circus, How
can this Icircus save this country if there is
any attack on this country bza. foreign

wer? In our lifetime we have never
heard that police had gone to he extent
as they have done pow; we Dever
heard = a para-military force behaved
as they have behaved now. We have
never heard the military and para-
military forces shooting cach other as we
have seen now, All this is happening.

MR. SPEAKER : Mr. Naik, your
time is up. You have taken sixteen

minutes already.
SHRI VAYALAR RAVI : Give him

some time Let him continue,

SHRI V. P.NAIK : So, Sir, whew
1];u.r Prime Minister is asked about anything
he says ‘don't  w ;  cverything is
allright’. I do not l(::r;yw whatci-?nll r?ght-
I say everything is wrong in this country.
You know, Sir, that some gentleman--
probably, he is Mr. Joshi—says bere
that rice is now available throughout
the country at a  particular rate; he
also says that he drew this quantity
within a shortime Another gentleman—
I think he is Mr., Gupta —says that ‘we
have irrigated so many acres of land’.
What an ignorance it is]l 1 have never
scen any  big project being completed
within a ycar. This medium or major
project goes on for years and then they
are completed  sometimes.  If
happen to be cmpleted in a  yrar we take
th credit.

DR. SUSHILA NAYER : Minor
irrigation project can be completed,

SHRI V. P. NAIK : Madam, I am
not talking about you. I am only talking-
here about the minor and medium
irrigation  projects.

SHRI C. SUBRAMANIAM: Heceis
not talking about the Mezdam.

SHRI V. P. NAIK: Now, he takes
pride in saying that now all foodgrsins
arc available at a particular ratc. But
when the foodgrain prices go dowr. gene-
rally the other prices go down, What has
happened now! It is just the other way
round. Sugarcane is sold at Rs. Bo te-
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[Shri V.P. Naik]

Rs. go per ton but fuel is sold at Rs,
220 per quintal. Paddy is sold for go paisc
pac kilo while the old newspapers are
sold for Rs. 2.20 por kile.

»

This government—1 do not know how

we call this a government—who gave them
this brilliant idea of disposing of the gold.
‘Tney started auctioning the gold. 'ﬂcy
encouraged so-called nias or black-
marketeers to convert their  black-money
into gold and their expectation is if peaple
do this there will be no smuggling. Now,
smuggling is there and price of gold has
goane up to Re«. 1,000/- per 10 gms. In
our childhood we had seen one tola of gold
was sold for Rs. 24/-. What price they
are taking in this, I do not know. They
have ruined the rural economy, It is
only our goodluck that because of the
five consequent good years and becausc
of the fact that very good buffer was
built before this government came in
that we are saved. But I tell you if the
same policy is continued for three to four
years this government will shamelessly go
with a begging bowl to America for food
under PL 480. They do not know what
is happening in the rural arcas. All these
people are banias coming from wurban
arcas and they think thesc agriculturisws
and villagers arc their slaves (o provide
food for them at any price they want and
suffer losses every year and be burdened
with debts every year. I will challenge
them to produce jowar at this rate. I
will challenge them to produce rice at this
rate. Even their grandfathers cannot do
it.

What have you done! You have fini-
shed the ¢cconomy of the rural areas. Mr.
Gupta said that they have done many
things; they have done this and they have
done that. I thought now he is going
to say that look at our performance for
production of coal; look at our perfor-
mance for transport of coal; look at
our performance for generation of power.
I am sorry he could not get sufficient
time otherwise he would have said it
They do not know how we are suffering.
Small people have started :mall industries

they are paying interest at a very
high ratc and now they are paying penal
interest because they have not repaid in
time because of shortage of power.

There are educated unemployed people
who are given financial assistance by the
banks. What did they do? What are
their faults? If you do not produce
the coal that is uired, if you do not

uce the power that is required, whose

t it is? When the Chicf Minister
comes here, Shri Morarji Desai says ‘It is
your mistake’. How can the State Go-

wernment be held responsible for son-supply
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of coal? How can the State Governments
be held responsible if the Railways do
not run in time? How can the State
Government be held responsible if coal
does not move for generation of power?
Prof. Madhu Dandavate comes from my
place, from Maharashtra. 1 thought that
my friend Mr. Gupta may suggest to
his Prime Minister about this. All the
Railway Ministers of the world must learn
how to run their railways at the feet of
Prof. Madhu Dandavate! He specaks at
least for 45 minutes. That has been his
habit all the time. Being a Professor, he
must spcak at least for 45 minutes!
When you listen to him, you would think
that you arc in a different world altogether.
He will say, it is only the Indian Railways
which make profits in the whole world.
Even the Japanese must come here and
learn at his feet; otherwise they will
incur loses! Whatever improvement the
Japanese have made, whatever they
might have learnt, now they must unlearn
all these things and learn things from
our great professor!

Now, Sir, what about owr Industrial
Policy? Our very capable Minister, Mr.
George Fernandes, is running the Indus-
tries Department now. He always knows
how to have a strike in the industry,
He never knows how to run the industry.
The Minister of Industrics is generally
known in the rural arcas as a Minister
for Bonus and By-elections. There is ne
doubt about thig, What is our policy a
regards industries? We are not at all trying
to be sclf-reliant. Now they have started

oing for small things. This ncw slogan
,l%m been started— ‘Small is beautiful’
Now, I am certain, they will produce
Charkha and Takli and distribute them te
cach and every agricultural labourer
and say ‘Now your unemployment prob-
lem has been solved’—because, “small
is beautiful’! Nothing can be smaller
than Takli. Sir, if this Government com-
tinues in power even for ane ycar, this
country will have no future for ever.
That is why, Sir, with all the force at
my command, with all the emphasis at
my command, I support the Resolution
moved by our leader. Somebody here
made some personal attack against him—
I think it was Mr. Gupta. That showcd
the culture that he has. Instead of dealing
with the points raised, he just started abus-
ing him, but I do not think that is the way
in which we can deal with problems like
these. That is why, Sir, T will conclude
by saying this.

17.00 hrs.

Those who really believe in dmn:rlg;
those who believe in the welfarc of the
country and those who believe that paverty
from this country should be cl&td
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[Sbri Shamlhu Nath Chaturvedi]

of cement and exccution of sub-standard
work on pier No. 17 of the bridge, 13
years later, the bridge collapsed precisely
at this point entailing 8 loss of more than
Rs. 3 crores tO the ﬂubl‘uc exchequer. Yet
no one has been held accountable for
either mal-practices alleged by Shri
Upadhyaya or the incompetence and
negligence of the high level engineers in-
charge of this construction,

The first question was put as carly as
15t August, 1977- And I was told that the
allegations of Shri Upadhyaya have not
been substantiated by the départmental
superiors as well as by the Chief Technical
Examiner of the Ministry. They did not
find the workmanship of sub-standard
quality, but attributed the collapse to
other reasons, and therefore, the Govern.
ment did not propose, to institute any
other enqulry nor did it propose to hand
over the case to the CBI. That was the
demand made by me that the  enquiry
should be done by an impartial authority
whether it is @ commission or CBI.

After receiving this answer, subsequent

uestions were asked by way of clanfica-
tion and the first clarification that [ sought
was: whether Shri Updhyaya was afforded
an oppoOctunity during the enquiry to
substantiate his allegations; if 30, is his
statement on record ? Whether the record
of cement consumption main tain?d by Shri
Upailhyava was examined and did it show
a wide discrepancy between the quantity
of cement that was required to be used
and actually consumed ? If so, hew was
it explained ? In short, whether the ques-
tion of pilferage of cement and other
material was specifically gone into by the
technical expert or the high level com-
mittee and is there report on this point
on record ? The answer was:

«The report of shri Upadhyaya dur-
ing the construction of the Chambal
Bridge alleging, infer alia pilferage of
cement and sub-standard work in piers
14 to 17 was duly investigated by the
officers of CPWD and Chief Technical
Examiner of the Ministry of Works &
Housing. Shri Upadhyaya was present
throurhout the enquiry and was allowed
full freedom to point out defects
and produce any cvidence before the
Chief Technical Examiner. The allega-
tions made by him, however, were not
substantiated, and the work was not
found to be of sub-standard quality.”

Look at the evasive manner of replying.
A man reports specifically that cement has
been pilfered. His statement is nowhere
in the record. It is stated that he was
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present throughout the enquiry. How is
it credible ? The bridge collapses and
thirteen years later this Commitice was
set up to go into and investigate the
problem. what does it say ? !

“This matter of Shri Upadhyay®'s
complaint was also brought to the no);cc
of the Committee of Techn cal Experts
gjcqgst.-u&:cd tll; ter the collapse of the
bridge) through a press report appearing
in Blitz dated the 13th October,1973."

This shows the jmportance attached and
desire for investigating and finding out
the truth in the minc‘?s of the Technioal
Committee and some members of the de-
partment.

“The Engineer-in-Chief of the CPWD,
who was 2 member of the Committee
of Technical Experts, was requested
to submit a detailed report in the
matter. The note received from the
Chief Engineer (Vigilance) of the
CPWD was duly considered by this
Committee of Technical Experts, and
in view of the fact that the allegations
made by Shri Upadhyaya had not been
found substantiated by the Chief Tech-
nical Examiner of the Ministry of Works
& Housing, this Committee of Experts
did not consider it necessary to go nte
the complaint of Shri Upadhyaya de
nove cspecially because this Committee
had identified subsidence of foynde-
tion under pier No. 17 at the sub-strata
founding level as the cause of the collaps
of the Bridge."

This is the fairness and impartialit- with
which this report was dealt with, When
this report, came, naturally I asked a ques-
tion (Question No. 707 dated 12th April)
that if defective workmanship and sub-
standard material was not one of the
causes for the collapse of the bridge,
whether the other causes were identified;
and if the caust idemtified was faulty de-
sign or unstable foundation, was anyome
held actionable for it. What is the reply ?
The reply is:

“The Committee ©of Technical Px-
perts appointed by the Government of
India to investigate into the causes of
the collapse of the four reinforced con-
crete arch spans between piers 16 and 20
(from Agra end), after getting deteiled
sub-soil investigations carried out and
interpreting the results thereof, came to
the conclusion that the collapse of these
four spans followed the subsidence of the
foundation of pier No. 17. The founda-
tion of this pier was found to be resting
on a highly altered zone of clay matrix
conglomerate, which was not strong
enough to withstand the loads coming
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ever it. The Committee further held
that this subsidence, however, scemed
10 have been preceded by excessive scour
of the over burden material in the bed
of the river around this pier affecting
the bearing capacity of the strath on
which the cutting edges of the wells of
this foundation were resting.”

Sir, this is all technical jargon, but the
peint is that first of all this question was
raised in the Rajya Sabha when the
bridge collapsed initially and in reply,only
two pilrty of the question were answered,

MR. C'HAIRMAN: You have consu-
med 10 minutes. After all, we have to
finish in half an hour. Please come to the
point and put the relevant question.

SHILI SHAMBHU NATH CHATUR-
VEDI: These are the very important
points,

MR. CHAIRMAN: This is ‘Half-an-
hour Jiscussion. You will have to finish
quickly. I cannot help more than that.

THLE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): He can take my time also.

MR. CHAIRMAN: Plrase try to br
brief.

SHRRI SHAMBHU NATH CHATUR-
VEDT: T only want to say that only the
first portion of this answer was given
when the question was raised on 26th July
1978, The later part has been given in
answer to subsequent questions and I deo
not know whether it figured there or it
did not figure there, but certainly it will
surprise us because this gives a little lati-
tude, ‘This portion was not there: “That
this scemed to have been preceded by
excessive scour of the overhurden material
in the bed of the river.”” Only this much
was there:

*“The foundation of pier No. 17 was
found to b resting on  a highly altered
zone of clay matrix conglom; ate. which
was not strong enough to withstand
the loads coming over it”.

My point was that this entire-engineering
Department was there and it was their
duty to see that foundation was on molid
around. Somebody should have been held
aecountable for the fact that if the funda-
tons were defective, they wire laid at
plces which would not sustain the weight
of the bridge. But mnobody was held
Recountable.
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Then I had asked when this inquiry
was made, whether the mortar was
subjected to examination. I am told now
that yes, the mortar was subjected to
cxamination by the technical examiner
who investigated the first report. The
mortar was never examined after the col-
lapse of the bridge. This Committee
which investigated the causes of the col-
lapse of this bridge never went into the
question. It did not take the trouble of
getting the mortar of this pier examined
to verify whether it has been a sub-
standard material as reported by Gurdial
Upadhyaya or not. This was not done.
And thereafter, Shri Gurdial Upadhyaya
was subjected to different types of haras-
sment. Well, except his statement I have
no other evidence to sup this part
of the story that he was thrown into the
river, but fortunately he swam ashore,
but he was forcibly admitted to the
lunatic asylum and when the medical
officer told the Central Public Works
Department that he will have to give am
adverse report, he will have to say that he
was absolutely of sound mind, he was takem
out of the lunatic asylum. This was the
harassment and he has been under num-
pension for the last 19 years He would
have been dismissed from  service if he had
not taken shelter by a writ in the High
Court. Such is the harassment that has
been inflicted. I have been only asking
for an impartial inquiry inte this matter.
It iscommon knpwledge that an individual
finds himself powerless against the orga-
nised might of the department. Only the
other day when I was speaking on the
questign of this Lokpal Bill. I said that
no gricvances of the public can ever be
dealt with by such a functionary. We
want an Ombudsman. If there had been
one, this matter would have been dealt
with within six months. Here. the entire
department is ranged against him. Every
report made against him by an officer of
the department becomes a matter of pres-

tige.

MR. CHAIRMAN: You must con-
clude now. Others have to put questions.

SHRI SHAMBHU NATH CHATUR-
VEDI: I personally went to the Minister
and talked to him. This person has been
under suspention for 19 years. The gravest
injustice has been dene to him.  The
department and the Ministry have been
fighting shy of an impartial inquiry. 1
demand that there should be such  an
inquiry in the interests of justice and

fairplay.

I would like to say that this questiom
has been dealt with in a manner which
brings no credit to the Government. First
this question was addressed to the Works
& Housing Ministry. It was quirt ly passed
on to the Ministry of Shipping & Trans-
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port. Every time an inconvenient ques-
tion was put, it was transferred back to
the Works & Housing Ministry. Twice it
has been transferred 3o as to gain fhne,
to allow people to manoeuvre things.

If such honest and good officers are
treated in this manner, then God help our
sountry.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): The hon. Member has ggne to
greatlengths in giving details of the ques-
tions and the answers that the Govern-
ment have given to them. It would have
been fair to the Government if the hon.
Member has alwo brought to the notice
of the House the attitude of the Govern-
ment or the Minister, who is his colleague,
when the matter was brought to hisnotice.
If he had met me earlier, he would
not have been so bitter as he was just now.
I am grateful that he did mention that he
atked me to go into the case of Mr.
Upadhyay. I looked into the case, what-
ever be my capacity, I responded to his
desire, and went into all the details, as
much as I could. Unfortunately, he seems
to be mixing up things.

When Mr. Upadhyay took over as
Junior Engineer, B2 per cent of this
bridge work had already been done.
Foundation wall of Pier No. 17 had already
been constructed. Even then, when he
made acomplaint, an absolutely inde-

nt enquiry was conducted by the
Technical Adviser who is not part’ and
pafcel of the C.P.W.D. Unfcrtunately,
the expert commiltec’s report is  Dbeing
mixed up with Mr. Upadhyay’s com-
plaint. It has nothing to do with that.

The bridge collapsed after 13 years. it
is true. The personnel of that committer
was as under: there were persons from
different departments and different Minis-
tries gn the Committee—

Shri S. N. Sinha, Director Generul
(Road Development & Additignal Sec-
retary, Ministry of Shipping & Trans-
port.;

Shri U.S. Ran, Additional Mem er
(Works) Ra:lwa - Board;

Shri O. Muthachen, FEngineer-in-
chief, CPWD;

Maj.Gen. J. S. Bawa, Director Gene-
ral (Border Roads);

Shri V. 8. Krishnaswamy, Deputy Di-
rector General, Geological Survey of
India;

Bhri D. P. Jain, GChief Engineer
(Roads), PWD, Rajasthan, aipur;
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Shri D. T. Grover, Chief Engineer
(Roads), Ministry of Shipping & Trans-
Port. ef m. .. ] -

In fact the probe by the Experts Com-

. — St
mittee had nothing to do with Mr,
Upadhyay's complaint. Of course, there
was a report in the Blitz and it was brought
to the notice of the Experts Committee.
They went into that, but not on the basis
of the complaint from Mr. Updhyay. His
complaint_has been finally disposed of,
when the Chief Technical Examiner went
in to the question. The mortar was exa-
mined in the Alipore Test House, Calcutta,
which is a renowned one and the percen-
tage of cement found in the mortar was
absolutely according to the specifications.
1 would have been happy if the hon,
Member had given the details also. T went
into this question in greater detail. 1
went even to the extent of thinking that
singe the fellow had remained suspended
for so long, he may be reinstated. He has
already been punished a lut—this 15 what
I thought. We made an application t o the
court, because he had gone to the court,
as to whether we can reinstate him, It is
only a day or two before the court has
disposed of our application by taking a note
of it and the District counsel has opined
that we might proceed with whatever
action we may like to take in the matter.

Unfortunately he also made a mention
about the Agra Lunatic Asylum. T did
not want to bring in that matter because
it isa sad affair. It is not a happy affair
at all. But my own impression is—1 am not
a1 doctor, | am not going to Bive a certi-
ficate about his mental condition—so long
as I was with him in my room, I was
scared of him because there is something
abnormal in him. It may be because of the
difficulties he has had to face, I do net
know. But 1 have been more than fair
to him. I can assure the hon. member
that no injustice has been done to him.
The mortar was examinclii. He is also
confusing and mixing up things. The pier
structure comprises of two parts, the  pier
sart and the foundation well part. Un-
llommate!y his complaint was about the
pier part, but there has been no defect
in the pier. Even when it collapsed, it was
the fbyndation well which collapsed. The
foyndation diameter was about 6-5 metres.
The soil wastested. The base of the founda-
tion well was in an arch form. Unfortu-
nately, on that base, this sort of a layer,
which is called matrix conglomerate was
at its end.

Even this mmrg;i:ac has not been able
to fix the responsibility at one point or on
ome individual. "I'.'hisqira the \qmle thing.
Theyhad taken all precautions, whichk
oaght to have been taken technically. The

ion well was absol t.
But at the end of the foundation, well,



257 Premature

unfortunately this sort of alayer existed,
which caused the pier to collapse. There-
fore, I would only say that one need not
be bitter on that. It had been unfortu-
nate. But when I had gone into the matter
in detail, when 1 have met the fellow and
tried to solve the problem and when
the Government has ordered his reinstate-
ment—we were waiting for thke orders of
the court because he had gone tothe
court—it is absolutely unfair to saF that
some injustice had been done to the fellow.
I do not wish to say anything more.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): Mr, Chairman, Sir, I must
say that we are witnessing a very interest-
ing thing, if 1 may call it, a romance of
parliamentary functioning and discussions,
that this kind of a Half-An-Hour dis-
cussion follows the No-Confidence motion.
But this is exactly what Parliament is
meant for, not merely for discussing big
issues but even individual issues involving
policy questions and possible injustice to
citizens. The inidvidual issues involving
posiible in j stice have to be probed into
with the same depth and earnestness as
in the case of big issues.

My hon. friend, Shri S. N. Chaturvedi,
deserves to be congratulated for his per-
severence, He asked five questions begin-
ning from 1st August, 1977 to 3oth
April, 1979. 1 do not know the back-
ground; I do not know the details nor
do I know the gentleman, whether he is
lunatic or eccentric or not. But 1 am
concerned with the basic issue on which
I want to ask my qucst:icln. How is it that
those five questions over a period of only
twO years have been answered by two
different Ministries ? The first question
was answered by his Ministry; subsequent.
ly, threc questions were answered by

"his colleague, Mr. Chand Ram and,
again, the fifth question was answered
byhim. So, the cycle is complete. Secondly,
I want to know how is it that different
answers are given to the same set of
questions ? I have carefully studied the
answers. My impression is that the ans-
wers are conflicting, if not contradic-
tory. I would like him ta enlighten us on
that,

Then, Shri Chaturvedi referred to
answers to ’paru (c) and (d) of the first
question ©Of 1st August, 1977. 1 shall not
take the time of the House by repeating
the answers. I hope, the House knows
those answers and, at least, the Minister
knows the answers., In answer to part
(c), it is stated:

*Shri Upajhyaya had been charge-
sheeted and Susge.nded in 1960 on
several charges but mot with a view
to harassing him.”
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The word “not” is underlined in the
answers. I would like to know, if not
harassment, what were the grounds of
charge-sheeting Shri Upadhyaya ? Sec-
ondly, in answer to part (d), it is stated:

_ ““Governmend docs not propose 1o
institute any other enquiry, nor does
it propOse t© hand over the case 1o the
C.B.I.".

The Government may have their own
reasons, [ believe. But the fact remains
that the bridge cOllapsed. And nothing
happens. If these things are to happen
again, what will happen ? The Govern-
ment must at least assure this House and, -
through this House, the country that some
kind of responsibility will be located and
purishment will be given to those who are
found guilty. If not, then this is a very
serious matter. The whole bridge collapses
and nothing happens: no satisfactory
inquiry takes place.

Lastly, my impression is that some-
how, by reading all the five answers
carefully, the truth is unfortunately either
hidden or removed. 1 think, the bureau-
cratic way of answering is such that the
truth is not coming out, whereas the whole
purpOse of the question Hour and Half-
An-Hour discussion is to get the truth out.
What is this mechanism which does not
give the truth ? That is my question.

st mree Wto mEmA (Wwge) : uvft SaE
TgIET A w2 2 fF 13 a¥ @ mw
ZZ AaT)| IFA gW 13 AT ¥ wafy
qgA WET A¥A WAT ¥ AE I9 13 AG
@iz gY 847 gz war 7 qF & & ad af
Zed | TH® w0 AT o @AW F A

g

MR. CHAIRMAN: I was just keeping
mum up till now. But, ultimately, Rule
55 allows us to put questions for an ex-
planation only regarding the questicn
which has been just asked here, and not
all the four questions you had put earlier,

qg A N 9125, 30-4-79 ®T § WEE
aarg § wif oeEdAWA qeW g1 a1 Ag
gfed |

sit wree #o wEERR: § afy g @
§ ! 7 M g ® A § ol fed qwew
® waw ¥ % WL F A awgundt wwd
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[*r wrze #o wrA]

MR. CHAIRMAN: Does the House
want to continue for some time more 2

SHRI SHAMBHU NATH CHATUR-
VEDI: Yes, for half-gn-hour.

SHRI SIKANDAR BAKHT: Thar is
toe much.

MR. CHAIRMAN: Mr. Chaturvedi,
you are responsible for this. T had re-
quested you at that time 10 finish in ten

minutes, . ..

SHRI SHAMBHU NATH CHATUR-
VEDI: I am sorry, but this matter has
been going on for such a long time and
it cannot be disposed of within half an
hour.

MR. CHATIRMAN: Then you shoulkdl
have chosen some Other procedure.

SHRI SHAMBHU NATH CHATUR-
VEDI: You are in the Chair and you are
the guardian of pur rights. The purpose
of putting these questions is to find out
the truth, not just for sticking to rules.

MR. CHAIRMAN: We will make the
best effort but, ultimately, rules also
haye to be followed.

SHRI SHAMBHU NATH CHATUR-
VEDI: It is in your discretion,

MIi. CHAIRMAN: It is not my dis-
creticn, though five to ten minutes does
not wnatier,
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o1 Fare qfed, & @1 A s A T
) & frow a3 ¥ § 1 Frw gy E—

‘“The member who has given notice
may make & short statement and the
Minister concerned shall reply shortly.
Any Member who has previously inti-
mated to the speaker may be permitted.
to ask a question for the purpose of
further elucidating any matter of fact.”

So, it is not for a discussign.

st mIte Wo TEEMY: FATT qBA &
FT

T 1959 ¥ fowrga =@
7T Agf fFar s 1960

g A % maema &) Ave & Are w5
AgrEg 7 FE g-—-wm7 g & frge 491 Ak
The Committee of Technical Experts

has nothing to do with the junior Exe-
cutive Engineer’s Report,

A 1A adf gqr @1 feT s gy
#1 fowma w o\ i gd @i ?

Wo ol fag: o g A ww
1 qFam gur § W frw FwTor gur 2
IAR A9y 4R %ET MOT &

“The question of fixation of res-
ponsibility for the premature cOllapse
of the bridge has been examined and
it was found that responsibility cannot
be fixed on any officer of the CPWD."’

This is the greatest irresponsikility—
not 10 fix up the rcs‘Ponsihi-lizy for the Jos:
of Rs, 3 crores of public money,

e o sqwgo o qT AX &Y a1 A
O Q¥ ORo T WY, wiww-mré 4T o
T qx o1, few o @ ? ¢w avg & @A
71 w@T 5T A% T §1 oag whEd ®
qrarat ) T FAT ® qFAE K IAA
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is necessary.
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MR. CHAIRMAN: The House stands
adjourned till 11 A.M. tomOrrow.

18- 16 hrs.

The Lok Sabha then adjoumed till Eleven
of the Clock on Thursday, Fuly 12, 1979/
Asadha 21, 1901 (Saka).



